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INTROI)uCnON 

I, the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Report on Excess over voted 
grants/charged appropriations as disclosed in the Appropriatio~ Ae-
counts-Civil, Defence, Postal Sel'Yices, Telecommunication Se~ices .. 
Railways for the year 1989-90 and Action Taken by Government on 
recommendations of the Public Accounts Committee contained in their 
19th Report (10th Lok Sabha) on excesses over voted grants and charged 
appropriations for the year 1989-90. 

2. The Committee have noted with grave concern that the year 1989-90 
has witnes.~d an unprecedented rise in the aggregate excess expenditure of 
Rs. 976.82 crores under 20 grants appropriations. The Committee have 
been extremely unhappy over the lack of positive efforts on the part of the 
various MinistrieslDepartments of the Government to observe greater 
financial discipline and ensure that expenditure does not exceed the 
budgeted limits. The Committee have emphasised the need for more 
accurate estimation of monetary requirements and better budgetary control 
by the various Ministries with a view to reduce the excess expenditure over 
Voted Grants/Charged appropriations to the barest minimum. 

3. The Committee have also been unhappy to find that the Appropria-
tion Accounts (Civil, Dcfence, Railways and P & T) for 1989-90 have 
disclosed large scale savings of the order of Rs. 38006.78 crores. The 
Committee have pointed out that savings are as bad as excess expenditure 
in that these deprive certain deserving .vital sectors of economy of the 
much needed resources. The Committee have accordingly, stressed that 
budget estimates should be made keeping in view the resources available 
or likely to be available during the year and each Ministry should 
undertake a realistic exercise while forecasting the monetary requirements 
under each grant to ensure best and efficient utilisation of funds. 

4. The Committee have also been deeply concerned to note the 
inordinate delay ranging from 7 to 18 months in the submission of 
explanatory notes by the concerned Ministries in respect of 10 grants! 
appropriations out of 20 grants/appropriations that registered excess 
expenditure during 1989-90. In the opinion of the Committee the long 
delay of 15 and 18 months in respect of explanatory notes pertaining to the 
Ministries of Petroleum & Natural Gas and Urban Development respec-
tively. have been really more disturbing. Consequently, the Public 
Accounts Committee (1991-92) was handicapped to finalise and present 
their Report on excess expenditure during their term and the excess 

(v) 



(vi) 

expenditure remained unregularised. The Committee bave emphasized tbat 
the Ministries sbould benceforth strictly adhere to tbe prescribed time 
scbedule paving tbe way for timely regularisatioll of excess expenditure. 

S. The Committee examined the excess expenditure in the light of 
explanatory notes (Appendices I to XI) fu~hed by the Ministries! 
Departments of Government of India and finalised tbe report at their 
sitting beld on 28 April. 1993. Minutes of the sitting fonn Part II of the 
Report. 

6. The Committee's 19th Report (10th Lot Sabba) on excesses over 
voted grants and cbarged appropriations for the year 1988-89 was pre-
sented to the Hou.~e on 29th April. 1992. The action taken notes furnisbed 
by Government in pursuance of the recommendations contained in tbat 
Report were also considered at the aforesaid sitting and bave been dealt 
with in Chapter II of the RepOrt. 

7. For facility of reference and convenience. the recommendations and 
conclusions of the Committee have been printed in thick type in the body 
of the Report and have also been reproduced in a consolidated form in the 
Appendix XIII to the Report. 

S. The Committee place on record their appreciation of the assistance 
rendered to them in the matter by the Office of the Comptroller and 
Auditor General of India. 

NEW DEUiIj 

April 28, 1993 

Vaisakha 8, 1915 (Saka) 

ATAL BIHARI VAJPAYEE, 
Chairman, 

Public Accounts Comminee. 



PART I 

CHAPTER I 

EXCESS EXPENDITURE OVER VOTED GRANTS AND CHARGED 
APPROPRIA nONS (1989-90) 

Introductory 

1.1 This Chapter deals with the excess expenditure incurred by various 
Ministries and Departments of Government of India over Voted Grants 
and Charged Appropriations as disclosed in the Appropriation Aa:ounts of 
Civil, Defence Services and Railways for the year 1989-90 and explanations 
furnished by the MinistrieslDepartments concerned with the actual excess 
expenditure incurred under various Grantsl Appropriations operated by 
them during that year. The Appropriation Accounts of Postal and 
Telecommunication Services for 1989-90 do not disclose any excess 
expenditure. 

Excess Expenditure 

1.2 The excess expenditure during the year 1989-90 which requires 
regularisation under Article 115(1)(b) of the Constitution is of the order of 
Rs. 976.82 crores incUlTed over the sanctioned provision of RI. 3,?SSO.32 
crores under 20 excess registering grantslappropriations. 

1.3 The break-up of excess expenditure vis-s-vis the total sanctioned 
provision under the excess registering grants/appropriations as disclosed 10 
the relevant Appropriation Accounts is as below: 

Appropriation 
Accounts 

Civil 
Defence Services 
Railways 

No. of excess 
registering 
grants/appro-

priations 

10 
1 
9 

Total sanctioned Amounts of ex-
provision cess expenditure 

(In units of Rupees) 
21790,89,00,000 765,15,82,727 

1923,53,00,000 15.24.11,683 
13835,90,10,000 197 ,76,03,347 

37550;32,10,000 978,15,97,757 

1 



2 

However, after taking into account erroneous booking under Grant 
No. 62, the actual excess expenditure of the Civil Accounts worD out to 
Rs. 765,15,82,997. Further, after taking into account tbe effect of 
misclassification of expenditure under Appropriation No.4 and Grants No. 
5 and 16, tbe actual excess expenditure works out to RI. 196,42,39,270 in 
the case of Railways Accounts. As a result of erroneous booking and 
misclassification of expenditure, the amount of actual excess expenditure 
requiring regularisation during the year 1989·90 works out to RI. 
976,82,34,578. 

1.4 Details of Voted Grants/Charged Appropriations under w~i£.1J th~. 

actual expenditure exceeded the budgetary Divisions during the year under 
review are given below: 

51. No. and Name of 
No. Grant/Appropriation 

2 

Ministry/ 
Department 

3 

Final Grant ACluai 
Ellpenditure 

4 5 6 

(In units of Rupee.) 
I. APPROPRIATION ACCOUNTS (CIVIL) 

A. Voted Granll 
R~ven"~ Section 

1. 14-Defence Pensions Defence 1599 ,57 ,00.000 1878,49,72,919 
2. 4S-Police Home Affairs 1286,28,00,000 1303.26,18,673 
3. 62-Ministry of Petro- Petroleum & 111,33.00,000 113,47,06,961 

Ieum and Natural Ga. Natural Ga. 
4. 94-Chandigarh Home Affairs 156,61,00,000 164,75,92,284 

Capital. ~ction 

278,92,72,919 
16,98,18,673 

O2,14,06,961 

8,14,92,284 

5. 8-Deptt. of Commerce Commerce 369,92,00,000 780,S8,46,482 410,66,46,482 
6. 9O-Delhi Home Affajn,,~52.97,OO,ooo S53,13,40,m 16,40,m 

,~, •• C ........ ~donI 
R~ .. ~n"~ Section 

7. 29-lnterest Payments 
8. 72-Roads 

9. 94-Chandigarh 
Capit", ~C't;on 

10. 76-Public Works 

RlWnut Section 

Finance 
Surface 
Transpon 

, 

Home Affairs 

17710,00,00,000 17756,93,66.224 
4,00,000 6,45,106 

3,93,00,000 S,08,83,I99 

Urban 24,00,000 25,10,372 
Development 

APPROPRIATION ACCOUNTS 
DEFENCE SERVICE 

Voted 

46,93,66,224 
2,45,106 

1,IS,83,I99 

1,10,372 

11. 17-Defence Service-Air Defence 
Force 

1923,53.00,000 1938,77.11.613 15,l4.11.683 \ 

o An ex~ .. expenditure of Rs. 2.14,06,691 has ~en reOected in the Appropri.tioa 
Accounts. After takina into account erroneous booking. aClu.1 exee. expenditure work. 
our to RI. 2,14,06.961. 
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2 3 4 5 6 
APPROPRIATION ACCOUNTS (RAILWAYS) 

Voted GI'IIIItI 

12. 3-Workina Expense_ Railways 
General Superinten-
dence and 
Service. on Railways 

13. S-Workin, Expen~ Railways 
.; Repain " 

Maintenance of 
Motive Power 

I... 6-Workin, Expense_ Railways 
Repain .t 
Maintenance of 
carriages and wllons 

IS. 9-Workinl Expense_ Railways 
Operating Expense_ 
Traffic 

16. I3-Working Expenses- Railways 
Provident Fund, 
Pension and other 
Retirement Benefits 

17. 14-Appropriation to . Railways 
Funds-
Depreciation Reserve 
Fund, Development 
Fund, Pension Fund, 
Accident Compensa-
tion, Safety &. Pas-
senler Am .. nities 
Fund and Revenue 
Reserve Fund 

18. 16-Assets Acquisition, Railways 
Construction and Re-
placement-'Other 
Expenditure'-Capital 
and Railw~ Funds 

438,13,98,000 U9,13,20,878 99,22,878 

702,15,"7,000 719,71,12,706 17,59,38,706-

943.67 .36.000 968.00,Q6,037 2<t.32.10.037 

1162,49,48.000 1166.02.37,157 3,52.89.157 

795,22,89,000 797,70,(YJ,647 2,47,20.647 

2649.00.00,000 261K1,97 .57 ,00 31,97 .57 ,087 

1917,79.03,000 1987.92.21.524 74,31,13,310·· 

B. Charpd Appropriation 

19. "-Working Expenses- Railways 17,57.000 21,90,662 6,42,252··· 
. Repain &. Mainte-

nance of Permanent 
Way &. Works 

• An excess expenditure of Rs. 17,55,65,706 has been renected in the Appropriation 
Accounts. After takin, into account the effect of misclalsific:ation of Rs. 3,73,000 the real 
excess requirinl relularisation works out to Rs. 17,59,38.706 . 

.. After takinl into account the misclassification of expenditure of Rs. 4,17,94,786 the real 
excess works out to Rs. 74,31.13,310 . 

••• After taking into account misclassification of expenditure of RI. 2,08,590 wronlly booked 
as Voted, the real excess requiring regularisation works OUI to Rs. 6,42,252. 



2 3 

20. 16-CDpiltll SectiOll (VOl~) Railways 
16-Assetl Acquisition, 
construction and Re-
placement-'Other ell-
penditure'-"Capital" 

4 

4 6 

5227,24,32,000 5273,97,57,649 41,15,85,196· 

• After lakina into account the (-) milClassific:ation of expenditure of RI. 5,57,..0,453 the real 
excess requirina reaularisation works out to RI. 41,15,85,196. 

1.S The above statement indicates that out of 20 cases of excess OV~I V<)~ 
Grants and lor Charged Appropriations, excess expenditure over a crOi."e of 
rupee had occurred in 'IS cases. Civil Accounts take a lead in excess 
expenditure aggregating to Rs. 765.16 crores. Out of which one Grant alone 
(No.8-Department of Commerce) records an huge excese of Rs. 410. 66 
crores followed by significantly high excess of Rs. 278.93 crores under Grant 
No. 14-Defence Pensions. In the case of Defence Services, only one Grant 
(No. 17-Defence Services-Air Force) had recorded an excess expenditure 
amounting to Rs. 1S.24 crores. In the case of 7 Grants and 1 Charged 
Appropriations administered by, tbeJ >' Mil}istry of Railway, the excess 
expenditure was Rs, 196.42 crorfs.'6tJt or which Gant No. 1~ Assets 
Acquisition, Construction and' Replaeement (Capital and Railways Funds) 
alone accounted for an excess of Rs: I1S.47 crores. 

1.6 A scrutiny of the relevant Appropriation Accounts reveals that the 
excess expenditure during 1989-90 had occurred even after obtaining 
supplementary grants of Rs. 1729.13 crores in 18 out of 20 grants! 
appropriations those registered excesses. The notable among these are 
tabulated below: 

Grants / Appropriations MinistrylDepart-
ment 

8 - Deptt. of Commerce Commerce 

14 - Defence Pensions Defence 

29 - Interest Payments Finance 

45 - Police Home Affairs 

94 - Chandigarh Home Affairs 

17 - Defence Services Defence 
Air Force 

Grant! Approprjation Railways 
3,4,5,9,13,14 & 16. 

Amount of 
Supplementary 
Grants! Appro-

priations 

Amount of 
Excess 

Expenditure 

(In crores of Rupees) 
200.49 410.66 

250.00 278.93 

710.00 46.94 
45.36 16.98 

14.61 8.15 

50.00 1S.24 

341.61 178.83 
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1.7 It is seen from the above table that in the case of Grants No. 8 and 
14, the quantum of excess expenditure incurred is even higher than the 
Supplementary grant that had been sought. 

1.8 The year 1989-90 witnessed steep rise in the aggregate excess 
expenditure although the number of excess registering grants/appropriation 
reduced as compared to earlier years as is evident from the table below: 

Year No. of excess registering Excess Expenditure 
Grants! Appropriations (Rs. in crores) 

r 
.", 

1985-86 29 441.72 

1986-87 25 384.39 

1987-88 21 304.15 
1988-89 26 367.98 
1989-90 20 967.82 

1. 9 It is also noticed that excess expenditure has persistently occurred 
during the period 1985-90 in respect of three grants as indicated below: 

Name of Excess Expenditure during the years 
Grant 

1985-86 1986-87 1987-88 1988-89 1989-90 
(Rs. in crores) 

Defence Pen- 12.02 1.36 1.69 1.61 278.93 
sions 
(Revenue 
Voted) 

Railways- 11.70 53.49 110.01 93.30 2.47 
Provident 
Fund, Pension 
and other Re-
tirement Be-
nefits (Voted) 

Public Works 4.25 10.94 5.67 10.07 0.01 
(Revenue- (Revenue· (Revenue- (Revenue (Capital 

Voted) Voted) Voted) Capital Charged) 
and and Voted & 

Charged Capital Charged 
Charged 
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Delay in /umishing ezplD""tory nota 

1.10 The dates on which the Appropriation Accounts for the yeu 1989-
90 were certified by the ClAG of India and the dates OD which the same 
were presented to the House are as below: 

Appropriation Accounts Date on which certified Date on which 
by the C&AG presented to the 

House 

Railways 17.5.1991 19.7.1991 
Civil 12.7.1991 6.8.1991 
Defence Services 14.8.1991 13.9.1991 
Postal Services 6.8.1991 6.9.1991 
Telecommunication 6.9.1991 29.11.1991 
Services 

1.11 As per prescribed time schedule, the Ministries and Departments of 
Govt. of India are required to submit to PAC explanatory not~ in respect 
of excess registering grants by 31 May of second following year or 
immediately after the presentation of relevant Appropriation Accounts to 
the House whichever is later. Accordingly, the explanatory notes in respect 
of excess registering grants during 1989-90 became due for submission on 
19 July. 6 August and 13 September, 1991 in the case of Accounts relating 
to Railways, Civil and Defence Services respectively. 

1.12 However, the dates on which the explanatory notes in respect of 
various grants/appropriations were actually furnished to the Committee are 
mentioned below: 

Appropria- No. of Grant! 
tion Account Appropriation 

1 2 

CI"U 29-Interest 
Payments 

72-Roads 

45-Police 

94-Chandigarh 

Ministry/ 
Deptt. 

3 

Finance 

Surface 
Transport 
Home 
Affairs 
Home 
Affairs 

Date on 
which ex-
. planatory 

Notes 
furnished" 

4 

5.3.1992 

6.3.1992 

Delay' 

5 

7 months 

7 months 

16.3.1992 Over 7 months 

24.3.1992 Over 7 months . 
• From Ihe dale of preMnlation of relevanl Approprialion Accounl. 10 Ihe HoUle. 
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1 2 3 4 5 

8-Deptt. of Commerce 7.4.1992 Over 8 months 
Comerce 
14-Defence Defence 24.4.1992 Over 8 months 
Pensions 
9O-Delhi Home 30.6.1992 Over 10 months 

Affairs 
62-Min. of Petroleum & 5.11.1992 13 months 
Petroleum & Natural Gas 
Natural 
Gas 
76-Public Urban 26.2.1993 Over 18 months 

Development 
Defence 17-Defence Defence 19.5.1992 Over 8 months 
Services Services-

Air Force 
Railway. 2,4,5,6,9,13,14, Railways 26.7.1991 

& 16 

1.13 The explanatory notes as furnished by MinistrieslDepartments 
concerned are reproduced at Appendices I to XI. 
Savings 

1.14 While scrutinising the cases of excess expenditure, the Committee 
have also noticed large scale savings during the year 1989-90. The 
aggregate of savings as disclosed in Approriation Accounts--Civil, Defence 
Services, Railways and Postal and Telecommunication Services was of die 
order of Rs. 38006.78 crores under Voted Grants and Charged Appropria-
tions. The Following table indicates the figures of savings against the totil 
provisions separately for Voted Grants and Charged Appropriations during 
the year 1989-90: ' 

(Rs in crores) 

Voted Charged 
Total . 

Appropri Total Savings Total Savings Grants Total 
ation Amount amount of and Ap- Savings 
Account of Appropri propria-

Grants ations tions 

1 2 3 4 5 6 7 

Civil 54780.87 3830.27 175907.15 33827.22 230688.02 37657.49 
Defence 14948.05 78.24 15.94 11.68 14963.99 89.92 
Services 
Railways 19303.29 87.75 14.00 9.25 19317.29 97.00 



1 2 

Postal and 6759.17 
Telecom-
munica-
tion Ser-
vices 

8 

3 

162.13 

4 5 6 7 

0.33 0.24 6759.50 162.37 

TOTAL: 38006.78 

LIS The Committee note that an expenditure of Rs. ,r.rfj~l< ,crores bas 
been Incurred In excess of the aggrelate provision of Rs. 37S~fJ.32 crores 
sanctioned under 20 grants/appropriations during the year 1989-90. It Is 
further disconcerting to Ond that the excess expenditure of this order has 
occurred even after obtaining supplementary grants of Rs. 1729.13 crores in 
18 out of 20 grants/appropriations that registered excess expenditure. 
During the year 1988-89 and 1987-88, the excess expenditure was of the 
order of Rs. 367.98 crores under 26 grants/appropriations and Rs. 304~IS 
crores under 21 grants/appropriations respectively. The year 1989-90 
however, has witnessed an unprecedented rise in the aggregate excess 
expenditure though the number of excess rqisterinl Irants reduced as 
compared to earlier years. The Committee view this deteriorating situation 
with Ifave concern. 

1.16 The Committee have been repeatedly expressinl concern over the 
phenomenon of excess exp:ndlture and yet year after year, Parliament is 
being presented with a fait accompli of unremittina excess expenditure. The 
Committee are extremely unhappy over the lack of positive eft'orts on the 
part of the various MinistrlesiDepartments of the Government of India to 
observe greater Onanelal discipline and ensure that expenditure does not 
exceed the budgeted limits. Golna by the extent of excess expenditure 
registered during the year under review, the Committee are inclined to 
believe that aU these past exhortations for exerelslna better budaetary 
control by the Ministries have not made any positive imp~ct. The 
Committee take a serious view of such a dismal situation and would once 
aaain emphasize the need for more accurate estimation of monetary 
requirements and better budgetary control by various Ministries with 8 view 
to reduce the excess expenditure over voted IrantS/charge~ appropriations 
to the barest minimum. 
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1.17 The Committee an deeply coace ....... to find tbat escesa espeadJture 
bas penlsteatly occurred durlnl the yean 1985·90 In respeet of the 
followlnl three p1lDb: 

(lb. In cronI) 

Name or Grant Excea Expenditure darlna tbe yean 

1985-86 1986-87 1987-81 1911-19 1919-90 

Derenc:e pensions 1Z.02 1.36 1.69 1.61 17'.93 
(Reyenue· Voted) 

Railways ProvlMnt 11.70 53.49 110.01 93.30 2.47 
Fund, Pensloa and 
otber Retirement 
8enents (Voted) 

Public Works 4.15 10.94 5,67 10.07 0.01 
(ReYeRue· (Ilewn_ (Revenue-Vot (Reveaue-Capl. (Capital 
Voted) Voted " ed " Capital taI·Voted " Cbarpd) 

Charpd) Charled) ChafiN) 

Obviously, the concerned MlnlSlrie&IDepartments have failed to examine 
the ractors responsible ror such a state or affairs and take timely correctlve 
action. The Committee exphasize that every MinistrylDepartment particu. 
larly those concerned with grants mentioned above should carefully review 
their existing mechanism In the preparation of budget estimates and apply 
the necessary correctives to make the budget exercise more realistic and 
meaningful. 

1.18 The Committee are deeply concerned to note the Inordinate delay 
ranging from 7 to 18 months in the submission of explanatory notes by the 
concerned Ministries in respect of 10 grants/appropriations out of 20 
grants/appropriations that registered excess expenditure during 1989·90. 
The long delays of 13 and 18 months in respect of explanatory notes 
pertaining to the Ministries of Petroleum & Natural Gas and Urban 
Development respectively, Is really more disturbing. Consequently, tbe 
Public Accounts Committee (1991·92) was handicapped to finalise and 
present their Report on excess expenditure during their term anil the excelS 
expenditure remained unregularlsed. It Is unfortunate tbat these delays ban 
occurred In spite of the fact that the Ministry of Finance, in pursuance of 
the Committee's recommendations made In tbeir lith Report (9th Lok 
Sabba) have laid down the time schedule for completlna action at various 
stages involved in the finallsation/vettinl of explanatory notes with a view to 
avoiding delay in suballuloa thereof 'to tbe Committee. The Committee 
emphulze lhat the Ministries should henceforth .trlctly adhere to the 
prescrlltetl time sclaedule pavlnl the way for timely ftI1Ilariatlon of excess 
expenditure. 
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'1It9 ,-.e~iCommIUee are also unhappy to note the large-scale sav-
inas, BIgre.ation Rs. 38006.78 crores during the year 1989.90 as Indi-

"atedin the Appropriation ,Accounts Civil, Defence Services, Railways 
and Postals and Telecommunication Services. The Committee need 
hardly point out that savings are as bad as excess expenditure In that 
these deprln certain dewrving vital sectors of economy of the much 
needed nsources. The Committee note that In pursuance of their ear-
lier recommendation, Ministry of 'Finance (Deptt. of Economic Affairs) 
have issued instructions on 14 September, 1992 to aU the Ministries! 
Departments inter alia emphasizing that Financial Advisors should take 
due note of the past performace, the stage of formulationlimplementa-
lion of the various schemes, the constraints on spending etc., into 
account while scrutinising the estimates prepared by various spending 
agencies. The Committee stress that budget estimates should be made 
keeping in view the resources available or likely to be avallahle during 
the year and each Ministry should undertake a realistic exercise while 
forecasting the monetary requirements under each grant to ensure best 
and efficient utilisation of funds. 

APPROPRIATION ACCOUNTS (CIVIL) 

(1989-90) 

Ministry of Commerce 

Grant No, 8-Deparlmenl of COIIIIIIl!tce (Capital-Voted) 

1.20 Under Capital Section (Voted) in Grant No. 8 - Department 
of Commerce. for the ycar 1989-90 against the total grant of 
\5.369.92,00,000 (Original grant Rs.169.43.00.000 plus supplementary 
prant Rs.200,49.00.000) there is an actual expenditure of 
'Rs.780.58,46,482 resulting in an excess of Rs.410,66,46,482 which is to 
be regularised. 

1.21 The explanation given by the Ministry of Commercc for the 
excess expenditure that occurred under various heads of the grant is 
as under:· 

"Items under which excess expenditure has been incurred-

Amount of excess 

(Rs. in thousands) 

o S Actual. Excess 

A. Major Head 5453 - BB Capital Outlay on Foreign Trade and 
Export Promotion. 
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BB. (2) - Santa Cruz Electronic Export Processing Zone 

BB.2(1)- Construction and Development 

2.50.00 3,50,00 1.00.00 

BB.o - Noida Export Processing Zone -

BB .6(1) - Construction and Development -

2.24,00 3.75.00 1,50.00 

Under this head excess of Rs.250 crores was against budget provisions of 
Rs.4.75 crores. 

In Noida and SEEPZ, there was no allocable land unless some 
additional expenditure was incurred and these zones would have to cloS-e 
entry to units. Expenditure in SEEPZ estimated was at Rs.4.98 erores. In 
Noida EPZ expenditure of Rs.4.93 crores was estimated. If urgent action 
had not been taken, a number of parties would not have been able to 
commence production and exports. thereby resulting in delayed implemen-
tation of export oriented projects. 

In view of the position explained above. the additional funds of Rs.l00 
crores under sub-head BB. 2(1) - Construction and Development (for 
Santa Cruz Export Processing zone) and Rs.l.SO erores under BB.6(1) 
Construction and Development (for Noida Expon Processing zone) was 
provided by way of re-appropriation from KAFTZ and MEPZ budget 
heads. 

On the recommendations of the Public Accounts Committee. Govern-
ment has, inter alia. prescribed certain financial· limits for different 
categories of expenditure beyond which the exenditurc constitutes "New 
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Service" or "New Instrument of Seryicc" and required prior approval of 
parliament. The additional funds of Rs.1.00 crores under sub-head BB.2(1) 
aad Rs1.SO crores under BB.6(1) provided by. re~.ppropriation exceeded 
the finaneiallimit II prescribed. It is therefore. n&e~ry to report them to 
Parliament. This report giving reasons for reappropri~tion is being made 
accordingly. 

o S Actual Excess 

B. Major Head 6407 

00. Loans for Plantations 

00.1. Tea 

00.1(1) - other Loans 

00.1(1)(1) 4.30.00 4.80.00 _ 50.00 

Tea Board 

A sum of Rs.4.30 crores was provided in the Budget Estimate for the 
year 1989-90 for Loans to Tea Board. 

The additional funds of Rs.50 lacs was re-appropriated out of saving for 
two schemes namely Brand promotion Programme in Australia and Tea 
Machinery Hire Purchase Scheme (loans). 

o 

EE. Major Head 760S 

EE. Advances to Foreign 
Governments 

EE.S - Loans to Government 
of USSR 

s Actual 

EE.S(l)- Technical Credits incorporated in Trade Agreements 

Excess 

10.00.00 19~.89.00 733.87.00 523.98.00 

Technical credit. to USSR arc provided by way of temporary -'vancc5 
when that Government fllCe. shonalc 'of fa ... in i. npee trade balance 
to pay for exports from India. 
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During the Calender Year 1989. there was a spurt in exports to USSR 
arising from acute shortage of consumer items there and due to earthquake 
in Armenia which necessitated purchase of substantial quantities of 
medicine. toothpaste. soaps, detergents. other chemical products, hoisery 
knitwear etc. from India. Also during the Calender year 1989, the imports 
had been lower for a number of reasons, such as reduced or no supplies of 
commodities like liquid ammonia. metal scraps, pig iron, cooking coal etc. 
The problem was further aggravated by the shipping difficulties connected 
with import of bulk commodities. 

The year 1989 ended with net excess exports as compared to the Trade 
Plan targets: 

Exports 

3800 

Imports 

3200 

Exports 

4200 

(Rs. it) crores) 

Aetuals 

Imports 

2600 

The export exceeded target by Rs.400 crores and the imports fell short 
by Rs.600 crores. In USSR. trading organisations were given more 
autonomy in trading activities and they were often unwilling to honour 
commitments made at the Governmental level regarding supply of items 
under Trade Plan. Existing arrangement with USSR provided for unlimited 
access to tcchnical eredit from India. to support uninterrupted imports 
from India. A number of corrective meac;urcs were taken to meet the 
challenge faced by the situation. but inspire of them. the year 1989-90 
ended with an cxcess teeinical credit of Rs.S23.98,OO,OOO. Some of the 
measures taken are given.bclow:-

(i) The budget estimates for 1989-90 provided for Rs.lS0 crores only of 
technical credit with the following break up :-

(Rs. in crores) 

USSR 10 

POLAND 75 
CZECHOSLOV AKIA 40 

GDR 20 

ROMANIA 5 

150 

In keeping with the trend. additional amount of Rs.199.89 crores was 
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obtained in the Supplementary: Grant and Rs.3S0 crores of technical 
credit (after some reappropriation) was re-allocated as under in the 
revised estimates: 

USSR 
POLAND 
CZECHOSLOV AKIA 
GDR 
ROMANIA 

TOTAL 

(Rs. in crores) 
300 

30 
10 
10 

350 

In January, 1990, the trend of trade with USSR during the year 
1989 was taken up with the Indian Embassy in Moscow. with the 
Soviet Ministry of Foreign Relations and also with the.concerned 
organisations. The need for increasing exports to India so as to balance 
the trade with the USSR was urged. 

Since strict watch was maintained on the drawals of technical credit 
by the Ministry from December, 1989 onwards and efforts were being 
made to curtail it. Further, Supplementary Grants were not taken. 
which led to the excess. 

i.22. The Committee are extremely unhappy to note that the Capital 
Section (Voted) of Grant No.8-Department of Commerce recorded an 
nc:ess or as high as Rs. 410.66 crores against the total provIsion of 
RI.J69.92 crores. The excess expenditure occurred mainly under the 
sub-head "EE.S(l) Loans to Government of USSR-Technical Credits 
Incorporated In Trade Agreements" which was ,;of the order of Rs.S23.98 
crores. This excess was partly offset by enthtt' aggregate provision of 
RI.I00.00 croreS remaining unutlllsed under the head "EE-Advances to 
Forellll Governments" due to non-utilisation of credit facility by certain 
Governments unde.... "Technical credits incorporated in Trade Agree-
ments". The Committee are constrained to observe that Inspite of the 
fact tbat a supplementary grant of Rs. 199.98 crores was obtained by 
the Ministry In March, 1990 and strict watch is claimed to have been 
maintained on the. drawals of tecbnical credit by the Ministry from 
DKember, 1989' onwards, the Ministry of Commerce have miserably 
raUed to assess the actual quantum of supplementary grant required to 
be obtained for "Loans to Government of USSR" due to which huge 
amount of excess expenditure of the order of Rs.410.66 ~rores was left 
uncovered. The Committee take a serious view of the complacence on 
the part of the Ministry and emphasize that the Ministry of Commerce 
should keep a close watch over the trend of expenditure during the year 
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and issue necessary guidelines to all concerned to avoid such recurrence in 
future. 

1.23. The Committee are constrained to observe yet another deviation 
from the prescribed nnancial principles under the sub-beads "BB(2)-Sallta 
Cruz Electronic Export Processing Zone" and "BB(6)-Noida Export 
Processing Zone'" operated by the Ministry of Commerce. Under these 
heads, excess of Rs.2.S0 crores has occurred against budget provisions of 
Rs.4.7S crores. What concerns the Committee Is the fact that tbe additional 
funds of Rs.1.00 crore for Santa Cruz Electronic Export Processing Zone 
and Rs.1.50 crores for Noida Export Processing Zone were provided by way 
of re-approprialion from other budget heads. According to the Ministry, the 
expenditure on these heads constituted "New Service" or "New Instruments 
of Service" and required prior approval of Parliament as the funds provided 
by re-appropriation exceeded prescribed financial limits. Tbe Committee 
take a serious note of this major lapse on the part of the Ministry In 
incurring expenditure without prior approval of Parliament. This is 
obviously a case of sheer negligence and the Committee would like 
responsibility to be fixed for the lapse. The Committee also trust that 
necessary action in this regard would atleast now be taken by tbe Ministry 
and instructions issued to ensure that sucb lapse do not recur In future. 

Ministry of Defence 
Grant No. 14-Defence Pensions (Revenue-Voted) 

1.24 Under Revenue Section (Voted) of Grant No. 14-Defenee 
Pensions, against the total grant of Rs.1599.57 crores (Original Grant was 
Rs.1349.57 and Supplementary Grant was Rs.250.00 crores), there was an 
actual expenditure of Rs.1878.50 crores resulting in an excess expenditure 
to the tunc of Rs.278.93 crores during 1989-90. 

1.25 In their explanatory note, the Min. of Defence have stated: 
"The excess expenditure occurred mainly on account of: 

(Rs. in crores) 

(i) Revision of Pension and Payment of arrears due to 
implementation of orders of Fourth Pay Commission 
by Pension Disbursing Agencies 

(ii) Revision of left over cases under Fourth Pay Com-
mission by Chief CDA(P) and payment of arrears 
thereof by the Pension Disbursing Agencies 

(iii) Sanction of pre-1964 family pension cases by Chief 

206.18 

CDA(P) and payments involving .mears thereof 20.32 
(iv) Ex-gratia payment 1.50 
(v) Compilation of amount paid in March. 1990 within 51.00 

the accounts of 1989-90 as explained in Paragraph 3. 
279.00 
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In the past. Chief CDA(P) had observed that vouchers pertaining to 
payments made during the year were received subsequent to the closing of 
year's accounts and hence some amounts were not getting booked in the 
same year. Keeping this in view. CCDA(P) while projecting the Budget 
Estimates had been making allowance for such vouchers being received 
after the close of accounts and not likcly to be booked in that year. During 
the year 1989-90. howevcr. a special drive was undertaken by CCDA(P) to 
eollect vouchers by hand from various Pension Disbursing Agencies and 
account them in the same year which resulted in an excess booking of 
Rs.Sl crores in addition to a sum of Rs.226.50 crores shown above. 

Defence Pensions arc of various kinds viz. Retiring. Disability. Invalid. 
Family Pensions. Special Family pensions. War injury pension in respect 
battle Oualities and var~ous gallantry awards etc. There arc 16 lakhs 
Defence pensioners at present and each year there is an increase of about 
50'~OOO in their number. Some of the Ponsioners are even pre-1937 retirees 
and Ex-King's commissioned Indian Officers. Pensions to the -Defence 
Personnel arc disbursed by more than 22.500 pension Disbursing Agencies 
throughout India. Defence pension disbursements are also made in respect 
of Gorkha Defence Pensioners by Embassy of India in Nepal. 

Except for 58 Defence Pension Disbursing . .offices. all other Agencies 
do not function under the control of Defence Accounts Department. Chid 
CDA(P) while framing budget estimates is primarily guided by the past 
actuals and fresh Government orders is..c;ued if any. Data in respect of 
DPDOs has already been captured and is available on computer for issue 
of pension schedules and can be used for formulating Pension Estimates 
also. Data in respect of treasuries and selected banks is being eollectedlbas 
been collected and is also under process of Data Entry for some Pension 
Disbursing Agencies. The work is expected to be completed by the end of 
1992. 

Though. care was taken in projecting the requirement of funds and 
watching the progress of expenditure. the excess expenditure occurred on 
account of vouchers to the extent of Rs.715.31 crores actually reeeiv,ed 
after the rendition ef R.E. for 1989-90 as ccrtified by the CCDA(P). A 
bulk of these vouchers were received byCCDA(P) subsequent to the 
month of March •. 1990. Since the above mentioncd vouchers included 
amounts to the extent of Rs.226.50 erores which was not anticipated by the 
CCDA(P). excess expenditure to this extent could not be foreseen at the 
time of obtaining Supplementary Grants. Further the Pension Disbursing 
Agencies like Treasuries. Public Sector Banks etc. are not functioning. 
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under the administrative control of CCDA(P) 50 the later was not in a 
position to adopt effective measures to ensure rcnditi9n of the vouchers in 
time. There also did not exist an adequate rePorting system to forecast the 
likely flow of sueh vouchers to CCDA(P). There was no delay on the part 
of CCDA(P) in the accounting of vouchers. However the CCDA (P) had 
already issued necessary instructions to the Treasuries vide letter No. AlII 
01021111 dated 31.8.1990 for ensuring rendition of the vouchers by the 15th 
of the following month. The issue regarding prompt rendition of vouchers 
by the Treasuries and Public Sector banks is being taken up by the 
Financial Adviser (DS) with the State Governments and Additional 
Secretary. Ministry of Finance respectivcIy for doing the needful in the 
mailer. CCDA(P) has also been advised to introduce effective system for 
monitoring receipt of vouchers and monitoring of expenditure particularly 
after REs. Further Development in this matter will be reported to PAC 
later on. 

Pension Disbursing Agencies other than DPDOs has -been advised vide 
letter No. AIIIQI02llJI dated 31.8.1990 to submit the vouchers promptly 
to rbrisIlY~)ttMtt\h~ d&hhds for sutfp1ern:enYfh'y grants 'are 'based inter alia 
on upt(Vd9lC1disI1-dhement. Steps have now"been taken to closely assess 
the requi~~Hlcri't's' of funds while projecting the Budget EstimateslSup-
plementary i~rhands. 

In view of the circumstances explained above. the excess expenditure of 
Rs. 2.78.92.72.919 under Revenue Section (Voted) in Grant 
No. I4-Dcfence Pemi('ns may please be recomended for regularisation by 
the Parliament under Article 11S( l)(b) of the Constitution. 

This has been veiled hy Audit." 

1.26 The Committee note that BKBinst the original provision of 
Rs. 1349.S7 crores sanctioned under Grant No. I4-Dcfence Pensions 
(Revenue-Voted), the Ministry of Defence incurred expenditure or the order 
of Rs. 1878.50 crores resulting In an uncovered excess of Rs. 278.93 crores 
inspUe of the fact that a supplementary grant of Rs. 250.00 crores was 
obtained by the ministry in March, 199ft. The excess expenditure is stated to 
be mainly due to the revision of pension and payment or arrean due to 
implementation of orders of Fourth Pay Commission by Pension Disbunlng 
Aaendes. The wide variation between the orillnal budgeted flpres and the 
actual expenditure leads the Committee to an obvious conclusion that the 
Ministry or Defence have failed to predsely anticipate, asseu and provide 
for the funds actuaUy required by them. The Committee urae the Ministry 
or Defence to exercise maximum care In assessing their fundi requirements. 
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Ministry of Finance 

(Departmcnt of Economic Affairs) 
Appropriation No. 29-lnterest Payments (Revenue-Charged) 

1.27 The original provilOiion for the year 1989-90 under the Appropria-
tion 'Interest PaymentlOi' was Rs. 17000 crores. This was augmented 
through a supplementary appropriation of Rs. 710 crores. The actual 
expenditure amounted to Rs. 17756, 93.66,224 resulting in an excess 
expenditure of Rs. 46.93.66.224 in the Appropriation. 

1.28 According to the Ministry of Finance (Department of Economic 
Affairs). the excess expenditure of Rs. 46.93.66,224 was the net effect of 
the excesses and savings under various sub-heads but mainly under the 
sub-head 'A.3(8)-Interest on Insurance and Pension Funds'. The Ministry 
have inter alia explained the excess expenditure as follows: 

"The original provision of Rs. 2811.51.00.000 under the sub-head 
.. A.3(8)-Interest on Insurance and Pension Funds" was augmented to 
Rs. 3051.51.00.000 through a supplementary appropriation of 
Rs. 240,00.00,000. This. however. proved to be inadequate, as the actual 
expenditure amounted to Rs. 3399,46.51.000 resulting in an excess of 
Rs. 347.95.51.000. The excess was due to more interest payments following 
increased accretions to the "Special Deposits of Provident. Superannuation 
and Gratuity Funds" and the decision of Ministry of Finance in Notifica-
tion No. F.16(19)-PD/R7 dated 24th Fchruary. 1989 to pay interest on 
these Special Deposits on half-yearly instead of on annual basis the impact 
of which could not bc assesscd accurately. 

In view of the circumstances explained ahove. the excess expenditure of 
Rs. 46.93.66.224 which was about 0.27% of the total Appropriation. may 
kindly be recommcnded for regularisation under Article 115(1)(b) of the 
Constitution. 

1.29 The Committee n()te that against the original provisioll of Rs. 17,000 
crores under Revenue Scdion (Charged) of Appropriation No. 29-lnterest 
Payments for the year 1989-911, the Ministf)' ()f Finance incurred expendi-
ture of the order of Rs. 17756.94 crores resulting in lin uncovered excess of 
Rs. 46.94 crores inspite of the fact that II supplementary appn'priation of 
Rs.710 crores was made. According to the Ministry of Finance, the excess 
expenditure of Rs. 46.94 crores was the net effeet of the excesses and 
savings under various sub heads but mainly under the suh-head 
• A3(8)-Interest on Insurance and Pension Funds' and In the opinion of the 
Committee this cannot be said to be unforseeahle as the decision of the 
Government to pay interest on half-yearly hasis instead of on an annual 
basis on the Special Deposit of Provident, Superannuatjan and Gratuity 
Funds was taken Oil 24th February, 1989. 8arring unforseen circumstances 
it is not expected of any Ministry much Ins the Ministry of Finance, to 
exceed their financial limit even after obtaining a supplementary provision 
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as has happened in this case. The Committee take a serious view of the lack 
of realistic assessment on the part of the Ministry and urge the Ministry to 
exercise greater care while finalising budget estimates in future. 

Ministry or Petroleum & Natural Gas 
Grant No. 62-Ministry of Petroleum & Natural Gas (Revenue-Voted) 

1.30 In their note. the Ministry of Petroleum and Natural Gas have 
explained the reasons for excess expenditure under various heads as 
follows: 

"Under Revenue Section (Voted) in Grant No. 62-Ministry of Pet-
roleum and Natural Gas for the year 1989-90. against the total Grant of 
Rs. 111.33,00,000 actual expenditure was Rs. 113,47,06,961 resulting in 
excess expenditure of Rs. 2.14.06.961 
The excess expenditure occured under following heads:-

(i) Major Head "345 I" 
A-Secretariat-Economic Services 

A -1 Secretariat 

Original Grant 
Expenditure 
Excess 

(Rupees 10 lakhs) 

1.53.CXl 
1,60.22 

7.22 
.---------_._-----------

The original grant of Rs. 153 lakhs was found to be inadequatc to meet 
the requirements and requirement for additional fund was anticipated at 
the revised estimates stage. And. as such. an additional amount of Rs. 28 
lakhs was projected to li.-: Ministry of Finance (MOF) in October. 1989. 
Ministry of Finance. Howcvcr. agrced to an additional sum of Rs. 7 lakhs 
only and decided that this additional amount to be re-appropriated from 
the head "B.l(l)(3)-Payment to Oil Industry Development Board against 
Collection of Cess on Indigenous Crude Oil" under Major Head "2802" in 
the Revenue Section of the Grant to meet inevitable payments to the 
employees. 

(ii) Major Head "2802" 
By Petroleum 

(Rupl:es in Lakhs) 

B. Exploration and production af Crude Oil and Gas 
B.1 (1) Assistance for Oil and Gas Exploration 

B.ll (I)-Subsidy to Shipyard for construction of MSVs. ctc. 

Original Grant 
Expenditure 
Excess 

2,22.00 
8,94.00 
6,72.00 
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The original grant was inadequate and augmentation of the grant by 
Rs. 672 lakhs was done through re-appropriation from the sub-head 
"B.1(1)(3)-Payment to Oil Industry Development Board against coUection 
of cess of Indigenous Crude Oil" under Major Head "2802" in the 
Revenue Section (Voted). However, since this re-appropriation was 
contrary to the guidelines on New ServicelNew Instrument of Service, it 
was reported to the Parliament in the last Batch of Supplementary 
Demands for Grants 1990-91 obtained in March, 1991. 

(iii) Major Head "2802" 
B·1 Petroleum 

(Rupees in Lakhs) 

B.1 Exploration and Production of Crude Oil and Gas 
B.1 (1) Assistance for Oil and Gas Exploration 
B.1(1) (2)-Special Equipments for Bombay Offshore Project 

Original Grant 
Expenditure 
Excess 

7,58.00 
52,92.85 
45,34.85 

The original grant in this sub-head was Rs. 758 lakhs and actual 
expenditure was Rs. 52,92.85 lakhs resulting in excess expenditure of 
Rs. 45,34.85 lakhs. Excesses were due to payments to foreign comractors 
by Ministry of Defence under Letter of Credit for amount US $ 34.067 
millions opened vide Government of India under Sanction No. MF/SPI 
18071NHQ/OPV1l359/41S, dated 8.9.1987; issued by Ministry of Defence 
in accordance with Article 3.2 of Contract signed with Mis KTMI of South 
Korea. Since the letter of credit is irrevocable Ws KTMI continued to 
draw payments against shipment of materials during 1989·90 and funds 
were drawn against this letter of credit. The excess expenditure over the 
Budget provision of Rs. 7.58 crores in the Budget of the Ministry of 
Petroleum and Natural Gas was incurred in the Ministry of Defence in 
their Finance Accounts. But as per approved procedure, it appears in the 
Appropriation Accounts in the Ministry of Petroleum & Natural Gas in 
terms of Order No. 1(8) (7)187IfAl794, dated 10.7.1987, issued by 
Controller General of Accounts in consultation with Comptroller and 
Auditor General. This suggests the need for regular submission of monthly 
reports on expenditure incurred (including progressive figures) by the 
Accounts Officer of Ministry of Defence to the Accounts Officer, Ministry 
of Petroleum and Natural Gas as per prescribed procedure. however, the 
Accounts Officer of the Ministry of Petroleum and Natural Gas has not 
received regularly the statements on expenditure from the Accounts 
Officer of. the Ministry of Defence. The excesses indicated above were 
offset partly by savings under other heads resulting in net excess of 
Rs. 2,14,06,961 in the note portion of the Revenue Section of the grant. 
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In view of the position explained above, the excess expenditure of 
Rs. 2,14,06,961 incurred during 1989-90 in the Note portion of the 
Revenue Section under Grant No. 62-Ministry of Petroleum and Natural 
Gas is recommended for regularisation under Article 115(1)(b) of the 
Constitution. 
This has been vetted by Audit". 

l.31 The committee note that the Revenue Section (Voted) of Grant 
No. 6l-Mlnlstry of Prtroleum and Natural Gas, recorded an overall eJtCe5S 
of Rs. 2.14 crores during the year 1989-90. The excess expenditure occurred 
mainly under the sub·head "B.1(I) (l)-Subsldy to shipyard for MSV etc." 
which was of the order of Rs. 6.12 crores. The Committee have been 
informed that the oriainal Grant of .Rs. 2.22 erores under this sub bead was 
inadequate and aUlmentation of the, Grant by Rs. 6.71 crores was done 
through re-appropriation from another sub-head. However, tbis re·approp-
riatlon was contrary to the pldelines on New ServlcelNew Instrument of 
Service and this was reported to Parliament only in March, 1991 when the 
Ministry presented the last batch of Supplementary Demands for Grants 
1990-91. The committee consider It unfortunate that the exercise of absolute 
powers available with the Ministry for re-appropriation within the grant has 
resulted in this sorry state of affairs in the Ministry of Petroleum and 
Natural Gas. The Committee recommend that appropriate steps may be 
taken by the Ministry to ensure that power of re-approprlatlon Is exercised 
with utmost caution and conscious efforts made to follow the prescribed 
financial principles while exercising powers of re-appropriation. 

APPROPRIATION ACCOUNTS (DEFENCE) 
1.32 Out of five Grants! Appropriations operated by the Ministry of 

Defence, excess expenditure during the year 1989-90 occurred in one 
Grant viz., Grant No. 17-Defence Services-Air Force (Revenue-
Voted). 

1.33 Against the Original Grant of Rs. 1873,53,00,000 augmented to 
Rs, 1923,53,00,000 by obtaining a Supplementary Grant of Rs. 
50,00,00,000 an expenditure of Rs. 1938,77,11,683 has been incurred 
during 1989-90 resulting in an uncovered excess of Rs. 15,24,11,683. 

1.34 The excess of Rs. 15,24,11,683 under this Grant was under the 
following sub-ht:ads has been explained by the Ministry in their note as 
follows: 
(a) A.l-Pay and allowances of Air Force (Rs. 3,52,89,282) 

The Original provIsIon made under this .sub-head was 
Rs. 378,69,00,000 which was enhanced to Rs. 461,27,50,000 by 
obtaining a Supplementary Grant Rs. 36,00,00,000 and also by re-
appropriation (Rs. 46,58,50,000). the actual expenditure, however, 
was Rs. 464,80,39,282 resulting in an excess of Rs. 3,52,89,282. 

The excess was mainly due to more boolEing of local allowances such as 
LeaVc!Travell1ivina out Ration allowances, compensation in lieu of 
Quanen, children education allowance etc., at the end of the year than 
antic;(p l.d, clue 10 difficulty in cstimating the same. 
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(b) A.3-Pay and AUowances 0/ Civilians (Rs. 97,73,290) 

The Original provISion made under this sub-bead was 
Rs. 58,36,00,000 which was enhanced to RI. 72,36,00,000 by obtaining a 
Supplementary Grant of Rs. 14,00,00,000 but was subsequently reduced 
to Rs. 70,13,00,000 by minus re-appropriation of RI. 2,23,00,000. The 
reduction was made keeping the trend of booking of expenditure in view. 
The actual expenditure, however, was Rs. 71,10,73,290 resulting in an 
excess of Rs. 97,73,290. 

The excess was due to more booking of expenditure towards the end of 
the year than anticipated. 
(c) A.4-Transportation (Rs. 4,72,23,554) 

The original provIsion made under this sub-head was 
Rs. 35,75,00,000 which was enhanced to Rs. 48,30,00,000 by reappropria-
tion of Rs. 12,55,00,000. The actual expenditure however, was 
Rs. 53,02,23,554 resulting in an excess of Rs. 4,72,23,554. 

The excess was due to more movement of Air Force personnel on 
account of certain operation and larger booking of rail charges then 
anticipated. 
(d) A.5-Stores (Rs. 6,84,28,946) 

The original proVlslon made under this sub-head was 
Rs. 1145,52,00,000 which was reduced to Rs. 1143,69,00,000 by minus re-
appropriation of Rs. 1,83,00,000. The reduction was made (I) under 
'Aviation Stores' due to slippages in payments of deliveries in respect of 
setting up of overhaul facilities for certain airerafts and (ii) under 10caV 
central purchases of Mechanical Transport Stores. The actual expendi-
ture, however, was Rs. 1150,53,28,946 resluting in an excess of 
Rs. 6,84,28,946. 

The excess was on account of higher deliveries of Ordnance Stores than 
anticipated at the end of the year and due to marginally higher consump-
tion of Petrol, Oil and Lubricants, Coal and firewood etc., then antici-
pated, partly offset by saving under 'Airframe and Aero-engines 'Aviation 
Stores' and 'Clothing Stores'. 
(e) A.6-Works ( Rs. 4,n,52,2(0) 

The original provision mader under this sub-head was Rs. 129,99,00,000 
which was enhanced to Rs. 144,98,50,000 by re-appropriation of 
Rs. 14,99,50,000. The actual expenditure, however, was Rs. 149,76,02,200 
resulting in an excess of RI. 4,77,52,200. 

The excess was due to higher departmental charges than anticipated. 
(f) A.S-Other Expenditure (Rs. 36,70,047) 

The Original provision made under this sub-head was RI. 32,36,00,000 
which was enhanced to RI. 40,94,00,000 by re-appropriation of 
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Rs. 8,58,00,000. The actual expenditure, however, was Rs. 41,30,70,047 
resulting in an excess of Rs. 36,70,047. 

The excess was due to wrong adjustment of Rs. 24,92,095 under 
expenditure head while rectifying the error in the previous accounts, which 
could not be re-adjusted to the correct 'Receipt' head before the closing of the 
accounts for 1989-90. 

But for this adjustment, the excess under this sub-head would have been 
Rs. 11,77 ,952. 

The above excess was partly offset by savings under other sub-heads 
leaving a net excess of Rs. 15,24,11,683. 

Instructions have already been issued for framing the Budget Estimates on 
realistic basis depending on the requirement and for exercising a close and 
constant watch over the trend of expenditure with reference to the sanctioned 
grant. In addition, tht' progress of Defence Expenditure is analysed 
periodically and Service Headquarters etc. are cautioned about areas where 
the trend of expenditure appears to be abnormally high or unusually low with 
a view to contain the expenditure within the sanctioned budget. 

From 1990-91 Air Headquarters have introduced monthly returns in 
respect of Pay and Allowances of Group '0' Civilians not on Individual 
Running Ledger Account System as well as for claims in respect of transfers 
and Leave Travel Concession. These are expected to assist the authorities in 
realistically assessing the expenditure incurred under this head, but yet to be 
compiled on the closure of the accounts. Progress of expenditure is monitored 
centrally and continually in respect of contractual payments to ensure 
optimum utilisation of funds. Controller of Defence Accounts (Air Force) 
have been requested by the Air Headquarters to keep them informed about 
any adjustments relating to transactions of earlier years carried out to rectify 
the errors in casting of accounts for these years so that appropriate budgetary 
provisions could be made whatever necessary. A close watch is being kept by 
Air Headquarters on the progress of expenditure. and clarification regarding 
correctness of abnormal booking, are being obtained to rectify the wrong 
booking within the same financial year. 

In the circumstances explained above, the excess of Rs. 15,24,11,683 may 
kindly be recommended for regularisation by the Parliament under Article 
115(1) (b) of the Constitution DGADS has seen". 

1.35 Another instance of bad budgeting is revealed in the operation of Grant 
No. 17-Defenc:e Servic:es-Air Force (Revenue-Voted) by the Ministry of 
Defenc:e. Aaalost tbe orl&lnal provision of Rupees 1873.53 c:rores under tbis 
Grant, the Ministry inc:urred expenditure to the tune of Rupees 1938.77 c:rores 
leavlnl IAn uncovered excess of Rupees 15.14 c:rores despite tbe fact that 
a supplementary arant of RI. SO crores was obtained. The excess has 
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occlll'nd maIDly IIDdw the B ... A-I-Pay ... ADo ..... tI AIr r .. 
(RI. 3.53 crons). A-4-TnasportadOll (RJ. 4.72 ... ), A-s-sa.. (Ita. , ... 
uores) and lOIDe other beadJ. The MbdItrJ 111m ItaIed that IaatnIcdoaI 
were laued In JIIDt. 1990 empbulzlnl abe DIId for IramIq the Bad .. 
£almlta on ralIIdc ball depeadlDa on abe nqalnmeDt and far ....... 
• dole IIDd coastant •• tch oyer abe trend of upendltare with nllftIICIt 10 
the IIlDdIoned put. The Committee emph.- .poa the MIaIIIr7 tI 
Defence to take effectlve de,. to eaaare ItrIct obIenuce of ..... 
lnstructloas. 

APPROPRIATION ACCOUNTS (RAIL WAYS) 

1.36 Out of 16 Voted Grants and 12 Charged Appropriations operated 
by the Ministry of Railways, an excess expenditure aggregating Ra. 197.76 
crores occurred under 7 Grants and 1 Charged Appropriation during the 
year 1989-90. 

The table given below indicates the supplementary provisions obtained 
in excess registering grants/appropriations and the extent of misclassifica-
lion of expenditure under those Grants! Appropriations. 

No. Il NUDe ot ellCal rcperinJ Suppl. a- Effect ot A...a_ 
Granll Appropriation ProviIionI apelldihIR milcl_6ca- CIpCIIdIturc 

durin,the liDo ot requidIIa 
,ear CIpCIIItiturc repllrillliDa 

AppropriItioo No. 4-Workinl ExpcnICt 7.46.1m 4.33.662 (+ )2.08.59(1 6.42.252 
-Repain Il Maintenance ot Permanent 
Way and Works 

Grant No. 3-Workin& Expe_ 0ea0nI 6,20,20,000 99.22.878 W.21.878 
SuperiolCndencc and acrvicea 011 RaiIw8yl 

Grant No. S-WorlUoa EKJIe--Repain 17.55.65.106 (+)3.73.1m 17.59.38.706 
Il Main. of MOIIw: Power 

3rant No. ~WorlUoa Exp.-Repain Il 2.Bl.42.1m 24,32.70,037 24,32.70,037 
Main. of Carriqct &: WIJODI 

Grant No. 9--Workin, Exp.~ratina IS,31.77 .Im 3,52.89.1S7 3,52.89.1S7 
Exp. TraffIC 

Grant No. Il-Workioa Exp.-Provident 888.87 .57.1m 2.47,20.647 2.47,20.647 
Fund. Pensions &: other Retirement Be· 
nefits 

Grant No. 14-Appropriadoll to fundi 2I,oo,oo.1m '1,"',.51., '1,"'.51., 

Gnat No. l6--IWIwaJ FIDtI '1.71,70,000 ".Il.II"" (+,..17""'1Ii 74.Jl.".J18 

Gnat No. 16-(c.piul) 16I,JI.77 .000 46.'72.25.IM (-)S"' ..... 41.15..,.1_ 
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1.37 It would be seen from the above table that Supplementary Grlnlts 
were obtained in all cases of excess registering GrantalAppropriation 
except Grant No. S. The table also reveals that 4 grants were effected by 
miscJassification of expenditure. 

The reasons for the excess expenditure for the Grants! Appropriations 
operated by Ministry of Railways are reproduced at Appendix~X;1 to this 
Report. .", " -' .. 

1.38 The Committee are unhappy to ftnd the slack budaetary control 
mechanism in the Railways. The Committee note thatdurlnl the year 
1989·90, there was an overall net excess of Rs. 100.76 uores over the ftnal 
Grants and Appropriations resultlnl from an a .. repte excea of 
Rs. 197.76 crores under 7 Grants (3,5,6,9,13,14&16 Capital and Railway 
Funds) and one Appropriation (4) and savina of Rs. 97.00 crores under 10 
Grants (1,2,4,7,8,10,11,12,15 an. 16-Q.L.W.R.)- and 11 Appropriations 
(3,5,6,7,8,9,10,11;12,13 and It;· Cipttal, aallway Funds & O.L.W.R.). 
The hUle overall not excess of Rs. 100.76 crore has occurred InspUe of the 
fact that Supplementary Grants were obtained invariably In aU excess 
registering lrants/approprlation except Grant No.5. Tbe wide variations 
between the original budgeted nlures and the actual expenditure dearly 
indicate that the Ministry of Railways have, at no staae, been able to 
precisely antlc:lpate, assess and provide for the funds actually required by 
them under the various heads. The Committee emphasize the need for 
framina ....... Buadet Estimates on a realistic basis depending on the 
requirements anel elle~~nl a dose and constant watch over the trend of 
expenditure with reference to the sanctioned arants. 

1.3' The Committee also finel misclassiOeation of expenditure to the 
extent of Rs. (-) l,33,64,077I~ Appropriation No.4 and Grant No.5 and 
16y-.oper.ated by the Ministry of Rallways durlna 1989·90 whlc:b Is 
tDdlc:.d¥e of &be faulty budlet control and lack of villianee on the part of 

. 1he speIMIlnJ ani. of tbe Ministry where mlsdaulftcatlon escaped notice 
and could not be rectified In time. The aravil, of the lapse becomes more 
serious when viewed in the Uaht of the fact tbat similar IapHI were notlc:ed 
by the Committee In the accounts for the year 1988·89. With a view to 
obviate the recurrence or such lapses in future tbe Committee recommend 
that tbese lapses should be enquired into and responslbUity fixed. Tbe 
Committee would Uke to be apprised of the concrete action taken Into-this 
matter. 

:"r1.40 Sa!ljec:l to the observadOlls made In.-the preceding paragraphs', the 
Committee recommeRd that tbe expenditure referred to lit Para 1.3 of this 
Report be reeularised In the manner prescribed In Article llS(1)(b) of tbe 
Constitution of India. " 

·O.L.W.R. - Open Line Works Revenue 



CHAPTER U 

REVIEW OF ACTION TAKEN BY GOVERNMENT ON TIlE 
RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COMMI1TEE 
CONTAINED IN THEIR 1mi REPORT (10TH LOK SABHA) ON 

EXCESSES OVER VOTED GRANTS AND CHARGED 
APPROPRIATIONS DURING 1988-89 

2.1 Nineteenth Report (10th Lok Sabha) of the Public Accounts 
Committee on excess over voted grants and charged appropriations for the 
year 1988-89 was presented to Lok Sabha on 29 April, 1992. The Report 
coatained 16 recommendationslobservations. Of these, 4 recommendations 
(51. Nos. 4, S, 14 and 16) r~late to more than one Ministry. 

Action taken notes in respect of all the recommendations/observations 
have been received and are reproduced in Appendix ....... The recommen-
dldou have been categorised as fonows: 

(i) Recommendations or observations which have been accepted by 
Government; 
SI. Nos. 1~ and 8-16. 

(ii) Recommendations or observations which the Committee do not 
desire to pursue in view of the replies received from Govern-
ment; 
SI. No.7. 

(iii) Recommendations or obse.rvations replies to which have not 
been accepted by the Committee and which require reiteration: 

-NiI-
(iv) Recommendations or observations in respect of which Govern-

ment have furnished interim replies: 

-Nil-
2.3 The Committee note that In punuance of the recommendations made 

by them In their 19th Report (lOth L.S.) correc:tlve action has pnerally 
been takeD by the various MlnlstrlesIDepartmenu by issuing necessary Ins-
tructions to the ditTerent concerned agencies for enforcing strict financial 
dlldpline. Considering the huge excess expenditure that has occurred 
durlnl tbe year 1989-90, the Committee have no doupt that such instruc-
tion. are not heiDI strictly fonowed. Tbe Committee would, tberefore, 
emphasize the Deed for eDiuring that all such InstructloDi are strictly 
coDipUed with by the various MlnlstrleslDepartmenu of the Government. 

26 
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PART·U 

MINUTES OF THE 27TH SIlTING OF PUBLIC ACCOUNTS 
COMMITTEE HELD ON 28 APRIL, 1993 

The Committee sat from 1000 hrs. to 1035 .hrs. 

Shri Atal Bihari Vajpayee 

2. Shri Kashiram Rana 
3. Shri R. Surender Reddy 

PRESENT 
CHAIRMAN 

MEMBERS 

Lok Sabha 

4. Shri Ramashray Prasad Singh 
5. Prof. (Dr.) SripaJ Singh Yadav 

Rajya Sabha 
6. Shri J.P. Javali 
7. Shri Viren J. Shah 

1. Shri G.L. Batra 
2. Smt. Ganga Murthy 
3. Shri K.C. Shekhar 

SECRETARIAT 

Additional Secretary 
- Deputy Secretary 
- Under Secretary 

REPRESENTATIVES OF AUDIT 

1. Shri B.P. Mathur Director General 
2. Shri A.K. Banerjee Principal Director of Audit (CR) 
3. Shri P .K. Lahiri Principal Director of Audit (DT) 
4. Shri Kulbinder Singh Director 
5. Shri Balvinder Singh Director 
2. The Committee considered the following Draft Reports and adopted 

them without any modification/amendment: 
(i) Excesses over Voted Grants and Chared Appropriations (1989-

90) and Action Taken on 19th Report of Public Accounts 
Committee (10th Lok Sahba). 

(ii) ••• ••• • •• 
3. The Committee authorised the Chairman to finalise the Report(s) in 

the light of minor modificationslamendments arising out af factual 
verification by the Audit and present the same to the House. 

4. The Committee took serious note of the fact that despite their 
repeatedly expressing concern over the phenomenon of excess expenditure 
in the past, the excess expenditure continued to occur year after year _ 
to lack of positive efforts on the part {)f the Government. The Committ~ 
also noted that the year 1989-90, however, has witnessed an unprecedented 
rise in the aggregate excess expenditure of the order of Rs. 976.82 crhres. 
The Committee were, therefore, unhappy to conclude that all their past 
e~hortations for exerCising better budgetary control by the Ministries have 
(aded to make any positive impact. The Committee desired tbat the 
Chairman may like to take up this matter with tbe Government. 

The Committee then adjourned 



APPENDIX-I 

GOVERNMENT OF INDIA 

MINISTRY OF COMMERCE 

Note for Public Accounts Committee for regularisation of excess 
expenditure under Capital Section (Voted) in Grant No.8 - Department 

of Commerce as disclosed in Union Appropriation Accounts (Civil) 
for 1989-90 

Grant No. 8 - Department of Commerce 

Capital - Voted 

Original Grant 
Supplementary Granl 
Total Grant 
Actual Expenditure 
Excess 

Rs. 

169,4300,000 
200,49,00,000 
369,92,00,000 
780,58,46,482 
410,66,46,482 

2. Under Capital Section (Voted) in Grant No. 8 - Department of 
Commerce for the year 1989-90 against the total Grant of 
Rs. 369,92,00,000 (original Grant Rs. 169,43,00,000 plus supplementary 
Grant Rs. 200,49,00.000 there is an act~al expenditure of Rs. 
780,58,46,482 resulting in as excess of Rs. 410,66,46,482 which is to be 
regularised. The reasons for item under which excess expenditure has been 
incurred are as shown in the enclosed Annexure. 

3. In view of the circumstances as explained in the Annexure enclosed, 
above excess expenditure of Rs. 410,66,46,482 under Grant No. 8 -
Department of Commerce (Capital Section) may kindly be recommended 
for rcgularisation by the Parliament under Article 115 (1) (b) of the 
Constitution. 

4. The Report to Parliament on cases attracting limits of new service! 
new instrument of service as mentioned in the Annexure may be noted. 

This Note has been vetted by Audit. 

, 

SdI-
(I.G. JHINGRAN) 

Addl. Secretary &: Financial 
Adviser. 

Ministry'sFite No. G. 25017/App.8I89-90IBBA 
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ANNEXURE 

Items under which excess expenditure has been incurred: 

o s 

Amounl 0/ aeus 

(Rs. in thousands) 
Actual acus 

A. Major Head 5453-BB Capital Outlay on Foreign Trade and Export 
Promotion. 

BB.(2) - Santa Cruz Electronic Export Processsing Zone-
BB.2 (1)- Construction and Development-

2,50,00 3,50,00 
BB.6- NOIDA Export Processing Zone-
BB .6( 1)- Construction and Development-

2.25.00 3,75,00 

1,00,00 

1,50,00 

Under this head excess of Rs. 2,50 crores was against budget provisions 
of Rs. 4.75 crores. 

In NOIDA and SEEPZ. there was no allocable land unless some 
additional expenditure was incurred and these zones would have to close 
entry to units. Expenditure in SEEPZ estimated was at 
Rs. 4.98 crores. In NOIDA EPZ expenditure of Rs. 4.93 crores ~as 
estimated. If urgent action had not been taken, a number of parties would 
have been able to commence production and exports, thereby resulting in 
delayed implementation of export oriented projects. 

In view of the position explained above, the additional funds of Rs. 1.00 
crores under sub-head BB.2(l)--Construction and Development (for Santa 
Cruz Export Processing Zone) and Rs. 1.50 crores under BB.6(1) 
Construction and Development (for Noida Export Processing Zone) was 
provided. by way of re-appropriation from KAFTZ and MEPZ budget 
heads. 

On the recommendations of the Public Accounts Committee 
Government has, interalia, prescribed certain financial limits for different 
categories of expenditure beyond which the expenditure constitutes "New 
Services" or "New Instrument of Service" and requires prior approval of 
Parliament. The additional funds of Rs. 1.00 crores under subhead BB.2(1) 
and Rs .. 1. SO crores under BB.6(1) provided by re-appropriation exceeded 
the financial limit as prescribed. It is therefore, necessary to 
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report them to Parliament. This report giving reasons for reappropriation 
is being made accordingly. 

o s Actual Excess 

B. Major Head 6407 
DD. Loans for Plantations 
DD. 1. Tea 
Dd.1(l)-Other Loans-
DD.1(1) (I)-Tea Board 

4,30,00 4.80,00 50,00 

A sum of Rs. 4.30 crores was provided in the Budget Estimate for the 
year 1989-90 for Loans to Tea Board. 

The additional funds of Rs. 50 lacs was re-appropriated out of saving 
for two schemes namel~ Brand Promotion Programme in Australia and 
Tea Machinery Hire Purchase Scheme (Loan). 
C. Major 
Head 7605 
EE - Advances to Foreign Governments 
EE.S - Loans to Government of USSR 
EE.5(1) - Technical Credits incorporated in Trade Agreements 

10,00,00 199,89,00 733,87,00 523,98,00 
Technical credits to USSR are provided by way of temporary advances 

when that Government faces shortage of funds in its rupee trade balance 
to pay for exports from India. 

During the Calender year 1989, there was a spurt in exports to USSR 
arising from acute shortage of consumer items there and due to 
earthquake in Armenia which necessitated purchase of substantial quan-
tities of medicine, toothpaste, soaps, detergents, other chemical products, 
hoisery, knitwear etc. from India. Also during the Calender year 1989, 
the imports had been lower for a number of reasons, such as reduced or 
no supplies of commodities like liquid ammonia, metal scraps, pig iron, 
cooking coal etc. The problem was further aggravated by the shipping 
difficulties connected with import of bulk commodities. 

The year 1989 ended with net excess exports as compared to the Trade 
Plan targets:-

Exports 
3800 

Imports 
3200 

Exports 
4200 

(Rs. in crores) 

Actuals 

Imports 
2600 

The export exceeded target by Rs. 400 croresand the imports fell short 
by Rs. 600 crores. In USSR, trading organisations were given more 
autonomy in trading activities and they were often unwilling to honour 
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commitments made at the Governmental level regarding supply of items 
under Trade Plan. Existing arrangement with USSR provided for unlimited 
access to technical credit from India, to support uninterrupted imports 
from India. A number of corrective measures were taken to meet the 
challenge faced by the situation, but inspite of them the year 1989-90 
ended with an excess technical credit of 523,98,00,000. Some of the 
measures taken are given below:-
(i) The Budget estimates for 1989-90 provided for Rs. 150 crores only of 
technical credit with the following break up:-

USSR 
POLAND 
Czechoslovakia 
GDR 
Romania 

Total 

(Rs. in crores) 
10 
75 
40 
20 
5 

ISO 

In keeping with the trend, additional amount of Rs. 199.89 crores was 
obtained in the supplementary grant and Rs. 350 crores of technical credit 
(after some re-appropriation) was re-allocated as under in the revised 
estimates:-

USSR 
Poland 
Czechoslovakia 
GDR 
Romania 

Total 

(Rs. in crores) 
300 
30 
10 
10 

350 

In Jan. '90, the trend -of trade with USSR during the year 1989 was 
taken up with the Indian Embassy in Moscow, with the Soviet Ministry of 
Foreign Relations and also with the concerned organisations. The need for 
increasing exports to India so as to balance the trade with the USSR was 
urged. 

Since strict watch was maintained on the dra'wals of technical credit by 
the Ministry from December, 1989 onwards and efforts were being made 
to curtail it further, Supplementary grants were not taken. which led to the 
excess. 

Audit have seen and concurred. 

Sd'-
(P. BHATIA) 

Chief Controller of Accounts. 



APPENDlX-D 

MINISTRY OF DE~NCE 
.fFlNANCE DIVISION) 

NOle lor Public Accounts Committee lor regularisalion 0/ excess expenditurt 
undO' Revenue Stction (Vottd) in Grant No. 14 - De/ence Pensions as 
dUclostd in Union GoVO'n~tnl Appropriation Accounts (Civil) lor 1989-90 

...... Gnnl (Voted) 

0.11 Orant . 
Supplementary Orant 
TotalOrlnt 
Total Expenditure 
Excess ' 

2. The excess expenditure occurred mainly on account of:-

Rs. 1349,57,00,000 
Rs. 250,00,00,000 
Rs. 1599,57,00,000 
Rs. 1878.49,72,919 
Rs. 278,92,72,919 

(Amount in 
Crores) 

(i) Revision of Pension and Payment of arrears due to implement 
ation of orders of Fourth Pay Commission by Pension Disbursing 
Agencies 

(ii) Revision of left over cases under Fourth Pay Commission by Chief 206.18 
CDA(P) and payment of arrears thereof by the Pension Disbursing 
Aaencies 

, 
(iii) Sanction of Pre-UI64 family pension cases by Chief CDA(P) and 20.)2 

payments involving arrears thereof 

(iv) Ex-gratia payment 1.50 

(v) Compilation of amount paid in March 1990 within the accounts of 51.00 
1989-90 as explained in paragraph-) 

279.00 

3. In the past, Chief CDA(P) had observed that vouchers pertaining to 
payments made during the year were received subsequent to the closing 
of year's account,s and hence some amounts were not getting booked in 
the I8me year. Keeping this in view. CCDA(P) while projecting the 
Budget Estim-,es had been making allowance for such vouchers being 
received after'the close of accounts and not likely to be booked in that 
year. During the year 1989-90, however a special drive was undertaken by 
CCDA(P) to eoUeet vouchers by hand from various Pension Disbursing 
Agencies and accoUnt them in the same year which resulted in an excess 
booking of Rs. 51 crores in addition to a sum of Rs. 226.50 crores shown 
above. 

4. Defence pensions are of various kinds ~·;z. Retirir1g. Disability. 
Invalid, Family pensions. special family pensions. War injury pension in 
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respect of battle casualities and various gallantry awards etc. There are 16 
lakhs Defence Pensioners at present and each year there is an increase of 
about 50,000 in their number. Some of the Pensioners are even pre-1937 
retirees and Ex-King's commissioned Indian Officers. Pensions to the 
Defence personnel are disbursed by more than 22,500 pension Disbursing 
Agencies throughout India. Defence pension disbursements are also made 
in respect of Gorkha Defence Pensioners by Embassy of India in Nepal. 

5. Except for 58 Defence Pension Disbursing Offices, all other 
Agcncies do not function under the control of Defence Accounts 
Department, Chief DCA(P) while framing budget estimates in primarily 
guided by the past actuals and fresh Government orders issued if any. 
Data in respect of DPDOs has already been captured and is available on 
computer for issue of pension schedules and can be used for formulating 
Pension Estimates also. Data in respect of treasuries and selected banks is 
being collected, has been collected and is also under process of Data 
Entry for some Pension Disbursing Agencies. The work is expected to be 
completed by the end of 1992. 

6. Though, care was taken in projecting the requirement of funds and 
watching the progress of expenditure, the excess expenditure occurred 
on account of vouchers to the cxtent of Rs. 715.31 erores actually 
received after the rendition of R.E. for 1989-90 as certified by the 
CCDA(P). A bulk of these vouchers were received by CCDA(P) 
subsequent to the month of March. 1990. Since the above mentioned 
vouchers included amount to the extent of Rs. 226.50 erores which was 
not anticipated by the CCDA(P). excess expenditure to this extent could 
not be foreseen at the time of obtaining Supplementary Orants. Further 
the Pension Disbursing Agencies like Treasuries, Public Sector Banks 
etc. ure not functioning under the administrative control of CCDA(P) so 
the later was not in a position to adopt effective measures to ensure 
rendition of the vouchers in time. There also did not exist an adequate 
repo~ting system to forecast the likely flow of such vouchers to 
CCDA(P). There was no delay on the part of CCDA(P) in the 
accounting of vouchers. However the CCDA(P) had already issued 
necessary instructions to the Trea!'uries vide letter No. AIII01021111 
dated 311811990 (copy enclosed) for ensuring rendition of the vouchers 

, by the 15th of the following month. The issue regarding prompt 
rendition of vouchers by the Treasuries and Publie Sector Banks is being 
taken up by the Financial Adviser (OS) with the State Governments and 
Addl. Secretary, Ministry of Finance respectively (copy enclosed) for 
doang the needful in the matter. CCDA(P) has also been advised to 
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introduce effective system for monitoring receipt of vouchers and monitor-
ing of expenditure particularly after REs. Further Development in this 
matter will be reported to PAC later on. 

7. Pension Disbllrsing Agencies other than DPDOs have been advised 
vide letter No. A/II010121III dated 31/8190 (copy enclosed) to submit the 
vouchers promptly to ensure that the demands for supplementary grants 
are based inter alia on upto date disbursements. Steps have now been 
taken to closely assess the requirements of funds while f>rojecting the 
Budget EstimateslSupplementary Demands. 

8. In view of the circumstances explained above, the excess expenditure 
of Rs. 2,78,92,72,919 under Revenue Section (Voted) in Grant No. 14-
Defence Pensions may please be recommended for regularisation by the 
Parliament under Article 115(1) (b) of the Constitution. 

9. This has been vetted by Audit. 

Sdf.. 
(P.R. Sivasubramanian) 

JI. Secy. &: Addl. Financial Adviser (P) 
Tele No. 3012915 

MOD (F) F.No. 23(1) 
M091-92 

B.V. ADAVI 

Financial Adviser (Defence Services) 
Tel: 301-2386 

Dear 

D.O.No.23(lYMO/ 1-92(665) 

MINISTRY OF DEFENCE 
NEW DELHI-llOOll 

March 17, 1992. 

As you are aware, a large number of Defence Pensioners draw their 
Pensions through SBI and other Public Sector Banks. A review of the 
account relating to Pensions reveals that there has been significant delays 
in rendition of accounts by some of the branches. The Banks have to 
ensure that the accounts are rendered to Chief CDA(P), Allahabad for the 
pension disbursed by them, duly complete in all respects on a month to 
month basis. You will appreciate that the delayed rendering of these 
accounts creates many problems in proper budgeting and correct estima-
tion of Supplementary Demands, where necessary. In fact, for this reason, 
we have run into problems of a major excess of Defence Pension 
disbursements over the total Grant for the year 1989-90. An illustrative list 
of defaultee SBI Branches from whom the Pension Payment Scrolls are not 
received within prescribed time, is enclosed. 

2. I shall be grateful if you could kindly issue suitable instructions to 
Chief Executives of Public Sector Banks to ensure strict compliance of the 
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instructions in ensuring complete and timely rendition of the accounts 
relating to Defence Pensions. 

To: Shri KJ. Reddy, Addl. Secretary, 
Banking Division, Min. of Finance, 

Copy to: Shri M.N. Goiporia, 
Chairman & Managing Director, 
State Bank of India, 
Central Office, BOMBAY. 

B.V. ADAVI 
Financial Adviser (Defence Services) 
Tel: 301-2386 

Dear 

Yours Sincerely, 
Sd-

(B.V. ADAVI) 

New Delhi-llOOOl. 
"' With a similar 

request as above. 

Sd-
(B.V. ADA VI) 

D.O.No.23(1)IM0/91-92(666) 
MINISTRY OF DEFENCE 

NEW DELHI-llOOll 
March 17, 1992. 

As you arc aware, a large number of Defence Pensioners draw their 
pensions through the State Treasuries. Unlike the case of Central Civil 
pensioners. we are continuing to authorise fresh pension payments for 
Defence personnel through the Treasuries because of certain special 
problems faced by the Defence Pensioners. A review of the accounts 
relating to Pension disbursement reveals that there have been significant 
delays in rendition of accounts by some of the Treasuries leading to 
problems in prompt computation of expenditure and ensuring correct 
budgeting. The Treasuries are expected to ensure that the accounts are 
rendered for the pension disbursed. duly complete in all respect and on a 
month to month basis to Chief CDA(P). Allahabad. You will appreciate 
that delayed desptach of these accounts leads to problems in ensuring 
proper budgeting and correct estimation of Supplementary Demands, 
wh~re necessary. In fact, for this reason, we have run into a problem of a 
major excess of Defence Pension disbursements over the total Grant for 
the year 1989-90. A list of State Treasuries from whom Pension Payment 
Vouchers (PPVs) arc not received within prescribed time by Chief 
CDA(P) is enclosed. 

2. I shall be grateful if you could kindly issue suitable instructions to the 
Director of Treasuries so that all Treasuries ensure strict compliance of 
instructions in ensuring complete and prompt rendition of accounts to 
Chief Controller of Defence Accounts (Pensions), Allahabad. 

Yours sincerely, 
SdI­

(B.V. ADAVI) 
Addressed to: All the Finance SeerctarieslFinance Commissioners of 19 

StateslUnion Territories with a copy to Shri I.G. Wilson, 
A.C.G.D.A. 
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The position ofexccss under' Grant No. 14-Defencc 'Pensions for the 
year 1989-90 is reflected as under:-

(In thousands of Rupees) 

Revenue Section' (Voted) Actual Expenditure 
GranvAppropriation 
including Supplementary 
Grant. 

1 2 

Major Head-2071 
A-I-Defence 
A-I (I)-Army 
A.1 (1) (I)-Normal Pensions 

A.1 (1) (1) (1)-Payments made to Officers etc. 
as a result of war 1939-45 

4,50,00 5,89,48 

+ Excess 
Saving 

3 

+1,39,48 
Excess was due to receipt of more number of Pension cases owing to tum 
out of more number of pensioners. 
A.l (1) (1) (3)-Payments made to Officers etc. who retired after 1.4.37 

but before 15.8.47 excluding pension sanctioned as a 
result of war 1939-45. 

7,50,00 9,48,62 + 1.98,62 
Excess was due to receipt of more pension cases owing to tum out of more 
Pensioners. 
A.l (1) (1) (4)-Payments made to Officers etc. who retired on or after 

15.8.47 
8,90,36,20 10,62,80,65 + 172,44,45 
Excess was due to tum out of more number of pensioners than anticipated 
and implementation of orders of Fourth Pay Commission and revision of 
left over cases under the Fourth Pay Commission. 
A.1 (1) (1) (5)-Gratuities 
1,22,10,00 1,54,09,80 + 31,99,80 
Excess was due to finalisation of more cases than anticipated and revision 
of left over cases under the Fourth Pay Commission. 

,A.1 (1) (2)-Commuted value of Pensions 
3,65,02,00 3,84,64,05 + 19,62,05 
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1 2 3 

Excess was on account of payment of increased amount consequent on 
revision of pension as a result of recommendations of Fourth Pay 
Commission. 
A.1 (1) (3)-Family Pensions 
1,22,31,90 1,50,59,91 + 28,28,01 
Excess was due to payment of more cases of ex-gratia payment and 
revision of Pre-l964 family cases than anticipated and revision of left over 
cases under the Fourth Pay Commission. 
A.1 (1) (5)-Rewards 
99,90 1,08,73 + 8,83 
A.1 (2) (1) (4)-Payments made to Officers etc. who retired on or after 

15-8-47. 
12,83,70 16,03,66 + 3,19,96 
Excess was due to tum out of more number of pensioners and implementa-
tion of orders of Fourth Pay Commission and revision of left over cases 
under the Fourth Pay Commission. 
A.1 (2) (1) (5)-Gratuities 
2,81,00 3,86,47 + 1,05,47 
Excess was due to finalisation of more number of cases than anticipated 
and revision of left over cases under the Fourth Pay Commission. 
A.1 (2) (2)-Commuted value of pensions 
6,00,00 7,24,62 + 1,24,62 
Excess was due to finalisation of more number of cases than anticipated 
and payment of commuted value of increased ratc of pension. 
A.l (2) (3)-Family pensions 
1,07,30 1,50,43 + 43,13 
Excess was due to receipt of more number of cases of ex-gratia payment 
cases and revision of Pre-l964 family pension caSes than anticipated and 
revision of left over cases under the Fourth Pay Commission. 
A.l (3)-Air Force 
A.l (3) (I)-Normal Pensions 
A.1 (3) (1) (4)-Payments made to Officers etc. who retired on or after 

15-8-47. 
28,28,55 45,25,07 + 1'6,96,52 
Excess was due to turnout of more number of Pensioners than anticipated 
and implementation of orders of Fourth Pay Commission and revision of 
left over cases under the Fourth Pay Commission. 
A.1 (3) (1) (5)-Gratuities. 
8,68,00 10,68,44 + 2,00,44 
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1 2 3 

Excess was due to finalisation of more cases than anticipated and revisioa 
of left over cases under the Fourth Pay Commission. 
A.l (3) (3}-Family Pension 
2,40,00 2,98,65 + 58,65 
Excess was due to receipt of more number of pensioo cases owiog to tum 
out of more pensioners than anticipated. 
A.l (I}-Army 
A.l (1) (I}-Normal Peosion 
A.l (1) (1) (l}-Payments made to Officers etc. who retired 00 or before 

1-4-37. 
85,00 55,92 (-) 29,08 
Saviog was due to tum out of less number of pensioners than anticipated. 
A.l (1) (4)-Contribution to Provident Fund. 
1,00,00 91,60 (-) 8,40 
A.l (2}-Navy 
A.l (2) (I)-Normal Pensions 
A.l (2) (1) (2)-Payments made to Officers etc. as a result of the war 

1939--45. 
30 20 (-) 10 
A.l (2) (1) (3)-Payments made to Officers etc. who retired after 1-4-37 

but before 15-8-47 but excluding pensions sanctioned as a 
result of war 1939--45. 

2,00 01 
A.l (2) (4)-Contribution to Provident Fund. 
2,55 2,52 
A.l (2) (S)-Rewards 
10 
A.l (3)-Air Force 
A.l (3) (I}-Normal Pensions 

01 

(-) 1,99 

(-) 03 

(-) 09 

A.l (3) (1) (l)-J»ayments made to Officers etc. who retired on or before 
1-4-37. 

20 02 (-) 18 
A.l (3) (1) (2}-Payments made to Officers etc. as a result of war between 

1939--45. 
25 10 (-) 15 
A.l (3) (1) (3)-Paymeots made to Officers etc. who retired after 1-4-37 

but before 15-8-47 excludiog pensions sanctioned u a 
result of war 1939--45. . 

10,00 09 (-) 9,91 
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... 1. 2 3 Y----------------------------------------------
Saving was due to receipt of less Dumber of pension cases than anticipated. 
A.l (3) (2)-Commuted value of Pensions. 
22,67,00 20,80,48 (-) 1,86,52 
Saving was due to receipt of less number of pension cases than anticipated. 
A.l (3) (5)-Rewards 
1,00 

Grand total-1599 ,57 ,00 

REGISTERED 

To: 
The Treasury Officer, 

14 

1878,49,73 

(-) 86 

(+) 278,92,73 

No. AMH02-III 
Accounts Section 

Office of the Chief 
CD A (Pensions) 

ALLAHABAD 
DATED 31 August 1990 

SUB: Pension Payment Account: Scrutiny and Classification of 

Sir, 

You are aware that all grants of pensionary awards, Jangi Inam and 
other awards are notified by this Office through individual Pension 
Payment orders and sent to the concerned Pension Disbursement Officers 
through respective Record OfficenIead Offices fC?r payment to Defence 
Pensioners. Pension payment to Defence Pensioners are, therefore, made, 
based on the information contained in the P.P .Os. 

2. In this connection, it is stated that while scrutinising / adjusting your 
~ubject Pension Accounts, it has come to our notice that the general 

~
'lDstructiOns laid down in "Pension Payment Instructions (PPI) Revised 
1973 Edition" for payment and preparation of accounts are not being 
adhe~ed to by your officC'Sub-treasuries while making payment to Defence 
Pens~o~ers. This apart from other problems is creating great difficulties in 
lasSlfYlDg the pensions to their correct accounting head and compilation of 
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accounts and booking of eltpenditW'C by us is getting delayed. The points 
of our observation are enumerated:-
(i) Prescribed forms for authorising payment of pensioners are not 

being used (A specimen' is enclosed for your guidance). 
Sl. Date of Name of the TS/PS P.P.O. Unit 
No. payment pensioner No. No. 

1 
Rate 

7 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

and Rank! 
SbrilSmt. 

·2 3 
Period of Type of pay-
payment ment 

PenlGrtyl 
Commt. 

8 9 

4 

Amount of 
deduction, 
if any 

10 

S 

Net 
amount 
paid 

11 

6 

Signature of 
the pensioner 

12 

Ts-FS. PPO No. Rank and Corps or Department where the 
individual last served are not being shown in the vouchersopayment 
schedules. 
While quoting PPO No. latters used as prefix, such as '0' 'D-RA' 
'M' "S' 'C' etc. are not being indicated with year to enable us to 
identify the Defence pensioner (Example &1234-89). The alphabet-
ical preflX1>reflXes are absolufely essential for correct classification. 
The rate and period of pension paid are not being shown distinctly 
in the voucher~ayment schedules. Some times, it is seen that 
TOTAL AMOUNT shown in the pension payment vouchers! 
schedules do not distinctly show the amount of PENSIOW 
GRATUITY and COMMUTATION and Dearness Relief. -
Class I, V, VI & VIII pensioners vouchemub-schedulea J(lAp· --
CDA)-649] should be prepared separately with distinct m.ri~r.e .. 
Army, Air Force and Navy. 
Family pensioners schedules for both the categories II and VII are 
to be prepared separately. 
Schedules are. also not being filled ,in properly and are so fadyte». 
undentand as to what are the particularl and amOunt. The ....... ~ 
vouchers can not be checked .With the lub-schedules. PIe. e~' 

. before s.ending the accowur1O tbia olfice that the ~ .... 
supported with the lub-lC6ec1u[e. _ : _ L'. __ .. 
It .has been obseryed that pension paym,e.@'_.~"_~ 
belDg enclosed With the Treasury AccOUnt wlilchshould nOt be 
included with other Treasury vouchers as the amount on account 
of pension payment Bank scroll are. to be lubmitted by OKBI to 
this Office. These may be -returned to RBKBl concerned. 
Burma pensioners vouchers Mould also not be takeD with other 
vouchers as tbe I&IDC is adjultable by ACC:OUDtaDt Ocncnl COD-
cerned. 
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(x) Other DepartmentS voucben viz. Railway.¥&T etc. vouchers are 
also not adjustable by this office and lhouJd not be included in our 
account. 

(xi) The payment to Foreign pensioners viz. Pakistan, UK, Burma etc. 
shaD be made on the separate vouchers and shaD be marked 
distinctly and attached with separate sub-schedule. 

(xii) The Change Statements shaD invariably attached with the monthly 
pension account. 

(xiii) The separate list for Arrear payment and L.T.A. payments shaD 
be enclosed with the Monthly Pension account. 

(xiv) The Top Schedule IAF (CDA)-649-A should be prepared with 
reference to amount shown in sub-schedule under each Head of 
Account. 

(xv) It shall be ensured that the Monthly Pension Payment Account 
should be so despatched that it should reach this office by 15th of 
the following month in bulk. 

(xvi) The Debit particulars shall also be sent to the concerned A.G. 
simultaneously while forwarding the Pension Payment Account to 
this office so that the claims from AG's concerned in settlement of 
the accOunts are also received in this office promptly for payment. 
It should be ensured that Debit Schedule intimated to the 
Accountant General tallies with the amount of the top Schedule 
IAF (CDA)-649-A for which payment vouchers-tchedules are 
supporting. 

3. You will appreciate that in absence of the above particulars it may not 
feasible for us to classify the pension expenditure to the relevant Heads of 
Account correctly and conduct audit of the pension payments made to the 
Defence Pensioners expeditiously. 

4. In the light of the position stated above, you are requested to make 
familiar your staf£-STOs with the above instructions "immediately" and 
ensure rendition of Monthly Pension Accounts by 15th of the nexl month 
strictly in accordance with the existing orders, on the subject under 
intimation to this office. 

5. The information required in the above paragraphs is in connection 
with the scrutiny of the Ates for correct compilation of the expenditure. 
As regards the audit of payment .. the following statements may also please 
be furnished to this office separately to the O~AT-I Section in case of 
Class I, II & V pensioners and to the O~ Audit Coord. Section of this 
office in respect of class VI, VII & VIII Pensioners. 

(i) Recovery statement as per specimen enclosed as Annexure 'A' & 'B' 
(ii) Chang~ statement as per specimen at Annexure 'C' 
(iii) Form I, II as per specimen at Annexure 'D' & 'E'. 



It may be e...led that' tM ......... refened to in tbia ~ are DOt 
ICDt aIoDpitb the pamo_ ,.,...t IICCOUDtI but they are IeDt ICparateIJ 
addrascd to the respcctiWf ollcen mentioned above. 

6. PLEASE ACICNOWLEDGE RECEIPT. 
Youn faithfully, 

ScV-
(Ie.C. GUPTA) 

AIIIt. Controller of Defence Accounts (P) 

'Copy forwarded for informatioD aad DCCeIUry action:-
1. The Director of TJ'elluriea aDd ACCOUDtI ( ) __ _ 

2. 11ac AccoUDtaDt GeDeraI () for infor-
matioD aDd iIIuc. of suitable iDItruc:tioDI to the Treuury 0f6cen 
uDder them. 

SO' 
(Ie.C. GUPTA) 

Asstt. C.D.A. (P) 



ANNEXURE' 'A' 
( Class I, II & V Pensioners) 

Statemeiat Ibowln. recoveI'J of Demaad 
(AT-B20) 

Name of the Pension Disbursing Officer·... for the month of 

SI. Name of the p.e. Amount of Recovery 
No. pensioner No. Recovery on what 

Account 

1 2 3 4 5 

43 

Page No. Action in 
of Group 
Voucher 

6 7 



ANNEXURE 'B' 
(OasS VI. VII and VIII Pensionen) . . 

Name of the pension Disbunin. Officer for the month of __ . 

Sl. Name of the 
No.' Treasury / and 

Treasury/ 
Branch No. 

(1) (2) 

Treasury Seriamead 
Office 
No. 

(6) 

Date of SI. No. of Name of the 
payment the item of Pensioner 

P.O. Schedule! 
Journal at 
which 
recovery 
effected 

(3) (4) 

Brief particulars of 
demand 

(7) 

44 

(5) 

Amount recovered 
during the month 
in question 

(8) 



ANNEXURE 'C' 

Change Statement 
Statment showing the name of pensioners paid abnormal payment at ....... . 
(Name of the PDq during the month of ........... : ................................ . 

SI. No. TrealUry Name Amount paid p. of pp 
M: 

4S 

Item No. 



ANNEXURE 'D' 

(I.A.F .A.-383-(A) 

Statment showing the names of Pensioner struck off from the check 
Re~stcrof ___________________________________________________________________________________ _ 
Treasury! Pension Paymaster owing to transfer, death, expiry-cessation of 
pension, etc, during the Month of ________________ _ 

Name Treasury Descriptive Name of Pen· Nature of Date upto 
of SI. No. SI. No. sion Pay- other which Remarka 
Pen- 1.0.0. No. master I casualty pension 
sioner Post Office I with paid 

Treasury to date before 
which trans-
transferred fer or other 
in the date of casualty • 
transfer 

46 



A
N

N
E

X
U

R
E

 'E
. 

(I
A

FA
-3

90
 

Li
st

 o
f I

nd
ia

n 
M

ili
ta

ry
 p

en
si

on
er

s 
br

ou
gh

t o
n 

th
e 

ch
ec

k 
R

eg
is

te
r o

f t
he

 --
---

--
Tr

ea
su

ry
 d

ur
in

g 
th

e 
M

on
th

 o
f -

--
--

-

N
am

e 
of

 t
be

 
pe

ns
io

ne
r 

w
itb

 
na

t 
an

d 
la

le
 C

or
ps

 o
f 

a 
fa

m
ily

 
pe

lll
lo

ne
r 

w
ilb

 r
el

at
io

ns
hi

p 
10

. 
u

d
 

na
m

e 
of

 
de

ce
as

ed
 

on
 

wI
Io

Ie 
ac

co
un

l 
pe

ns
iO

li 
lI

'a
in

ed
 

an
d 

la
lte

r's
 

ra
nk

. 
la

te
 

co
rp

s,
 

re
pm

en
ta

l 
N

o.
 

Tr
ea

su
ry

 S
I. 

N
o.

 
D

et
cr

ip
tiv

e 
SI

. 
Pe

ns
io

n 
at 

AJ
-

N
o.

 
in

cl
ud

in
g 

10
w

aD
C

9 
pa

y-
le

tt
en

 
de

nO
l-.

-a
bl

e 
in

g 
cla

ss
 

of
 

pe
ns

io
n.

 
D

es
ai

pt
io

n 
an

d 
da

te
 u

pt
o 

w
bi

cb
 

or
 c

on
-

di
tio

n 
ra

te
 

un
de

r 
w

hi
cb

 
pa

ya
bl

e. 

N
o.

 a
t D

al
e 

of
 N

am
e 

of
 o

ff
ic

e·
 L

at
e 

H
ea

d 
O

f-
pe

ns
io

n 
ci

rc
u-

fro
m

 
w

hi
ch

 
lic

e 
or

 T
re

as
-

Ia
nl

PP
O

 s
an

e-
tr

an
sf

er
re

d.
 

ur
y 

SI
. 

N
o.

 
tio

ni
lll

 

D
at

e 
up

u 
fo

r 
w

bi
cb

 
sio

a 
las

t 
by

O
ffi

ce
 

I 
w

hi
ch

 
b 

fe
rr

ed
. 

.,.;
 ...., 



APPENDIX III 

MINISTRY OF DEFENCE (FINANCE) 
BUDGET-I 

Note for Public Accounts Committee for reguJarisation of excess over 
vot~d portion of Grant No. J7-Defence Services-Air Force as disclosed in 

the Appropriation Account.t (Defence St-n';ces) for the year /989-90 

Grant No. 17-Defence Services-Air Force 
Original Grant 
Supplementary Grant 
Total Sanctioned Grant 

Actual Expenditure 
Excess Expenditure 

Rs. 1873,53,00,000 
Rs. 50,00,00,000 

Rs. 1923.53.00.000 

Rs. 1938,77,11.683 
Rs. 15.24.11.683 

2. Against the Original Grant of Rs. 1873.53,00,000 augmented to Rs. 
1923.53.00.000 by obtaining a Supplementary Grant of Rs. 50.00.000 an 
expenditure of Rs. 1938.77.11.683 has been incurred during 1989-90 
resulting in an uncovered excess of Rs. 15.24,11,683. 

3. The excess of Rs. 15.24.11.683 under this Grant was under the 
following sub-heads:-

(a) A.J- Pay and Allowances oj Air Force 
(Rs. 3.52,89,282) 

The original provIsIon made under this sub-head was 
Rs. 378.69.00.000 which was enhanced to Rs. 461.27.50.000 by obtaining a 
Supplementary Grant (Rs. 36.00,00.0(0) and also by reappropriation (Rs. 
46.58.50.000). The actual expenditure, however, was 
Rs. 464.80.39,282 resulting in an excess of Rs. 3.52.89.282. 

The excess was mainly due to more booking of local allowances such as 
Leave / Travel/living out Ration allowances. compensation in lieu of 
Quarters. children education allowance etc. at the end of the year than 
anticipated. due to difficulty in estimating the same. 
(b) A.3-Pay and Allowances of Civilian.\· (Rs. 97,73,290) 

The original provIsIon made under this sub-head was 
,Rs. 58.36.00.000 which was enhanced to rs. 72.36.00.000 by obtaining a 

. Supplementary Grant of Rs. 14.00.00,000 but. was subsequ'ently reduced 
to R.~. 70.13.00.000 by minus reappropriation of Rs. 2.23.00.000. 
The reduction was made keeping the trend of booking of 

48 
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expenditure in view. The aeutal expenditure, however, was 
Rs. 71,10,73,290 resulting in an excess of Rs. 97,73,290. 

The excess was due to more booking of expenditure towards the end of 
the year than anticipated. 

(c) A.4-Transportarion (Rs. 4,72,23,554) 

The original provIsion made under this sub-head was 
Rs. 35,75,00,000 which was enhanced to Rs. 48,30,00,000 by reappropria-
tion of Rs. 12,55.00.000. The actual expenditure however, was Rs. 
53.02,23,544 resulting in.an excess of Rs. 4,72,23,554, 

The excess was due to more movement of Air Force personnel on account of 
certain operation and larger booking of rail charges than anticipated. 

(d) A.5-Srores (Rs. 6,84,28,946) 

The original provision made under this sub-head was Rs. 1145.52,00,000 
which was reduced to Rs. 1143.69,00.000 by minus reappropriation of 
Rs. 1,83.00,000. The reduction was made (i) under 'Aviation Stores' due' 
to slippages in payments of deliveries in respect of setting up of overhaul 
facilities for certain aircrafts and (ii) under local! Central purchases of 
Mechanical Transport Stores. The actual expenditure, however, was 
Rs. 1150,53.28.946 resulting in an excess of Rs. 6.84,28,946. 

The excess was on account of higher deliveries of Ordnance Stores than 
anticipated at" the end of the year and due to marginally higher consump-
tion of Petrol. Oil and Lubricants. Coal and firewood etc .• than antici-
pated. partly offset by savings under 'Airframe and Aero-engines' 'Avia-
tion Stores' and 'Clothing Stores'. 

(e) A.6-Works (Rs. 4.77,52,2(0) 

The original provision made under this sub-head was Rs. 129.99,00,000 
which was enhanced to Rs. 144.9850.000 by reappropriation of 
Rs. 14.99,50,000. T-hc actual expenditure. however, was Rs. 149.76,02.200 
resulting in an excess of Rs. 4.77.52.200. 

The excess was due to higher departmental charges than anticipated. 

(f) A.8-0rher Expenditure (Rs. 36,70,047) 

The original prOVISion made under this suo-head was Rs. 32.36,00.000 
which was enchanced to Rs. 40.94.00.000 by reappropriation of 
Rs. 8,58.00.000. The actual expenditure. however. was Rs. 41.30,70.047 
resulting in an excess of Rs. 36.70.047. 

The excess was due to wrong adjustment of Rs. 24,92,095 under expenditure 
head while rectifying the error in the previous accounts. which could 
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not be re-adjusted to the correct 'Receipt' head before the closing of the 
accounts for 1989-90. . 

But for this adjustment. the excess under this sub-head have been 
Rs. 11,77.952. 

4. The above excess was partly offset by saving under other sub-heads 
leaving a net excess of Rs. 15.24.11.683. 

5. Instructions have already been issued for framing the Budget 
Estimates on realistic basis depending on the requirement and for 
exercising a close and constant watch over the trend of expenditure with 
reference to the sanctioned grant. In this connection, a copy of Ministry of 
Defence (Finance) 1.0. No. 21(5}8c}o-1 dated 29-6-1990 is enclosed. In 
addition. the progress of Defence expenditure is analysed periodically and 
Service Headquarters etc. arc cautioned about areas where the trend of 
expenditure appears to be abnormally high or unusually low with a view to 
contain the expenditure within the sanctioned budget. 

6. From 1990-91. Air Headquarters have introduced monthly returns in 
respect of Payment Allowances of Group '0' Civilians not on Individual 
Running Ledger Account System as well as for claims in respect of 
transfers and Leave Travel Concession. These are expected to assist the 
authorities in realistically assessing the expenditure incurred under this 
head, but yet to be compiled on the closure of the accounts. Process of 
expenditure is monitored centrally and continually in respect of contractual 
payments to ensure optimum utilisation of funds. Controller of Defence 
Accounts (Air Force) have been requested by the Air Headquarters to 
keep them informed about any adjustments relating to transactions of 
earlier years carried out to rectify the errors in casting of aceounts for 
these years so that appropriate budgetary provision could be made 
wherever necessary. A close watch is being kept by Air Headquarters on 
the progress of expenditure and clarification regarding correctness of 
abnormal booking arc bcing obtained to rectify the wrong booking within 
the same financial year. 

7. In the circumstances explained above. the excess of Rs. 15.24.11.683 
may kindly be recommended for rcgularisation by the Parliament under 
Article 115(1 )(b) of the Constitution. 

8;- DGADS has seen. 

F. 17(5}9(YB-1 

Sdl-
(P.R. SIVASUBRAMANIAN) 

Addl. FA (P) & 1.S. 
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MINISTRY OF DEFENCE (FINANCE) 
BUDGET-I 

St;OJECT:- Preparation of budgetary estimates and monitoring I review of 
Defence expenditure 

The necessity of projecting the budgetary requirements on a realistic 
basis in the prc5Cribcd budgetary reviews and the need for constant 
monitoring of the trend of expenditure with a view to review I revise the 
requirement of funds during various stages of the year to avoid any 
excesses I surrenders has been emphasised from time to time. Instructions 
have also been issued time and again on the need to scrupulously conform 
to the budgetary provisions and to formulate the budget estimates on the 
most realistic basis. 

2 .. It has, however. been observed that by the end of the year actual 
expenditure varies significantly from the sanctioned provisions under some 
heads, year after year some of these variations even lead to excesses over 
voted grants, which rcquircs rcgularisation by Parliament. The Public 
Accounts Committee. in thcir various reports. have commented adversely 
on such excesses. Similarly. thc Comptrollcr and Auditor General of India 
has, in his Reports. repeatedly highlighted arcas where budgetary control 
was found to be inadequatc or defective. 

3. It is, therefore. again emphasized to all conerned that budgetary 
estimates both under 'Charged' and 'Voted' heads should be prepared with 
the utmost care, taking into account the past trends and all relevant 
factors. The progress of expenditure under all the heads during the 
financial year should also be regularly monitored carefully and closely. 
Various proposals for reappropriations. Supplementary Demands, Mod-
ified Appropriations and other budgetary projections should be formulated 
with great care to ensure that there arc no excesses or surrenders 
subsequently. 

Add!. DGFP. Army HQ. 
DFP, Air HQ 
DNP, Naval HQ 
DPR&M, Dir. (P&C) 
Mafd (F) I.D. NO. 21(5YS<}B-1 dt 29-6-90 

Copy to:-

(i) All Joint Secretaries 

(ii) All DirectorS'OF As. 

SdI-
(C.K. Joseph) 
Addl. FA (J) 



APPENDIX IV 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF ECONOMIC AFFAIRS 
(BUDGET DIVISION) 

Note for the Public Accounts Committee for reguJarisaiion of excess 
expenditure Revenue Section (Charged) in Appropriation No. 29-lntertst 
Payment as disclosed in the Union Government Appropriation Accounts 

(Civil) for the year 1989·90 

Revenue Section (Charged) 

Original Appropriation 

Supplementary Appropriation 

Total Appropriation 

Actual Expenditure 

Excess 

Rupees 

17000,00,00,000 

710,00,00,000 

17710.00.00.000 

17756.93,66,224 

46.93,66.224 

2. The original provision for the year 1989-90 under the Appropriation 
'Interest Payments' was Rs. 17,000 crores. This was augmented through a 
supplementary appropriation of Rs. 710 crores. The actual expenditure 
amounted to Rs. 177,56.93.66.224 resulting in an excess expenditure of Rs. 
46,93,66,224 in the AppropriatiQn. 

3. The excess expenditure of Rs. 46.93.66,224 was the net effect of the 
excesses and savings under various sub-heads as. shown in Annexure I and 
II but mainly under the sub-head "A.3(8)-Interest on Insurance and 
Pension Funds". 

4. The original provision of Rs. 2811.51.00.000 under the sub-head "A.3 
(8)-Interest on Insurance and Pension Funds" was augmented to Rs. 
3051,51,00,000 through a supplementary appropriation of Rs. 
240,00,20,000. This, however, proved to be inadequate, as the actual 
expenditure amounted to Rs. 3399,46.51.000 resulting an excess of Rs. 
347,95,51.000. The excess was due to more interest payments following 
increased accretions' to the "Special Deposit of Provid~nt. Superannuation 
and Gratuity Funds" and the decision of Ministry of Fina,nce in Notifica-
tion No. F. 16(19)-PDI87 dated 24th February, 1989 (Copy enclosed) to 
pay interest on these Special Deposits on half-yearly instead of on annual 
basis the imp~ct of which could not bc aSllellsed accurately. 

S2 
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5. In view of the circumstances explained above, the excess expenditure 
of Rs. 46,93,66,224 which was about 0.27% of· the total Appropriation, 
may kindly be recommended for regularisation under Article llS(l)(b) of 
the Constitution. 

This has been vetted by Audit. 

[Ministry's file No. F.6(20)-B(AC) 191.] 
To 

The Chairman & Members of the 
Public Accounts Committee. 

SdI-
(SMT. JANAKI KATHPALlA) 

Additional Secretary (Budget) 



ANNEXURE-l 

(a) SUlltment showing relUoflS for ucess upell(liJur, under cenain 
sub·htads in the Appropriation Accounts for 1989·90. 

(Rs. in thousands) 

Major Head-2049 Interest Payments (Charged) 

Sub-Heads 

1 

1. A.l(l)-Interest on 
Market Loans 

2. A.l(4)-Interest on 182 
days Treasury Bills 

3. A.l(6)-Interest on 
Other Internal Debts 

4. A.2(2)-Interest on 
Loans from Government 
of USA under PL-480 
Convertible local Curren· 
cy credits 

Excess over 
sanctioned 
Appropria-

tion 
(Budget + 

Supplemen-
tary) 

Reasons for the Excess 

2 3 

·206,55,81 Mainly due to payment of 
interest fallen due in the pre-
ceeding years, as reported by 
the Reserve Bank of India 
(copy enclosed). 

20,95,10 Mainly due to payment of 
more interest following larger 
auction sale of 182-days' 
Treasury Bills than antici-
pated and more investment 
therein in the later part of 
the year than anticipated. 

20,09,97 Due to post budget decision 
~o adjust interest on compen-
sation and other Bonds to 
this head instead of Market 
Loans. 

2,40,40 Due to unfavourable fluctua-
tion in the rate of exchange. 
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, s. A.2(3}-lntereat on 
Loans from the AFnq 
for International De-
velopment, USA (U.S. 
Aid Loana) 

6. A.2(4}-lnterCit on 
other Miscellaneous 
Loans from the Govern-
ment of USA 

7. A.2(7}-Loans from the 
Government of Federal 
Republic: of Germany 

8. A.2(8}-lntercst on 
Loans from the Govern-
ment of Swiss Confedra-
lion and Swiss Banb 

9. A.2(9}-Intercst on 
Loans from the Govern-
ment of Czechoslovakian 
Republic 

10. A.2(12}-Interest on 
Loans from the Govern-
ment of Austria 

11. A.2(13)-lnterest on 
Loans from the Govern-
ment of Netherlands 

12. A.2(14)-lntercst on 
Loans from the Saudi 
Fund for Development 

13. A.2(15)-lnterest on 
Loans from the Govern-
ment of Italy 

55 

2 3 

8,82,50 Due to unfavourable fluctua-
tion in the rate of exchanF 
and more drawals than anti-
cipated. 

16,36 Due to unfavourable Ouctua-
tion in the rate of exchange. 

8,n,84 Due to unfavourable fluctua-
tion in the rate of exchange. 
issue of fresh loans and more 
drawals than anticipated. 

51.85 Due to frcsh receipt of inter-
est schedulings. 

52.37 Due to more drawals than 
anticipated. 

12.48 Due to unfavourable fluctua-
tion in the rate of exchange. 

1.84,08 Due to unfavourable fluctua-
tion in the rale of exchange 
aOd more drawals than anti-
cipated. 

79,79 Due to unf'lvourable fluctua-
tion in the rate of exchange 
and more drawals than anti-
cipated. 

1.16,18 Due to unfavourable fluctua-
tion in the rate of exchango: 
and more drawals than anti-
cipated as weD as payment of 
commitment chargcs. 



1 
14. A.2(17}-lnterest on 

Loan from the Govern-
ment of France 

15. A.2(2S}-Interest on 
Loan from the OPEC 
Special Fund 

16. A.3(3)-Management of 
Small Saving Schemes 

17. A.3(4)-Interest on State 
Provident Funds 

18. A.3(S}-Incentive Bonus 
to Provident Fund sub-
scribers 

19. A.3(8}-Interest on Insur-
ance and Pension Funds 

~O. A.3(10)-Bonus on 
Field Deposits 

21. A.5(1)-Interest on 
Deposits 

22. A.5(4)-Miscellaneous 

TOTAL 

56 

2 3 
3,35,80 Due to unfavourable fluctua-

tion in the rate of exchange 
and issue of fresh loans. 

43,04 Due to unfavourable fluctua-
tion in the rate of exchange 
and more dnwals than antici-
pated. 

13,96,56 Mainly due to more pay-
ments of Commission to De-
partment of Posts and en-
bancement in the rate of 
commISSion following in-
creased collections of Savings 
Bank DepositsICertificates, 
than anticipated. 

60.71,94 Due to more interest payable 
to subscribers of Provident 
funds on larger balances in the 
accounts because of more sub-
scriptions than anticipated. 

52,33 Due to payment of Bonus 
due in respect of earlier 
years to postal staff. 

347,95,51 Mainly due to:-
(i) Payment of half-yearly in-
terest on Special Deposits in-
stead on Yearly basis for 
1989-90 and 
(n) more accretions to the 
Deposits during the year 
than anticipated-mainly in 
respect of Special Deposits of 
Provident, Superannuation 
and Gratuity Funds. 

4,66,91 Due to increase in deposits 
by the Defence Personnel 
posted in the fields. 

53,13,75 Due to more deposits form 
Public Sector undertakings! 
Indian Railway Finance Cor-
poration and N. R.I. Bonds 
than anticipated. 

33,78,64 Due to maintenance of SDR-
Rupee parity rate and fluctu-
ation in the rate of exchange. 

7,91,30,21 



ANNEXURE II 

(b) Statement showing cases of certain sub-heads where there were major 
savings with reference to sanctioned appropriations. 

Sub-Heads 

1 

1. A.l(2)(1)-Discount on 
Treasury Bills 

2. A.l(5)-Managcmcnt of 
Debt. 

3. A.2(5)-Interest on Loan 
from the Government of 
USSR 

4. A.2(10)-Interest on 
Loan from the A.D.B. 

5. A.2(18)-Interest on 
Loan from the Bank of 
Japan 

Savings 
compared 

with 
Appropria-

tion 
(Budget) 

Reasons for the Savings 

2 3 

93,49,12 Due to less issue of Treasury 
Bills than anticipated. As the 
issue of Treasury Bills de-
pends on the day-to-day cash 
balance position of the Cent-
ral Government, the estima-
tion could not be made with 
exact precision. 

2.70,66 Due to less expenditure on 
management of Debt and 
less receipt gf claims from 
RBI than anticipated. 

4,81.65 Due to less· drawals than 
anticipated. 

5.07,58 Due to less drawals than 
anticipated and cancellation 
of commitment charges pay-
able, by the lending Bank .. 

20,33,85 Due to favourable fluctuation 
in the rate of exchange and 
less drawals than anticipated. 

57 
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6. A.2{19}-lnterest on 

Loan from thc mRD 

7. A.2(20}-lnterest on 
Loan from thc Intcma-
tional Devclopmcnt 
Association 

8. A.2(22}-Loans from 
Kuwait Fund for Arab 
Economic Dcvelopment 

9. A.3(1}-Intcrest on 
Savings Deposits 

10. A.3(2}-Interest on 
Savinp Certificate 

11. A.3(6}-Interest on 
Public Provident Funds 

12. A.3(9}-Interest on 
Special Dcposits and 
Accounts 

2 3 
23,65,55 Duc to reduction in the rates 

of Commitment charges and 
leu drawals than anticipated. 

10,13,61 Duc to non-requircmcnt of 
fund for paymcnt of commit-
ment charges as a result of 
suspended for thc year 1989-
90 by world Bank. 

59,71 Due to less drawals than 
anticipated. 

101,95,55 Due to less interest payments 
in respect of Post Office Sav-
ings, Bank Deposits, One 
Y car and Three Year Time 
Deposits, and Cumulative 
Time Deposits than antici-
pated. Less payment of inter-
est than anticipated on Post 
OfficeSavinp, Bank Dc-
posits, Two Year Time Dc-
posits, Recurring Deposits, 
National Saving Sclieme De-
posits and Monthly Income 
Accounts Deposits. 

307,19,77 Due to less interest payments 
in rcspect of National Sav-
ings Certificates V and VIth 
issues and Kisan Vikas Patra, 
than anticipated. 

68,72,32 Mainly due to non-less re-
porting of interest payments 
madc to subscribers by vari-
ous branches of Banks. 

92,58,61 Due to lesser interest ac-
crued on Special Securities 
issued to Nationalised Banks, 
Special Deposits by Life In-
surance Corporation/Gcneral 
Insurance Corporation etc. 
This could not be predicted 
accurately duc to fluctuations 
in the timings of thc de-
posits. 



1 

13. A.4-Interest on Reserve 
Funds 

14. A.5(2)-Interest on Adv-
ance Deposit Scheme for 
pving Telephone Con-
ncctions. 

15. A.5(3}-Interest on Adv-
ance Deposit Scheme for 
pving Telex Connec-
tions. 
TOTAL 

59 

2 3 

1,92,74 Due to less payment of inter-
eat owing to more withdraw-
als from the Railway Fund 
than anticipated. 

11,41,22 Due to shortfall in deposits 
for telephone connections 
than anticipated and less 
claims of interest by the 
MTNL than anticipated. 

18,10 Due to shortfall in deposits 
for telex connections than 
anticipated. 

744,71,04 

This is a case of excess and not saving as entire expenditure of Rs.10,36 
(against nil provision) was met out of re-appropriation. 



APPENDIX V 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

Note lor Public Accoun13 Comminee lor regularisation 0/ exCUl under 
Revenue Sections (Voted) in Grant No. 45-Police as disclosed in the Union 
Government Appropriation Accounts (Civil) lor the year 1989-90. 

Revenue Section (Voted) 

Ori~nal Grlpt 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

Rupees 

1240,92,00,000 
45,36,00,000 

1286,2B,OO,OOO 
1303,26,18,673 

16,98,18,673 

The original grant of Rs. 1240,92,00,000 in the. Revenue Section (Voted) 
waS augmented by obtaining a Supplementary Grant of Rs. 45,36,00,000 in. 
March, 1990. Against the total Grant of Rs. 1286,28,00,000 the actual 
expenditure amounted to Rs. 1303, 26,18,673 resulting in an excess of Rs. 
16,98,18,673. This excess works out to 1.32% of the total sanctioned 
provision. 

The excess, which was the net result of excesses and savings under 
various Heads is attributable to the following sub-heads for the reasons 
given therein:-

A.5-Assam Rifles (AR) Rs. 1425.52 lakhs 

The excess is mainly due to the following reasons:-
(i) Special Duty Allowance Rs. 8,93,09,000 
(ii) Additional Dearness Allowance and Bonus Rs. 10,29,05,000 
(iii) Clothing, Tenta~ and Stores and increase in Rs. 39,92,000 

cost of various items. 

The Special Duty Allowance was sanctioned on 2nd February, 1989 with 
retrospective effect from 7.11.1988. Similarly, the ADA and Bonus was 
sanctioned after finalisation of Budget Estimates for 1989-90. Under the 
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IRLA System, the Pay and Allowances in respect of Assam Rifles 
personnel are accounted for in their IRLA, and Accounts are closed 
quarterly. The amount of expenditure varies from quarter to quarter due 
to the adjustment of their fluctuating allowances. During the year 1989-90, 
the quarterly entitlement as per IRLA accounts worked out to RI. 101.95 
crores against which advance drawn was of RI. 84 .. 45 crores leaving a cash 
balance of Rs. 17.50 crores in the CiYil.- Deposit Account maintained by 
PAO (AR), Shillong. The month-wise advance druwn by the AR person-
nel and quarterly entitlement of Pay and Allowances as accounted for in 
the IRLA during 1989-90 is given below:-

Month 

Mar. 1989 
Apr. 1989 
May 1989 
June 1989 
Jul. 1989 
Aug. 1989 

Sep. 1989 
Oct. 1989 
Nov. 1989 
Dec. 1989 
Jan. 1990 
Feb. 1990 

Month-wise Field Advan- Quarterly entitleinent as 
ces drawn during 1989-90 per IRLA Accounts closed 

during 1989-90 

Rs. 6,12,13,000 QE 5189 RI. 22,17,26,345 

Rs. 6,18,36,077 QE 8IB9 Rs .. 28,59,70,868 
Rs. 6,15,95,000 QE 11/89 Rs. 26,32,29,690 

Rs. 7,04,95,000 QE 2/90 Rs. 24,86,02,064 

Rs. 7,17,24,000 
R~. 5,97,74,000 Total: Rs. 101,95,28,967 

Rs. 7,32,90,000 
Rs. 7,27,20,000 

Rs. 7,55,45,000 
Rs. 6,81,35,000 
Rs. 8,67,74,000 
Rs. 8.J3,72,OOO 

Total: RI. 
84,44,73,077 

Under salaries, a Supplementary Grant for Rs. 575.00 lakhs was 
obtained. Additional funds were also provided for Rs. 602.75 lakhs by re-
appropriation. In respect of clothing etc. funds were provided by re-
appropriation to meet the additional expenditure. In view of economy 
instructions issued from time to time by the Ministry of Finance, 
Supplementary Grant was not sought instead efforts were made to meet 
the excess expenditure by utilising savings under other heads within the 
Grant but excess could not be avoided. 
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A.6(3}-Indo-Tibetan Border Police (ITBP) Rs. 1362.03 lills 

The excess is mainly due to the following reasons:-
(i) Raising of 2 Auxillary Bns. (w.e.f. 1.9.89) and 2 Rs. 420.42 lakhs 

other regular Bns. (w.e.f. 1.4.89) 
(ii) Sanction of ADA with effect from 1.1.89 and 

1.7.89 
(iii) Payment of arrears of HRA and CCA w.e.f. 

1.1.1986 
(iv) Augmentation of Tele-communication set-up and 

consequential creation of new posts. 
(v) Movement of 2 Bns .. to Border areas and pay-

ment of Frontier Allowance. 
(iv) Clearance of past liabilities relating to Arms & 

Ammunition purchased through Ministry of 
Defence. 

Rs. 331.00 laths 

Rs. 83.73 lakhs 

Rs. 18.00 laths 

Rs. 203.00 laths 

Rs. 306.00 lakhs 

In so far as expenditure relating to item Nos. (i) to (v) is concerned this 
occurred due to post Budget developments fco' which no provision was 
made in 1989-90. However, keeping in view the economy instructions it 
was felt that the requirement of additional funds could be met by re-
appropriation from within the overall sanctioned Budget Grant for the year 
1989-90 and therefore no supplementary was obtained. Additional funds 
for Rs. 9.71 crores were provided by re-appropriation within the Grant. 
Even then the excess expenditure could not be avoided. In regard to 
expenditure on clearance of past liabilities relating to Arms and Ammuni-
tion, the bills for the year 1987-88 (Rs. 0.60 lakh) and 1988-89 
(Rs. 305.40 lakhs) were received from Controllers of Defence Accounts 
and accepted by the Pay and Accounts Office, ITBP in the last fortnight of 
March, 1990 which resulted in inevitable payments and hence excess 
expenditure. 

A.7-Industrial Security Force: Rs. 1704.36 lakhs 

The excess occured mainly due to new inductions bctween-l0.4.1989 to 
8.2.1990 at a cost of Rs. 268.65 lakhs and Grant of ADA and Bonus 
(Rs. 1022.86 lakhs). The excess expenditure on these items occured due to 
post Budget developments for which no Budget provision existed in 
1989.90. The requirement of additional funds could not be fully estimated 
at the time of finalising Revised Estimates for 1989-90 and eight monthly 
Estimates, based on which the Supplementary Grant was obtained in 
March, 1990. However, in view of economy instructions efforts were made 
to meet additional funds for Rs. 1511.35 lakhs by re-appropriation from 
the savings within the Grant as a whole. As these payments were of an 
obligatory nature and could neither be restricted nor deferred. 



A.IO(l)-Ch&rJeS paid to other Govts.lDeptts: Rs. 390.75 1iJ/chs 
The excess is mainly due to adjustments of left over claims of the 

Ministry of Defence for the years 1987 .. 88 (Rs.8,3O,52,876) and 1988-89 
(Rs. 12,63,10,012). AU these claims were received in the month of March, 
1990 by which time the Supplementary Grant was not possible. 
A.IO(l)-Purchase, Manufacture" Dlstrlbutloa of Tear 

Smoke Material: Rs. 19,01 ItJkhs 
Excess is due to more purchase of raw materials. 
The reasons for excess expenditure indicated above were of an obligat~ 

ory nature and could not be deferred. Steps have, however, been taken to 
ensure that excess expenditure is not incurred in future and strict 
expenditure control is exercised by the Controlling Authoritie~ay and 
Accounts Officers. Instructions have been issued in this regard vide 
Ministry of Home Affairs letter No. 14/lJ91-Budget-I, dated 15th July, 
1991 and Principal Accounts Office (Accounts), Ministry of Home Affairs 
O.M. No. 2792-2803, dated 22.11.1990 (copies enclosed). 

In view of the circumstances explained above, excess expenditure of 
Rs. 16,98,18,673 under Grant No. 45-Police Revenue Section (Voted) 
may please be recommended for regularisation by the Parliament under 
Article l1S(l)(b) of the Constitution. 

This note has been vetted by Audit. 

(G. GANESH) 
JOint Secretary and Financial Adviser (Home) 

File No. 1411191-Budget-1. 



To 

Sir. 

No. 14/1191-BUDGET-I 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
(GRIH MANTRALAYA) 

IMMEDIATE 

. NEW DELHI-llOOOI. the 15 July. 1991. 

(As per list attachcd.) 
.Sl;O: Excess expenditure over voted Grants-Control of Expen-

diture. 

The Controller General of Accounts have informed that there was an 
excess expenditure of Rs. 16.98.18.673/- under Grant No. 45-Police for the 
year 1989-90. This excess expcnditure is required to be got regularised 
from thc Policc Accounts Committcc. Thc Public Accounts Committee 
have takcn very serious view or the expenditure incurred in excess of the 
sanctioned budget. The observations made by the public Accounts Com-
mittee from time to time were circulated by the Ministry of Finance to all 
the Ministries etc. including Ministry of Home Affairs for strict com-
pliance. These instructions were in turn circulated to all the Organisations 
by this Ministry emphasising that under no circumstances the sanctioned 
provisions be allowed to exceed. 

2. It appears that the instructions regarding control of expenditure and 
reconciliation of departmental figures of cxpenditure with those booked by 
the PAOs are not being strietly.adhered to and no effeetive control of 
expenditure is being exercised by the Heads of organisations to ensure that 
the expenditure is contained within the allotted funds. In order to avoid 
recurrence of such unpleasant situation in future. it has to be ensured that 
expenditure is contained within the allotted funds and under no circum-
stances. expenditure should be incurred beyond the sanctioned budget. 
Accordingly. to avoid excess expenditure in future. relevant provisions of 
GFRs with specific reference to GFR-6A. GFR-9 and GFR-12 should be 
strictly followed. 

The measures taken in thclight of these instructions be intimated to this 
Ministry urgently. 

Receipt of this letter may .. Iso please be acknowledged. 

Yours faithfully. 
SdI-

(G. GANESH) 
Joint Secrerary & Financial Adviser (Home) 
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No. 14l1191-Budget-I Dated 15th July. 1991. 

Copy forwarded for information and necessary action to the Chief 
Controller of Accounts. Ministry of Home Affairs. Strict compliance of the 
above instructions may please be ensured by issuing necessary directions to 
all PAOs not to entertain claims in excess of the sanctioned budget. 

No. 1411/91-Bgt.I 

SdI-
(G. GANESH) 

Joim Secretary'" Financial Adviser (Home) 

Dated 15th July. 1991 

Copy to all the Joint Secretaries of the Ministry of Home Affairs. Joint 
Secretary (Administration). Ministry of Personnel, Public Grievances and 
Pensions and Joint Secretary. Rehabilitation Division. with the request that 
suitable steps may please be taken to ensure that the sanctioned budget is 
not exceeded to under any circumstances. 

SdI-
(G. GANESH) 

Joint Secretary & Financial Adviser (Home) 

PRINCIPAL ACCOUNTS OFFICE (Accounts) 
MINISTRY OF HOME AFFAIRS 

C-Hutments. Dalhousie Road 

OFFICE MEMORANDUM 

Expenditure Control 

Tel: 3015913 
22 Nov. 1990 

New Delhi-llOOOI 

It has come to notice that the payment on account of inward claims is 
not being noted by ccrtain Pay & Accounts Offices in the expenditure 
control register. with the result the PAO could not exercise a proper 
control over the expenditure. Para 1.20.1' of Civil Accounts manual 
provides that one of thc important duties of cach Pay & Accounts Office is 
to see that no payment is made in excess of the budget allotment unless it 
is covered by advance from the contingcncy fund or an assurance has been 
obtained in writing from the MinistrylHead of department controlling the 
budget grant that additional funds to accommodate the expenditure will be 
provided through reappropriation vide notc below para 4.2.4 of Civil 
Accounts Manual. 

Since all the payments made by tbe Pay & Accounts Office are 
chargeable to a particular Major/Minor Head. the payments on account of 
the expenditure debitable to budget grant of Ministry. whether in the form 
of payment through precheck or on account of inward claims is to be made 
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after ensuring that necessary budget provision is available. To have an 
effective control PAOs may ensure that all payments through precheck or 
on account of inward claims are noted in the expenditure control register 
and payment of inward claims be authorised. after recording therein a note 
that necessary entry has been made in the expenditure control register. At 
the end of the month the progressive total in the expenditure control 
register should be compared with the amounts booked in the consolidated 
abstract and reasons of variation should be analysed. The difference should 
be only on account of the bills passed in a particular month for which 
cheque has been issued in subsequent month. 

To enable the Drawing & Disbursing Officers to have a complete record 
of the outstanding liabilities and proper control of expenditure, the 
payment of inward claims be reported to the DDOs through endorsement 
to the letter forwarding the cheque in settlement of the claim, so that the 
DDO concerned may keep a note of the payment against the appropriate 
MajorlMinor Head in his appropriation register. 

Further, annexure 'B' to Rule 66(2) of GFRs provides for reconciliation 
of expenditure by the department concerned with the PAOs figures by the 
last date of the month following the month of Account. The provisions of 
the GFRs be brought to the notice of the defaulting DDOs and a monthly 
report of such defaulting DDOs be sent to principal Accounts Office 
(Accounts) by 10th of the 2nd succeeding month. 

PAOs may ensure compliance of the above instructions. 
Receipt of this memorandum be acknowledged. 

SdI­
(ARUNA MAKHAN) 

Chief Controller of Accounts (Home) 



APPENDIX VI 

GOVERNMENT OF INDIA 
MINISTRY OF PETROLEUM" NATURAL GAS 

Note for ReguJarisa'tion of Excess expenditure incurred under Revenue 
Section (Voted) in grant No. 62-Ministry of Petroleum and natural Gas, as 
disclosed in the union government appropriation accounts (civil) for 1989·90 

Revenue Section (Voted) 

Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess Expenditure 

Rupees 

111,33,00,000 

111,33,00,000 
113,47,06,961 

2,14,06,961 

2. Under Revenue Section (voted) in Grant No. 62-Ministry of 
Petroleum and Natural Gas for the Year 1989-90, against the total Grant 
of Rs. 111,33,00,000 actual expenditure was Rs. 113,47,06,961 resulting in 
excess expenditure of Rs. 2,14,06,961. 

3. The excess expenditure occured under following heads:-

(i) Major Head "3451" 
A -Secretariat-Economic Services 

A-J Secretariat 

Original Grant 
Expenditure 
Excess 

(Rupees in Lakhs) 

1,53.00 
1,60.22 

7.22 

The original grant of Rs. 153 lakhs was found to be inadequate to meet 
the requirements and requirement for additional funds was anticipated at 
the revised estimates stage. And, as such, an additional amount of Rs. 28 
lakhs was projected to the Ministry of Finance(MOF) in October, 1989. 
Ministry of Finance, However, agreed to an additional sum of Rs. 7 laths 
only and decided that this additional amount be re-appropriated from the 
Head 'B.1(1)(3)-Payment to Oil Industry Development Board against 
Collection of Cess on Indigenous Grude Oil" under Major Head '2802" in 
the Revenue Section of the Grant to meet enevitable payments to the 
employees. 
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(ii) Major Head "2801" 
B-Petroleum 
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(Rupees in Lakhs) 

B.l Exploration and Production of Crude oil and Gas 

B.l (1) Assistance for Oil and Gas Exploration 
B.l(l)(l}-Subsidy to Shipyard for construction of MSVs, etc. 

Original Grant 
Expenditure 
Excess 

2,22.00 
8,94.00 
6,72.00 

The original grant was inadequate and augmentation of the grant by 
Rs. 672 lakhs was done through re-appropriation from the sub-head 
"B.l(1)(3)-Payment to Oil Industry Development Board against collection 
of Cess on indigenous Crude Oir' under Major Head "2802" in the 
Revenue Section (Voted). However. since this re-appropriation was 
contrary to the guidelines on New ServicelNew Instrument of Service, it 
was reported to the Parliament in the last Batch of Supplementar) 
Demands for Grants 1990-91 obtained in March, 1991. 

(iii) Major Head "2802" 
B-Petroleum 

(Rupees in Lakhs) 

B.1 Exploration and Production of Crude oil and Gas 
B.1(1) Assistance for Oil and Gas Exploration 
B.1(1)(2)-Spccial Eq'uipments for Bombay Offshore Project 

Original Grant 
Expenditure 
Excess 

7,58.00 
52,92.85 
45,34.85 

The original grant in this sub-head was Rs. 758 lakhs and actual 
expenditure was Rs. 52,92.85 lakhs resulting in excess expenditure of 
Rs. 45,34.85 lakhs. Excesses were due to payments to foreigri contractors 
by Ministry of Defence under letter of credit for an amount of USS 34.067 
millions opened vide Government of India under Sanction No. MFISPI 
18071NHQ/OPV/1359/41S. dated 8.9.1987. issu~d by Ministry of Defence 

'l 

in accordance with Article 3.2 of Conttact signed with Mis. KTMI of 
South Korea. Since the letter of Credit is irrevocable, Mis,. KTM9 
continued to draw payments against shipment of'mcterials during 1989-90 
and funds were drawn against this letter of credit. The' excess expenditure 
over the budget provision of Rs. 7.58 crores in the Budget of the Ministry ,~ 
of petroleum and natural Gas was incurred in the Ministry. of Defence in 
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.. their Fin~n~ Accounts. ~ut as pe~ ~pproved procedure, it apprars in t~e 
. Appropnlillon Aecounts In the Ministry of Petroleum & Natural Gas In 

terms 'of order No. 1(8)(7)/871fA/794. dated 10.7.1987, issued by Con-
troller General of Accounts in consultation with Comptroller and Auditor 
General. This suggests the need for regular submission of monthly reports 
on expenditure incurred (including progressive figures) by the Accounts 
Officer of Ministry of Defence to the Accounts Officer, Ministry of 
Petroleum and Natural Gas as per prescribed procedure. However. the 
Accounts Officer of the Ministry of Petroleum and Natural Gas has not 
received regularly the statements on expenditure from the Accounts 
Officer of the Ministry of Defence. Thc· excesses indicated above were 
offset partly by savings under other heads resulting in net excess of 
Rs. 2.14,06,961 in the note portion of the Revenue Section of the grant. 

4. In view of the position explained above. the excess expenditure of Rs. 
2.14,06,961 incurred during 1989-90 in the Note portion of the Revenue 
Section under Grant No. 02 - Ministry of Pctroleum and Natural Gas is 
recommended for regularisatioll under Article 115(1) (b) of the Constitu-
tion. 

5. This has been vetted by Audit vide their V.O. NO. RRlll-3/91-tJ2/ 
1221. dated the 25th September. 1992. 

File No. G-25017I'JlJI-Fill. I 

SdI-
(DR. A.N. SAKSENA) 

Fi"a"cial A dl'i.w!r 
23rd Octobcr. 1992. 



APPENDIX VII 

MINISTRY OF SURFACE TRANSPORT 
OFFICE OF THE CHIEF CONTROLLER OF ACCOUNTS 

IDA BLDG .• Jam Nagar House 
New Delhi 110011 

Note for Public Accounts Committee for regularisation of excess expendi­
ture under Revenue Section (Charged) in Grant No. 72 - Roads, as 
disclosed in the Union Government Appropriation Accounts (Civil) for 

1989-90. 

Revenue Section (Charged) 

Original Appropriation 
Supplementary Appropriation 
Total Appropriation 
Actual Expenditure 
Excess 

Rupees 

1.00.000 
3.00.000 
4.00.000 
6.45.106 
2.45.106 

2. The original provision for the ycar 1989-90 in Grant No. 72-Roads 
was Rs. 1.00.000. This was augmented through a supplementary grant of 
Rs. 3.00.000 obtained in March. 1990 for the stated purpose of making 
payments in satisfaction of a court decree. As against this. the expenditure 
booked amounted to Rs. 6.45.106 resulting in an excess expenditure of Rs. 
2.45.106. 

3. Of the total expenditure of Rs. 6.45.106 booked in accounts for 1989-
90. Rs. 3.34.270 was paid in 1986-87. Rs. 5.5641- and Rs. 1.45.627 in 1987-
88 on acquisition of Bohima Estate at Shimla and remaining expenditure of 
Rs. 1.59.645 incurred in the year 1989-90 was on account of five motor 
accident claims. 

4. The sum of Rs. 4.85.461 paid in 1986-87 and 1987-88 for acquisition 
of the estate was as per award of court for payment of additional 
compensation but. the payments were wrongly booked under Voted 
expenditure instead of Charged expenditure under Major Head '3601' in 
the accounts for the two years. 

5. On issue of a sanction on January 22, 1990 for the' payment already 
made as per orders of the Court. the Charged Expenditure of Rs. 4.85,461 
was booked under Major Head 3601 in the accounts for 1989-90. But 
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to supplementary grant was omitted to be taken for the full charged 
expenditure booked in the accounts for 1989-90· with a deduct expenditure 
of Rs .. 4,8S,461 booked in the voted portion of the same head in the same 
accounts. so that the net total expenditure was nil. 

6. Steps will be taken in future to obtain supplementary grants for 
charged expenditure incurred in exccss of provision. 

7. In the circumstances explained above. the excess expenditure of Rs. 
2.45.106 may kindly be recommended for regularisation by approval of 
excess grant by Parliament under Article 115(1) (b) of the Constitution. 

This Note has been vetted by Audit. 

SdI-
(A.K. AGARWAL) 

Addl. Secretary &: Financial Adviser 



APPENDIX VIU 

GOVERNMENT OF INDIA 
MINISTRY OF URBAN DEVELOPMENT 

(SHAHARI VIKAS MANTRALA Y A) 

Note for Public Accounts Committee for regularisation of excess expendi­
ture incurred under Capital Section (Charged) in Grant No. 76-Public 
Works. as disclosed in the Union Government Appropriation Accounts 

(Civil) for 1989-90 

CapItal Section (Charged) 

Original Appropriation 
Supplementary Appropriation 
Total Appropriation 

Actual Expenditure 
Excess 

Rupees 

20,00,000 
4,00,000 

24,00,000 

25,10,372 
1,10,372 

2. The original appropriation for the year 1989-90 under Grant No. 76-
Public Works was Rs. 20.00.000. This was augmented to Rs. 24,00,000 by 
obtaining Supplem~ntary Appropriation of Rs 4,00,000 in March 1990. 
Against this, expenditure of Rs. 25,10,372 was incurred resulting in an 
excess expenditure of Rs. 1.10,372. .. 

3. In this connection, it may be stated that the arbitration awards when 
received arc examined form the point of view of their acceptability at the 
levels of Executive EnginecrlSuperientendent Engineer/Chief Engineer 
and if found acceptable, they are accepted and payments made without any 
delay. However, where the arbitration awards are not found acceptable 
either being palpably leaning towards the contractor or there is any 
misconduct of the arbitrator. the awards are challenged in the Court of 
Law on specific grounds in consultation with Ministry of Law. Once the 
arbitration awards are challenged, the outcome depends on judgement of 
the court which entails some delay and very little time is Icft for going for 
the supplementaries. 
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4. The excess expenditure of Rs. 1.10,372 was the net effect of the 
excesses and savings under various sub-heads as shown below:-

(i) Major Head "4059" 

AA . I-Construction - General Pool Accommodation. 

Original Grant 
Actual Expenditure 
Savings 

(Rupees in thousands) 

24,00 
18.31 

(-) 5,69 

The requirement of funds for arbitration awards under Major Head 
"4059"-AA.1 Construction - General Pool Accommodation arc determined 
on the basis of actual expenditure of the previous year and subsequent 
demand for funds received from various units for likely arbitration awards 
during the year for the cntire grant. At the time of framing the estimates, 
it is not possible to determine the requirement for each sub-head because 
at that time, the components of charged expenditure are not known. 
Therefore, the funds obtained in the year 1989-90 under the above 
mentioned sub-head were .in excess of the actual requirement under that 
sub-head which was re-appropriated to other sub-heads considering the 
final requirement. 

(ii) Major Head "4059" 

AA.2(1) (6)-Home Affairs. 

Original Grant 
Actual Expenditure 
Savings (+) 

NIL 
0,89 
0.89 

The excess expenditure of Rs. n,89 thousands was due to receipt of 
arbitration awards during the year 1989-90 and Supplcmc!ltary provision 
could not be made as the expenditure incurred was reported much later. 

(iii) Major Head "4210" 

CC.l(l)-Central Government Health Schemes. 

Original Grant 
Actual Expenditu~ 
Savings (+) 

NIL 
5,10 
5.10 

------~---

The exeess expenditure of Rs. 5.10 thousands was due to pnyments of 
arbitration 'awards as pcr judgement of the Supreme Court. 
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Supplementary provision could not 
finalised at the fag end of the year. 
(iv) Major Head "4211" 

DD. 1-Urban Family Welfare 
Services 
Original Grant 
Actual Expenditure 
Excess 

be made as the payments were 

(Rupees in thousands) 

NIL 
0,69 

(+) 0,69 

The excess expenditure of Rs. 0,69 thousands was due to payment made 
for arbitration awards. Supplementary provision could not be made as the 
payments were finalised at the fag and of the year. 
(v) Major Head "4401" , 

FF, 1-Plant protection. 

Original Grant 
Actual Expenditure 
Excess 

NIL 
0,02 

(+) 0,02 

The excess ecpenditure of Rs. 0,02 thousands was due to payment of 
arbitration award which was actually received on 21.4.1988. However, it 
was decided by the competent authority to refer the matter to the Court of 
Law on certain ground in consultation with the Ministry of Law. The 
payment was made on 31.1.90 after receiving the judgement of court but 
the supplementary provision could not be made as the expenditure 
incurred was reported much later. 
(vi) Major Head "4403" 

GG. I-Cattle and Buffalow Development 
Original Grant 
Actual Expenditure 
Excess 

NIL 
0,10 

(+) 0,10 

The excess expenditure for Rs. 0.10 thousands was due to payment of 
arbitration award as per judgement of the Hon 'ble Court. 

Supplementary provision could not be made as the expenditure incurred 
was reported later on. 

S. Details of arbitration awards indicating the particulars of works, dates 
of awards and dates of payment made have been stated in Annexure 'A' 
enclpsed. 

S. In view of the circumstances explained above, the excess expenditure 
of Rs. 1,10,372 under Capital Section (Charged) in Grant No. 76-Publie 
Works for 1989-90 may kindly be recommer.ded for regularisation under 
Articl,e 115(1)(b) of the constitution. 

7. This has been vetted by Audit vide their U.O. No. RRlll-9191-921 
. 2120. dated 27th January, 1993. 

File No. G-23014/1191-Bt. 

SdI-
(Smt. A.P. AHLUWALIA) 

Financial Adviser (UD). 



ANNEXURE 'A' 
The full particulars of the works against which the arbitration awards 

were issued indicating the dates of awards and dates of payments are as 
under:-

I. 

2. 

3. 

4. 

s. 

Major Head! 
Sub-head. 

MAJOR HEAD 
"4059" 
AA. 2 (1) (6)-Home 
Affairs. 
MAJOR HEAD 
"4210" 
CC. 1 (lr-<:entral 
Government Health 
Schemes. 

MAJOR HEAD 
"4211" 
DO. I-Urban 
Family Welfare 
Services. 

MAJOR HEAD 
"4401" 
FF. I-Plant 
Protection 

MAJOR HEAD 
"4403" 
GG. l-Cattle and 
Buffalow Development. 

Name of work 
in respect 
of which 
award received. 

Date of Date of 
Award. payment. 

Amount of 
payment 
in rupees. 

Construction of Central 7.10.89 
Bureau of Investi-

21.10.89 98,076 + 

gation Office 
Bldg. at Jaipur. 
Construction of Animal 23.2.89 
House at CIPL. 
Ghaziabad. 
(ii) Renovation of 10.7.89 
Barracks in Dr. 
R.M.L. Hospital New 
Delhi. 

12% interest 

3.3.90 20,867 ( ••• ) 
31.3.90 10,685 

8.3.90 1,57,000 

Construction of 21.4.88 31.1.90 69,196 
National Institute of 
Family Planning 
Health, N. Delhi SG: 
Admn. Block, Animal 
Block & Clinical Block 
etc. 
Construction of 21.4.88 31.1. 90 
Secretariat Bldg. for 
Afro-Asian Rural Re-
construction Organi-
sation at Chanakya 
Puri, New Delhi. 
Construction of 
Necturral House 
National Zoo Park, 
New Delhi. 

8.2.89 26.12.89 

2,545 

9,845 

(""") U/lder the functional Major Head "42IO"-Capital outlay on Medical and Public 
Health, Mis Mohan Construction Company had been ~xecuting the work 'Construction of 
Animal House at C.I.P.L. Ghaziabad under the jurisdiction of Ghaziabad Central Division, 
C.P.W.D. The final bills payable to Mis Mohan Construction Company-was a minus bill of 
Rs. 3,07,540 which was actually to be recovered from the agency due to some lapses on their 
part. However, the agency did nOI agree 10 Ihe said decision and laler-on, consequent upon 
Ihe Arbitration Award in favour of the agency, a payment of Rs. 33, 215 had to be made to 
Ihe agency'. Asa result, the entire amount of Rs. 3,07,540 lying in Misc. Public Works 
Account on account of minus bill had become irrecoverable from the agency and was 
transferred to the work account and subsequently booked under 'Charged Expenditure'. 
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SdI-
(Smt. A.P. AHLUWALIA) 

Financial Adviser (UD). 



APPENDIX IX 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

Notefor Public Accounts Committee for Regularifation of excess expendi­
ture under Capital Section (Voted) in Grant No. 90-Delhi, as disclosed in 
tire Union Government Appropriation Accounts (Civil) for the year 1989-90 

Grant No. 9~Delhi 

Capital Section (Voted) 
Original Grant 
Supplementary Grant 
Total Grant 
Actual Expenditure 
Excess 

(Rupees) 

436,36,00,000 
116,61,00,000 
552,97,00,000 
553,13,40,7n 

16,40,7n 

2. The original Grant of Rs. 436.36.00,000 was augmented by obtaining 
a supplementary grant of Rs. 116,61,00,000 in March, 1990. Against the 
total grant of Rs. 552.97.00,000 the actual expenditure amounted to Rs. 
553.13.40.7n resulting in an excess of Rs. 16,40,777. 

3. This excess. which was the net result of excesses and savings under 
various Heads in the Capital Section (Voted) of the Grant, is attributable 
to the following Sub-Heads for the reasons given there under (excess given 
in brackets): 

Major Head "6217" 

AA. 2 (1) (1) (I)-Development of Rural Villages 
AA. 2 (1)(1) (1) (I)-Loan to MCD (Rs. 25.00 lakhs) 

On the basis of the number of villages to be taken up during 1989-90 a 
provision of Rs. 4 crore was made. But this provision proved insufficient 
due to grant of more loan for development of rural villages. The excess 
expenditure was met by re-appropriation from savings within the grant. 

Major .. J:lead "6425" 

BB. 8(1)-LoaQ.J.Q Credit Co-operat.ives (Rs. 6.00 lakhs) 

Due to more . loan to Co-operatives Societies under special component 
plan than anticipated. 
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the cases the expenditure incurred pertained to the work in progress which 
was started during the year prior to 1989-90. A provision of Rs. 801.30 
lakhs was kept in Budget Estimates' 1989-90 for these works. However. 
keeping in view the progress of work. additionar funds to the tunc of 
Rs. 193 lakhs were provided by Supplementary grant. The supplementary 
grant also proved insufficient and effort!; were made to locate savings to 
meet !he excess expenditure by re-appropriation. to keep pace with the 
speedy progress of the works. Even then the excess could not be avoided. 

Major Head "4210" 

VV. 4(1) (1 )-Hospital and Dispensaries. 

VV. 4(1) (I)-Buildings (Rs. 47.07 lakhs) 

The provision under this sub-head is made for establishment of Hospi-
tahv'Dispensaries in the Union Territory of Delhi. The expenditure 
incurred related towards construction of Hospitals at Mangolpuri. Jahangir-
purL Siraspur. Rohini. Poothkhurd. Khichripur. Mangolpuri Jaffarpur. 
construction of Dispensaries buildings at various places in Delhi, upgrading 
Joshi Hospital. H.M.D. Slwhdara. additions/alterations in Din Dayal 
Upadhyay. G.B. Pant and L.N.J.P. Hospital. extension of OPO building 
in Guru Nanak Eye C~·lltre. construction of Staff quarters etc. An 
expenditure of Rs. ~~.37 CJ'llres was incurrcd on these works upto March. 
Jl)~l). In the year 1lJ89-lJ\I initially a budget provision of Rs. 8.14 crores was 
kcpt undcr this sub-head which mainly related to carryover work under 
thc ahovc schemes. Subsequently. in view of the progrcss fof works at 
various places the original provision was considered inadequate and a 
supplementary grant of Rs. 3.19 crorcs was obtained to auglllent the 
provision. Even then an excess of Rs. 47.07 lakhs occurred. 

Major Head "421h" 

VV. 5(1) - Govcrnment Rcsidential Buildings. 

VV. 5( 1) (1) - General Pllol Accomlllodation (Rs. 219.24 lakhs) 

It is observed that the exeess was due to making of inadequate budget 
provision, based on rou~h estimates. However. no supplementary was 
obtained under this sub-head as savings were anticipated to meet the 
expenditure by re-appropriation. 

VV. 5(1) (2)-Police HOIl!'ing (R!'. 25.07 lakh!') 

The exces.~ was due, to purchase of more land than anticipated at the 
close of the financial year. The Land costing Rs. 218.50 lakhs was 
purchased and paid for in the month of March. 1990. No !'upplel11entary 
was obtained because at that stage the Administration. anticipatcd savings 
under this sub-head. 



Major Head "4217" 

VV. 6(1) (I)-Land. 
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VV. 6(1) (1) (I)-Large Seale Acquisition 
Development and Disposal of Land in Delhi. (Rs. 29.33 lakhs) 

The provision of Rs. 50 crore in B.E. 1980-90 was augmented by 
supplementary grant of Rs. 9~.84 crores. Even then execs.. .. of Rs. 29.3~ 

lakhs occured due to acquisition of land at enhanced rates than antici-
pated. This was met hy re-appropriation hy locating savings. 

Major Head "4225" 

VV. 7(1) (1)-Housing. 

VV. 7(1) (1) (I)-Construction of huildings for scheduled caste Boys&. 
Girls (Rs. 16.03 lakhs) 

T~e construction work o~ 'Sanskar Ashram' at Dilshad Garden Phase-I 
with a sanctioned cost of Rs. 202.(12 lakhs was started in March. 1989 and 
an expenditure of Rs. 40.000/- was incurre~1 in that month. In the Budget 
Estimates 1989-90. a rrovi~ion of Rs. 20 lakhs was made. But due to 
speedy progress of work. excess expenditure was incurred. However. 
efforts were made to meet this excess (Rs. 16.03 lakhs) by locating savings 
with other sub heads and an amount of (Rs. 15.47 lakhs) provided hy re-
appropriation. 

Major Head "42SO" 

VV. 9(2) - Employment. 

VV. 9(2) (1)- Construction of ITI's (Rs. 20.l)l) lakhs) 

Against the original provision of Rs. 55 lakhs the actual expenditure was 
Rs. 75.99 1~lkhs which mainly pertained to: 

(i) Construction of ITI's a\ Khichri Pur. Siri Fort. 
Nand Nagri. Jahangirpuri. Malviya Nagar and 
Narcla (Rs. 52.05 lakhs) 

(ii) Opening of new ITI at Jaffnrpur 

(iii) Modernisation of ITI. Trilokpuri 

(iv) Extension of Basic Training facilities 

(v) Construction of Staff quarters 

(vi) An underground wilter TanklPump House 
at Arab-ki-Sami 

(Rs. D.2~ lakhs) 

(Rs. 2.42 lakhs) 

(Rs. 4.46 lakhs) 

(Rs. 3.38 lakhs) 

(Rs. 0.45 lakhs) 

The excess was incurrcd due to settlement of final claim. However. the 
excess was met by re-ilppropriation from s'lVings available under other sub-
'heads in the grant and henee no supplementary was obtained under this 

. suh-head. 



Major Hcad "4406" 

VV. 14(1)-Forcstry. 
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VV. 14(1) (l )-Communication and Buildings 

./ 

.. , 

VV. 14(1) (1) (l)-Cre<ltion of Bird-cum-Wild Life Sanctuary 
(Rs. 30.32 lakhli) 

The scheme with a COlit of Rs. 293 lakhs was sanctioned during 1988. 
However. no expenditure was incurred till March. 1989. A proviliion of 
Rs. 50 lakhs was made in the Budget Estimates 1989-90 against which the 
actual expenditurc was of Rs. 80.31 lakhs. The excess was mainly due to 
erection of boundary wall around the sanctuary. No provision was made 
for boundary wall in the Budget Estimates as the decision to construct the 
wall was taken later on to avoid heavy encroachment on Goan Sabha land 
and action was required to oe taken urgently. 

Major Head "5055" 

VV. 18 -Capital Outlay on Road Transport. 

VV. 18(1) -Land and Buildings. 

VV. 18(1) (I)-Buildings (Rs. 79.25 lakhs) 

The expenditure under this suh-head relates to construction of huildings 
for Directorates of Transport. An expenditure of Rs. 2.53 lakhs was 
incurred on construction work which commenced in 1988-89. In the Budgct 
Estimates 1989-90 a provi'sion of Rs. I-t lakhs was kept for this work. 
However. during the year an amount of Rs. 2.73 lakhs was spent on 
construction. Rs. 2.08 lakhs on rcnovation (If ouilding at Mall Road and 
Rs. 88.44 lakhs towards the cost of land for construction of East Zone 
Office of the Directorate. Thus. the excess oceured mainly due to purchase 
of land. It was anticipated that the excess could he met hy re-appropriation 
from the overall savings wilhin the granl and no supplemenlary was 
obtained. However. the excess could not oe avoided even after re-
appropriation of Rs. 77 AO lakhs. 

Major Head "621S" 

VV. 23-Loans for Water Supply & Sanitation 

VV. 23(l)-Water Supply. 

VV. 23(1) (1 )-Loans 10 Local Bodies. Municipalities elc. 

VV. 23(1) (1) (l)-Loans to MCD for Waler Supply. 
(Rs. 500.00 lakhs) 

During the year 19S1)-l)O loans were rekased to MeD for various water 
supply schemes listed in AnlH.'xure I to the note. The excess Ol'eured due 
10 payment of more 10atis 10 MCD Ihan anlicipated for these schemes. No 
supplementary was obtained 10 meet the excess as savings were availabk 
within the grant. It may he mentioned Ihat an amounl llf Rs. 3~5.(,~ crores 
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had been released for water supply schemes during the period 1978-79 to 
1988-89. The Administration has been releasing loan on the basis of 
unaudited utilisation certificates as the accounts of the Delhi Watet Supply 
& Sewage Disposal Undertaking from 1981-82 onwards are pending with 
the Chief Municipal Auditor for certification. 
Major Head "6217" 
VV. 25-Loans for Urban Development. 
VV. 25 (1)-Other Urban Development Schemes. 
VV. 25 (1) (I)-Loans to Local Bodies. Corporation elC. 
VV. 25 (1) (1) (4)-Loans to MCD for Development of Regularised 
Unauthorised Colonies. 

(Rs. 95.97 lakhs) 
A provision of Rs. 14.50 crores was made in 1989-90 for the plan 

development of various colonies under the scheme. However. subsequently 
with the approval of the Lt. Governor. Delhi additional loan of Rs. 95.97 
lakhs was sanctioned to MCD to meet the requirement under the scheme. 
This- excess was met by locating savings within the grant. It may be 
mentioned that an amount of Rs. 62.70 erores had been spent under the 
scheme from 1982-83 to 1988-89. The Administration has been releasing 
the loan on the basis of unaudited utilisation certificates as the accounts 
are pending with the Chief Municipal Auditor for certification. 
Major Head "4702" 
WW. 2-Capital Outlay on Minor Irrigation. 
WW. 2(1)-Other Expenditure. (Rs. 12.74 lakhs) 

The details of the scheme are given below:-
(Rs. in lakhs) 

Scheme Sane Year of B.E. Actual 
tioned! Com 1989-90 1989-90 

Revised menee-
Cost ment 

1 2 3 4 5 

(i) Installation of 50 Nos. 148.70 1987 10.00 22.95 
Shallow Cavity Tube 
Wells to provide irriga-
tion facilities under Spe-
cial CompoRent Plant 
(Phase II). 

(ii) Extension of effluent Ir- 48.63/ 1976 5.00 30.02 
rigation, 'scheme,' ~ .. SO 
Keshopur 'Treatment 
Plant Phase II. 
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1 2 3 4 5 

(iii) Extension of effluent Ir- 194.00 1985 58.00 47.68 
rigation Scheme from 
Keshopur Treatment 
Plant Phase III. 

(iv) Balance (12 Nos. & 37.00 22.09 
Otbers) 
Total 

110.00 122.74 

While preparing Budget Estimates 1989-90 for installation of 50 Nos. 
Shallow Cavity Tube Wells it was anticipated that the progress of work 
during 1988-89 would be substantial leading to less expenditure on spiU 
over work during 1989-90. However, there had been more spill over to 
1989-90 than anticipated resulting in excess expenditure under the 
extension scheme from Keshopur Treatment Plant Phase II the scheme 
anticipated acquisition of land and construction of channels for distribu-
tion of effluent water. But the construction of land acquisition was 
substantially increased from Rs. 1.00 lakh to Rs. 6.25 lakhs per acre 
resulting in excess expenditure. The excess on these account was partly 
offset by savings under other schemes. 

Major Head "4711" 
WW. 3-Capital Outlay on Flood Projects. 
WW. 3 (2) -Drainage. 
WW. 3 (2) (2)-Other Expenditure. 
WW. 3 (2) (2) (I)-Major Drainage Works. (Rs. 15.51 lakhs) 

The scheme under this sub-head included increasing the capacity of 
Najaf Garh Drain and construction of supplementary Drains. construction 
of supplementary drains is a major scheme meant for surplussing storm 
water from sahibi catchment to Yamuna. Out of the original budget of 
Rs. 720.00 lakhs under the sub-head. Rs. 600.00 lakhs were earmarked for 
this scheme which included provision for machinery equipments. apart 
from civil works. But the actual expenditure during 1989-90 amounted to 
Rs. 620.26 lakhs mainly because of the decision to complete supply order 
for procurement of dredger during the financial year itself. 
WW. 3(2) (2) (2)-Other Drainage Works. (Rs.475.28lakbs). 

The details of the works are given in Annexure II of the Note. Most of 
them are ongoing schemes. The excess occurred mainly because of speedy 
progress in completion of drainage to village ponds, Madanpur Khadar 
drainage and Bankner Link drains. Almost 40 drains were improved under 
Olhcf •.• all drainage improvemeDl."~. 1\£. .. an offshoot of 1988· 
monsoon ands,pccad of gasu,~te(ids in· the, l!nlOIr Terrifoty;abOut Rs. 250 
laktls was laiwtled oft cle5t1tiftg·~·dl·;rriis· in'trans Yamuna Area under this 



82 

scheme. Similarly. under Anti-erosion and River Training. on account of 
heavy flood during 1988 in Yamuna the work was taken in full swing as a 
result of whieh original budget proved inadequate to complete the work. 
Further. to proted the Union Territory from floods the 'Dahisara Bund' in 
Haryana needed to be .raised and strengthened. It was, therefore, decided 
in consultation with Central Water Commission to get this work completed 
which \cd to excess expenditure. The excesses on these account were partly 
offset by savings under other scheme of Drainage work leaving a net 
excess of Rs. 425.28 lakhs under this sub-head. Efforts were made to 
locate savings to meet the expenditure by re-appropriation (Rs. 397.39 
lakhs). Even then the excess could not be avoided. 

4. The aggregate excess expenditure of Rs. 2151.95 lakhs under the 
above mentioned sub-heads was met by re-appropt iation from savings 
available under other sub-heads within Capital Section (Voted) of the 
grant. \caving thereby a net excess expenditure of Rs. 16.41 lakhs which 
works OUI to 0.03u/" of the sanctioned grant in the Capital Section (Voted). 
The excess expenditure do not involve New Service or New Instrument of 
Service under any of the heads under the Grant. 

5. In view of the circumstances explained above. the excess expenditure 
of Rs. 16.40.777 under Capital Section (Voted) in Grant No. 90-Delhi for 
the year 1989-90 may kindly be recommended for regularisation under 
Article 115( 1) (b) of the Constitution of India. 

6. This Note has been vetted by Audit with the comments that: 

"Despite specific cnquiry by Audit. the Ministry has not established 
that the excess over the grant was unavoidable and that it was not 
possible to take supplementary grant before the end of the financial 
year 1989-90 in order to avoid excess over the total grant." 

SdI-
(G. GANESH) 

Joint Secretary & Financial Ad"iser (Home) 
No. U. 1501515/91-Budget II. 



ANNEXURE I 

Major Head "6215" 

VV 23(1) (1) (1)-Loans 10 MCD for water supply-1989-90 

1. 1000 MCD plant at Haiderpur 

2. Distribution mains and Reservoirs 

3. Raw water conduit 

4. Lining of canel 

5. 100 MGD Treatment Plant at North Shahdara 

6. Distribution mains and Reservoirs 

7. Secondary Distribution mains for Shahdara Plant 

8. Replacement of old distribution system & strengthening of Trunk 
Transmission & Net work 

9. Improvement of existing water works 

10. Rainy wells & Tubewells 

11. Staff Quarters and Office Accommodation 

12. Laying out water mains in regulariscdlunauthorised colonies 

13. Raw water arrangement for additional needs 

14. Alternative arrangements for raw water for Haiderpur water Treat-
ment Plant 

15. Augmentation of water Treatment Plants 

16. Rural Water Supply (General) 

17. Rural Water Supply (Minimum Need Programme) 

18. Providing alternative source of power supply at water Treatment 
Plant ~ Booster Pumping Stations 

19. Conservation of Water Supply 

20. Water Connection to Scheduled Caste (Minimum Need Programme) 
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MaJor Head "4711" . 
WW 3(2) (2) (2) Olher Drainage Worlcs 

Item of Works Sane· Year of 
tioned! Comm· 
Revised enee· 
Cost ment 

2 3 

I. Drainage of Village Ponds in all 73.90 
block of UT Admn. 

1985 

Expcn 
diture 

upto 
March 

89 

4 

26.20 

2. Mundela Khurd Dramage 10.81 

67.0~ 

1~.00 

1979 143.30 

3. Madanpur "'hadar Dramage 

4. Banker Link Drain 

5. Shahd:uJ Dr .. inage 
1>. Other sm~1I drain~ge 

improvement schemes 
7 Anti erosion and River training 
!l ProvIding hridges on Najafgarh 

and uther 
dram~ 

y Re·modelltng of Mungeshpur drain 

59.89 
72.91 
7.35 

28.86 

279.37 

14.99 

10. Widening of RME from Delhi Bor· 71.35 
der (Palla) upto olltfall of Bawana 
Escape 

II. Widening and strengthening of 
Yamuna Embankment 

12. Canalisation of Yamuna 
13. Strengthening of Dahisara Embank· 59.87 

ment in the Territory of Haryan. SO.03 

14. Other 6 small schemes 
15. Mis·Classification chargeable to Ma· 

jor Drainage 
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1977 

1978 

1985 

1985 

1983 
1986 

1989 

Total 

60.67 

13.76 

1697.53 

A.NNEXURE II 

(Rs. in lakhs) 

Provi· 
sion in 

BE 
89-90 

5 

10.00 

10.00 

1.00 

3.00 

9.00 
38.00 

Actual 
expen· 
diture 

6 

27.00 

1.22 

11.99 

13.92 

3.01 
259.69 

50.00 191.15 
15.00 8.94 

15.00 
25.00 

5.00 

25.00 

12.04 

0.30 
39.92 

35.50 29.97 
67.02 

241.50 666.78 



APPENDIX X 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

Note for Public Accounts Committee for Regularisation of Excess under 
Revenue Section (Voted and Charged) in Grant No. 94-Chandigarh as 
disclosed in the Union Government Appropriation Accounts (Civil) for the 

year 1989-90 

Revenue Section 
Charged 

Original Appropriation. 
Supplementary Appropriation 
Total Appropriation 
Actual Expenditure 
Excess 

Voted 

Original Grant 
Supplementary 
Total Grant 
Actual Expenditure 
Excess 

(Amount in Rs.) 

3,55,00,000 
38,00.000 

3.93,00.000 
5,08,83,199 
1,15,83,199 

1,42,00,00,000 
14,61,00,000 

1,56,61,00,000 
1,64,75,92,284 

8,14,92,284 

2. The above excess of Rs. 1,15.83,199 in Charged portion and 
Rs. 8.14.92.284 in Voted portion of Revenue Section of the grant require 
regularisation by presentation of demand for excess grant. 

3. This excess which was the net result of excesses and savings under 
various heads in Revenue Section (Voted and Charged) is attributable to 
the following iub-heads for the reasons given ·thereunder: 

Revenue Section (Charged) 
Major Head-'2014' 

A.3-Administration of Justice 
A.3(1)-High Court, Chandigarh 

(Rs. in ·Iakhs) 

114.92 

The excess was mainly due to revision of pay scales of Officers and Staff 
of High Court w.e.f. 1.1.86 on implementation of the Third Pay Commis-
sion Report of the .Punjab Government and increase in City 

8S 
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Compensatory Allowance and House Rent Allowance to employees of the 
Punjab and Haryana High Court drawing salary under Punjab pattern. 
Revenue Section (Voted) 
A.3(2)-Civil and Session Courts 5.74 

Excess occurred due to the payment of arrears of House Rent 
Allowance, City Compensatory Allowance and Dearness Allowance. 
Major Head-'1041' 
P.I-Taxes on Vehicles 
P.I(I)-Collection Charges 5.43 

Excess is due to payment to the contractor for lamination of licences and 
registration books consequent on introduction of the system of Licences! 
registration book by the Chandigarh Administration. The payment was 
inevitable in view of the contractual clause. 
Major Head-'lOSS' 
A.I2-Police 
A.12 (l)-Criminal Investigation and Vigilance 
A.12 (1) (1)-C.I.D. Staff 29.26 

Excess is mainly due to the creation of new posts, grant of 
House Rent Allowance/City Compensatory Allowance 
and Dearness Allowance. 112.58 

A. 12 (2)-District Police 
The excess is mainly due to the creation of 158 more posts after 

finalisation of last batch of Supplementary demands for grant for maintain-
ing the law and order situation in Chandigarh which was declared the 
Disturbed Area. 
Major Head-'lOS6' 
A.I3-Jails 
A.13 (I)-Direction and Administration 5.77 

The excess is due to increase in the prices of dietary items, creation of 
new posts and payment of House Rent Allowance/City Compensatory 
Allowance. A supplementary grant of RI. 18 lakhs was obtained under this 
sub-head. It was anticipated that the above excess could be met by re-
appropriation. 
Major Head-'lOSS' 
R.l-Stationery and Printing 
R.l (I)-DireCtion and Administration 
R.t (2)-Purchase and supply of stationery stores 5.36 

The excess is due to enhancement of rates of excise duty on papers and 
stationery purchased through the Office of the Director General of Supply 
and Dispesal. The enhancement on account of excise duty with effect frOIJ,1 
1.3.85 & 11.12.89 came to notice only in the month of March, 1990. 
R.l (4) (l)-Government Press Chandigarh 33.24 

An indent for the procurement of one automatic single colour sheet-fed 
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r off-set machine was placed with DGS&D, New Delhi and contract was 
finalised by the said Office. As per sub-clause (b) of clause 18, the 
payment was to be made during the year 1990-91 or subsequent year. Thus 
Chandigarh Administration did not make any provision for the said 
expenditure. But the Chief Controller of Accounts, Department of 
Supplies, Bombay released payment of Rs. 9.58 lacs in March, 1990 whicli 
entered the accounts in 1989-90. 

The remaining excess is due to the payment of arrears on the increased 
slab of House Rent Allowance and City Compensatory Allowance due to 
revision of pay-scales with effect from 1.1.86. 
Major Head-' 1059' 
R. 2-Public Works 
R. 2 (I)-General 
R. 2 (1) (l)-Directioin and Administration 
R. 2 (1) (1) (l)-Chief Engineers Establishment 
R. 2 (1) (1) (2)-Chief Architects Establishment 6.39 

Excess is due to payment of arrears of House Rent Allowance/City 
Compensatory Allowance. 
R. 2 (1) (1) (3)-Executive Establishment 59.14 

Excess is due to the payment of arrears of House Rent Allowance/City 
Compensatory Allowance due to the revision with effect from 1.1.86, 

. which was announced after the Budget allocation. 
R. 2 (1) (2)-Construction 6.29 

Excess is due 0 the increase of construction work. 
R. 2 (1) (4) (I)-Establishment 283.63 

The excess was for the reasons that about 762 work charged employees 
were brought on to regular work charged Establishment to implement the 
award of Labour Tribunal and due to payment of arrears of pay, House 
Rent Allowance, City Compensatory Allowance and Dearness Allowance. 
R. 2 (1) (4) (2) (I)-Maintenance on Non-Residential Buildings at 
Chandigarh 42.90 

Excess is attributed to escalation of prices of construction materials etc. 
As a security measures "on account of law and order problem, the 
maintenace work of some important buildings was executed. Also there 
was increase in maintenance and repair work of other Buildings. 
R. 2 (1) (4) (2) (2)-Repairs and Maintenance of other services at 
Chandigarh 64.66 
r Excess is due to increase in prices of materials, and more expenditure on 
'maintenance work. Also there was more expenditure on some major 
services due to the law and order problems and payment of electricity 
maintenance bill. 
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R. 2 (1) (5}-Suspense 599.76 

The progress of works of Engineering. Department is directly based on 
procurement of material like steel, cement and . coal ·etc. required for use 
on various works and their procurement is very much essential in advance 
other-wise the progress on these works may suffer. Excess is due to 
increase in cost of material and more expenditure on maintenance and 
.repairs due to accelerated progress of work. 
Major Head-'2070' 
A. 14 (4) (I)-Home Guards 20.19 

Excess is due to deployment of Home Guards personnel for law and 
order in view of frequent agitations; increase in daily allowances and 
purchase of Arms and ammunition. 
A. 14 (5) (I)-Protection and Control 12.58 

Excess is due to the payment of arrears of House Rent Allowance. City 
Compensatory Allowance, Dearness Allowance, Bonus and excess touring 
to training camp. 
Major Head-'llOl' 

J. I-General Education 
J. 1 (I)-Elementary Education 
J. 1 (1) (I)-Direction and Administration 
J. 1 (1) (2)-Assistance to Non-Government Primary Schools 10.46 

Excess is due to payment of arrears of House Rent Allowance and City 
Compensatory Allowance. 
J. 1 (2) (2)--{Jovt. Secondary Schools 72.30 

Excess is due to the grant of arrears on account of revised pay scales to 
teaching personnel on deputation from the state of Punjab. 
J. 1 (3) (2) (2)-Government Professional Colleges 5.80 

Excess is due to the revision of pay scales of Lecturers and Librarians. 
J. 1 (6) (1) (l)-D.P.I. Office 5.17 

Excess is due to revision of pay scale retrospectively of some employees 
on deputation to Union Territory of Chandigarh. 
Major Head-'2110' 

I. 1 (1) (2) (l)-General Hospital Cbandigarh 29.48 
Excess is due to the payment of arrears of House Rent Allowance and 

City Compensatory Allowance and wrong booking of expenditure of. 
Rs. 6.55 lakhs under this Head, instead to sub-head I. 1 (1) (I)-Direction 
and Administration. 
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O. 1 (1) (1) (I~E.S.I. Dispensary 11.66 
Excess is due to the payment of arrears of House Reht Allowance/City 

Compensatory Allowance and purchase of more medicines. 
I. 1 (3) (2~Prevention and Control of Disease. 32.39 

Excess is due to the purchase of mor~ ~edicines for the prevention of 
diseases in the Union Territory of Chandigarh which was unavoidable. 
Major Head-'ll1" 
R. 3 (l)-Govemment Residential Buildings 
R. 3 (1) (1)-General Pool Accommodation 
R. 3 (1) (1) (I~Maintenance and Repairs 15.09 

Excess is due to rise in price of materials and immediate rep!lirs of 
building on the recommendation of Punjab & Haryana Government for 
security reasons. 
R. 3 (1) (1) (3) (1) -Rent Collection Organisation 19.91 

Excess is due to revision of pay scales, grant of Dearness' Allowance, 
House Rent Allowance etc. and wrong booking of expenditure to the tune 
of Rs. 13.87 lakbs under this Head instead of other head. The correct head 
to which the expenditure should have been booked is being ascertained 
and will be intimated to the Public Accounts Committee in due course. 
Major Head-'ll 17' 
R. 4 (1) -General 
R. 4 (1) (1~Direction and Administration 
R. 4 (1) (2}-Other Expenditure 
R. 4 (1) (2) (l)-Senior Town Planner Establishment 
R. 4 (1) (2) (2~Municipal Services Cell 56.69 

Excess is attributed to increase in prices of High Speed Diesel and spare 
parts of Vehicles and payment of arrears of City Compensatory Allowance 
and House Rent Allowance. 
R. 4 (1) (2) (3)-Sanitation Staff 52.37 

Excess is due to payment of arrears of House Rent Allowance and City 
Compensatory Allowance. 
Major Head-'ll3!' 
T. 1 (1) (3) (l~pening for Creches for Children of working mothers5.03 

Excess is due to the revision of pay scales of the eDlployees working in 
Government Creches and payment of arrears. 
T. 1 (1) (3) (2~Fhlancial Assistance to ~idows and destitute women 8.73 

Excess is due to mis-classification of ~xpenditure. The Department has 
been advised to be more careful in future and to effect prompt and regular 
reconciliation. 



T. 1 (1) (4) (2)-Home for Old and Destitute 7.71 
Excess is due to the wrong booking of expenditure due to mis-

classification noticed later on. 
Major Head-'lSI5' 
C.2 (4)-Other Expenditure 
C. 2 (4) (I)-Rural Works Programme 
C. 2 (4) (1) (I)-Environmental Planning of villages 9.53 

Excess occurred due to providing more facilities e.g. toilets, street lights 
to the villages etc. in view of the Government's policies and urgent 
demand of the villagers. 
Major Head-'lBOI' 
D. 1 (1) (1) (I)-Transmission and Distribution of Power in Chandigarh 

33.68 
Excess is due to the payment of arrears of House Rent Allowance/City 

Compensatory Allowance, Dearness Allowance and Bonus. 
Major Head-'JOSS' 
P. 3 (l)-Chandigarh Transport Undertaking 
P. 3 (1) (2)-Operation 64.80 

Excess is due to the payment of arrears of House Rent AllowancelCity 
Compensatory Allowance. 
P. 3 (1) (3)-Repairs and Maintenance 10.74 

Excess is due to the payment of arrears of House Rent Allowance/City 
Compensatory Allowance. 
Major Head-'3451' 
Q. 1 (1) (2) (lHtrenthening of Tourism 

Organisation 15.81 
Excess is due to the mis-classification and non-completion of re-

conciliation work in time. 
4. To sum up, the excess expenditure was incurred mainly due to (i) 

payment of arrears of pay and Allowances on account of decision taken by 
the Punjab and Haryana High Court in July, 1989 for adoption of the 
Punjab Civil Services (Revised) Pay Rules, 1988 and the revision! 
clarification of orders regularising drawal of City Compensatory Allowance 
and House Rent Allowance in September, 1989 in the case of employees 
of Chandigarb Administration (il) payment of suppliers and contractor 
towards purchases and service rendered by them on account of preparation 
of laminated driving licence&lregisttation books etc. as per the provisions 
of Central Motor Vehicle Act, 1988 and Central Motal Vehicle Rules, 
1989 effective from lst July, 1989 and (iii) cost escalations in prices of 
materials and maintenance work as well as increase in the payment of 
electricity maintenance bill. The impact of expenditure on these items like 
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arrears of Pay and Allowance, cost escalations of materials. payments to 
DOS & D towards purchases could not be fully anticipated even at the 
time of finalisation oi estimates for the last batch of the supplementary 
Demands for Grants in 1989-90. Steps have, however, been taken to 
ensure that in future, actual expenditure is tied up with the available 
sanctioned grant so that excess of this type does not recur. A copy of the 
instructions issued by the Chandigarh Administration in this regard is at 
Annexure-I. There had also been misclassification or wrong booking of 
expenditure under some of the heads mentioned above. Instructions have 
been issued by the Administration for strict compliance with the relevant 
provisions for timely reconcilliation of expenditure (Annexure-II). 

5. In view of the circumstances explained above, excess expenditure of 
Rs. 1,15,83,199 in charged portion and Rs. 8,14,92,284 in the voted 
portion of grant under Grant No. 94-Chandigarh (Revenue Section) may 
kindly be recommended for regularisation by the Parliament under Article 
115(1)(b) of the Constitution. . 

6. This has been vetted by Audit. 

Fin. Adviser 

F.No. U-J5022IJI90-Bgt. II 

& Jt. 

Sd/-
(G. GANESH) 

Secy. 



From 

To 

No. 415-GOI-F&PO(6)-9117818 

The Finance Secretary. 
Chandigarh Administration. 

ANNEXURE I 

All the Administrative SecretarieslHeads of Deptts. Chandigarh 
Administration. 

Chandigarh, dated the 13.8.91. 
SUBJECT : Control of Expenditure 

Sir. 
I am directed"to refer you on the subject noted above and to state that 

the financial ,instructions regarding control of expenditure and re-concilia-
tion of departmental figures of expenditure with those booked in the 
Office of A.G. are not being strictly adhered to and no effective control of 
expenditure is being exercised by the Heads of the Departments to ensure 
that the expenditure is contained within the aUoted funds. In order to 
avoid any occasion for excess under any circumstances, the relevant 
provisions of General Financial Rules as contained in Rule 65-72 may be 
compiled with by the departmental/Controlling Officers. The' duties and 
responsibilities of the Controlling/Drawing & Disbursing Officers with 
regard to contol of expenditure, is:-

(1) To ensure that grant placed q his disposal is expended only on the 
object for which it has been provid'ed keeping in view the principles of 
financial properiety. 

(2) Keeping the expenditure within the sanctioned grant. 
(3) Keeping the expenditure under a particular unit of appropriation as 

far as possible within the sum allotted under a unit. 
(4) To move the competent authority in time to provide additional funds 

either by re-approprili.tion or through supplementary estimates, whenever 
an excess over the total grant placed at his disposal. is anticipated. The 
excess expenditure should be incurred only after the additional funds have 
been pr~vided either by the appropriation or supplementary grant. 

(5) Surrender funds. which are nO,t likely to be utilised during the year 
for the purpose for which these have been provided and as soon as these 
arc anticipated. ' 

(6) To ensure the timely subtnission of expenditure statements in form 

92 
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GFR-12 (specimen enclosed) to respective Head of Department or direct 
to the Finance Department, as the case may be, before 10th of the month 
following to which the expenditure relates. 

(7) To ensure that the departmental figures of expenditure are re-
conciled with the figures booked in the books of A.G., rgularly. Normally 
the re-conciliation should be made monthly. A quarterly report in the 
enclosed performa is submitted by the concerned departmental Officers to 
the Finance Department. 

In order to avoid excess in expenditure under any circumstances, the 
D.O.O·s are directed to record the following certificates of bill/claim/ 
cheque to be pre~ented by them at Treasury or Bank w.e.f. August, 
1991:-

"Certified that the expenditure including the claim made in this bill, 
does not exceed the budgetary allocation made by the Finance Department 
under the head of account .. 

Signature of D.D.O. 

The issue of this letter has the approval of Adviser to the Administrator. 

These guidelines may please by brought to the notice of all concerned 
tor stnct compliance. falling which the power of the Drawing & Disbursing 
Officers to draw and disburse the funds may be withdrawn by the 
Aministration. 

Its receipt may please be acknolwdged. 

Yours Faithfully. 

Sd'-

Joint Secretary Finance. 
for Finance Secretary. 

Chandigarh Administration. 



From 

To 

No. l301-F&PO(6)-9lt2601 

The Finance Secretary, 
Chan~igarh Administration. 

All Heads of Departments! 
Offices, Chandigarh Administration. 

ANNEXURE II 

Dated, Chandigarh the l3.3.91. 
SUBJEcr : Rtconciliation of Dtpartmental figurts 

Sir, 
I .am directed to invite your attention to this Admn. letter No. 

F&PO(6)-9Q.1619O dated 21.6.90 and No. F&PO(6)-901544 dated 4.1.1991 
on the subject noted above and to state that most of departments/offices 
are not doing prompt and systematic reconciliation between the depart-
mental and Accounts figures. The Statement showing the list of the 
departments/offices who have not reconciled their departmental figures 
with the Accounts/Accountant General's Offices for the year 1990-91 as on 
31.12.90 is enclosed for reference. 

2. The reconciliation of departmental figures with the accounts figures of 
receipt and expenditure has two objectives, viz : 

(i) To ensure that the departmental accounts arc sufficiently accurate to 
secure efficient departmentaVfinancial control. 

(ii) To secure the accuracy of accounts maintained in the Accountant 
General's--Financial accounts and appropriation account, ate com-
piled. 

The heads of the departments/offices are responsible for the reconcilia-
tion of the figures given in the accounts maintain by the heads of the 
departments/offices with tho~ that appear in the books of Accountant 
General. Normally the reconciliation should be made monthly. The need 
for monthly reconciliation can hardly be over emph~d because, if 
monthly reconciliation is not done, discrepencies, if any,'can not be 
reconcile in time. If tht discrepencies are due to defalcation or fraudulent 
payment, delayed reconciliation, fraudulent payment would be detected 
very late. Further prompt reconciliation will ensure that misclassification 
are. rectified in proper time at any rate before the accounts of the year are 
closed. If the misclassification are not rectified before the closure of the 
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Accounts of the year, the result will be a distorted picture of Accounts. 
_This is the reason why the rules stressed that the process of reconciliation 

should not only be prompt but also receive attention of the heads of 
departmentsOffices and the Controlling Officers. 

3. In view of the need for prompt and systematic reconciliation betwec;al 
the departmental figures and Account figures, it has been decided by the 
Administration that the Head of Departments/Offices may send a monthly 
return showing the progress of reconciliation in respect of expenditure and 
receipt relating to each of the Grantslappropriation/Head of account 
placed at their disposal. The return in the prescribed perfonna may be 
furnished to this Administration by 15th of every month accompanied by a 
Statement showing the departmental figures and reconciliation figures, and 
the date on which the reconciliation was completed. 

No. 1301-F&PO(6)-9112629 

Yours Faithfully, 

SdI-

Finance & Planning Officer 
for Finance Secretary, 

Chandigarh Administration. 

Dated the 18.3.91 

A copy is forwarded to all the Administrative Branches of Union 
.Territory Secretariat for information and necessary action. 

No. 1301-F&PO(6)-9112623 

SdI-

Finance & Planning Officer 
for Finance Secretary, 

Chandigarh Administration. 

Dated tbe 18.3.91 

A copy is forwarded to the Accountant General (A&E) Punjab of 
Chandigarh with reference to his D.O. letter No. CamplAppropriationll-8-
916 dated 20.2.91 for information. 

SdI-

Finance & Planning Officer 
for Finance Secretary, 

Chandigarh Administration. 



STATEMENT SHOWING THE PROGRESS OF RECONCILIATION 

S.No. of Month Date of Head of Deptt. Accountant Variations 
UnitIDDO reconciliation Account Figures General's if any 

Figures 

1 2 3 4 S 6 7 

Remarks 

8 

\C 
~ 



APPENDIX XI 

ExplalUltory Note for Public Accounts Comminee for Regularisation of 
Excess over Moted/Charged Portion of Grants/Appropriation During 1989-

90 

During the year 1989-90. there was an Overall net excess of Ri. 100.76 
crores over the Final Grants and Appropriations resulting from an 
aggregate Excess of Rs. 197.76 crores under 7 Grants (3, 5, 6, 9, 13, 14 & 
16-Capital and Rly. Funds) and one Appropriation (4) and Saving of 
Rs. 97.00 crores under 10 Grants (I, 2, 4, 7, 8, 10, 11, 12, 15 & 
16-0.L.W.R.) and 11 Appropriations (3, 5, 6, 7, 8, 9, 10, 11, 12, 13 and 
16-Capital, Rly. funds & O.L.W.R.) Reference Para 10.3. 10.5 and 10.6 
of the Repon of Comptroller & Auditor General of India for the year 
1989-90-Union Government (Railways), Paras 25 & 27-Excess over 
Voted Grants and Charged Appropriations and Paras 26 & 28--Saving 
under voted Grants and Charged Appropriations of the Appropriation 
Accounts of Railways in India for the year 1989-90 (Part I-Review). 

1.2 The excess under 1 Appropriation and 7 Grants is explained as 
under:-

(i) Appropriation No.4-Working Expenses-Repairs & Maintenance of 
Permanent way & Works. 

Rupees 

Original Appropriation 10,11,000 
Supplementary Appropriation 7,46.000 
Total Sanctioned Appropriation 17,57,000 
Actual Expenditure 21,90.662 
Excess 4,33,662 
Misclassification 2.08,590 
Excess requiring regularisation b,42,252 
Percentage of Excess 36.55 

Charged Appropriation of Rs. 1012 thousands was san;,.tioned at the 
BUdget Es~imate stage. A supplementary charged Appropriation of Rs. 746 
thousands was sanctioned in March, 1990, on account of more payments 
anticipated in satisfaction of Coun decrees. 

There was a misclassification of Rs. 2,08,590 on Account of expenditure 
relating to charged Appropriation having been wron~ly booked as voted. 
Thus taking into account the effect of misclassification the real excess 
requiring regularisation by Parliament Works out to Rs. 6,42,252. 
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(ii) Grants No.3-Working Expenses-General Superintendance and 
services on Railways. 

Rupees Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Excess 
Misclassification 
Excess requiring regularisation 
Percentage of Excess 

431,93,78.000 
6,20.20,000 

438,13,98,000 
439,13,20,878 

99,22.878 
-NIL-

99,22,878 
0.23 

A grant of Rs. 431.94 crores was obtained at the Budget Estmiate stage. 
A supplementary Grant of Rs. 6.20 crores was obtained in March, 1990, to 
meet with the increase in expenditure on account of more payment of 
other Allowances including House Rent & City Compensatory Allowance, 
Other staff costs. Contingent expenses and other miscellaneous factors; 
partly offset by less payment of salaries & wages. 

The Grant. however. proved to be inadequate. the actual expenditure 
having exceeded the provision by Rs. 0.99 crore. The excess was mainly 
under sub-head (d) Material management (Rs. 1.71 crores), followed by 
sub-head (e) Personnel management (Rs. 0.99 crores). (i) Traffic Manage-
ment (Rs. 0.44 crore). (f) Rolling Stock Mangement (Rs. 0.38 crore); 
partly offset by less expenditure under sub-head (b) Financial Management 
(Rs. 1.95 crores). (a) General Management (Rs. 0.26 crore), (e) Way & 
Works Management (Rs. 0.19 crore) and aggregate of minor variations 
(savings) under other heads (Rs. 0.13 crore). 

Primary unit-wise excess of Rs. 0.99 crore was chiefly due to more 
expenditure under Contingent Expenses due to adjustment of more debits 
and procurement of office appliances for improvement of efficiency etc. 
(Rs. 1.68 crores). more payment of other Allowances, (Rs. 0.37 crore), 
Travelling Allowances including Air-Travel (Rs. 0.23 crore), more expen-
diture under cost of material from stock (Rs. 0.22 crore); partly offset by 
less expenditure under salaries & wages (Rs. 0.67 crore), less expenditure 
under cost of material purchased directly (Rs. 0.41 erore), Productivity 
Linked Bonus (Rs. 0.17 crore), less payment of Dearness Allowance (Rs. 
0.11 crore) and aggregate of minor variations (savings) under other heads, 
(Rs. 0.15 crore). . 

Of the total excess the highest excess occurred on South C~ntral Railway 
(Rs. 0.51 crore). followed by Northeast Frontier Railway (Rs. 0.41 crore), 
South Eastern Railway (Rs. 0.34 crore), Southern Railway (Rs. 0.31 
crore), Central Railway (Rs. 0.19 crore), Eastern Railway (Rs. 0.16 crore); 
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offset by savings on Northern Railway (Rs. 0.47 crore). Western Railway 
~RS. 0.34 crore). and North Eastern Railway (Rs. 0.12 crore). 

Tho excess requiring regularisation is Rs. 99.22.878 which is the same 
as disclosed in the Appropriation Accounts. 

(iii) Grant No. S-Working Expenses-Repari! & Maintenance of 
Motive Power. 

Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Excess 
Misclassification 
Excess requiring regularisation 
Percentage of Excess 

Rupees 
702.15.47.000 

702.15.47.000 
719.71.12.706 

17.55.65.706 
3.73.000 

17.59.38.706 
2.15 

A grant of 702.15 crores was obtained at the Budget Estimate Stage. 

The grant. however. proved to be inadequate. the actual expenditure 
having exceeded the provision by 17.56 crores. The excess was mainly 
under sub-head (d) Electric Locomotive (Rs. 13.57 erores). (c) Die~1 
Locomotives (Rs. 9.40 crores). (b) Steam Locomotives (Rs. 0.77 crorcs); 
partly off~t by saving under sub-head (e) Rail Care & Rerry Steamers 
(Rs. 3.89 erores) and (n) Establishment in offices (Rs. 1.16 crores). An 
amount of Rs. 1.13 crores was surrendered within the grant at the Final 
~odification stage. 

Primary unit-wise excess was mainly due to more expenditure under 
cost of material purchased directly (Rs. 7.57 crores). cost of material 
from stock (Rs. 6.92 crorcs). morc expcnditure on POH owing to more 
adjustment of material (Rs. 3.03 crores). of wages (Rs. 1.19 crores), 
salary & wages (Rs. 0.59 crore). fluctuation under adjustment of transfer 
of DebitlCredit (Rs. 0.56 crore). more expenditure under Other 
Allowances (Rs. 0.34 crorc). Over-time Allowance (Rs. 0.10 crore), 
Night Duty Allowance (Rs. 0.()9 crore). more expenditure under Fuel 
other than Traction (Rs. 0.(14 crore). and Travelling Allowant·c including 
Air-Travel (Rs. 0.02 crore); partly offset by less expenditure under other 
expenses (Rs. 1.38 crores). less payment of Productivity Linked Bonus 
(Rs. 0.22 erore), Dearness Allowance (Rs. 0.09 erore) and aggregate 
minor variation (saving) under other heads (Rs. 0.07 crore). An amount 
of Rs. l.13 crores was surrendered at the Final modification stage. 

Of the total excess. the highest occurred on Northern Railway 
(Rs. 5.20 crores) followed by Southern Railway (Rs. 4.79 crores). 

~western Railway (Rs. 3.50 crores). Central Railway (Rs. 3.20 crores). 
uth Eastern Railway (Rs. 2.50 crores). Northeast Frontier Railway 

Rs. 1.01 crores), Eastern Railway (Rs. 0.32 crore); partly offset by Saving on 
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North Eastern Railway (Rs. 0.92 crore) and South Central Railway 
(Rs. 0.91 crore). 

There was a misclassification of Rs. ~.73.000 on account of wrong 
booking of expenditure to Grant No. 7 instead of Grant No.5. Thus 
taking into account the effect of misclassification the real excess requiring 
regularisation by Parliament Works out to Rs. 17.59.38.706. 

(iv) Grant No. ~Working Expenses-Repal1'8 & Maintenance of Car-
riages &. Wagons. 

Rupees 
Original Grant 940.83.94.000 
Supplementary Grant 2.83.42.000 
Total Sanctioned Grant 943.67.42.000 
Actual Expenditure 968.00.06.037 
Excess 24.32.70.037 
Misclassification NIL 
Excess requiring regularisation 24.32.70.037 
Percentage of Excess 2.58 

A grant of Rs. <)40.R~ nllres was obtained at the Budget Estimate stage. 
A Supplementary Grant (If R~. 2.K~ cnnes was obtained in March 1990 to 
meet with inLTease in expl'nditure (In account of more payment of Wages 
&. Materials on POll. othl'l' Allowances. Night Duty Allowance. Material 
directly purchased; partly offset by less payment of Salary & Wages. 
Dearness AllowaJH:e. (\lJ1tractual payments and other miscellaneous fac-
tors. 

The Grant. however. proved to he inadequate. the actual expenditure 
having exceeded the provision by Rs. 24.:\3 efllres. Thc excess was mainly 
under suh heads (e) Wagons (Rs. Ifl.O) LTores). (b) Carriages (Rs. 111.9<) 
crores). (e) Electrical (jeneral Services. Light. Fans & Air-Conditioning 
(Rs. 2.1)4 erores). (d) Eb:trieal Multiple Unit Coaches (Rs. 2.2ft erores); 
partly offset hy less eXI1l'IHlitlll'l' under suh heads (f) Miscellaneous Repairs 
&. Maintenance (Rs. ft.XO cl'<lI'es) and (a) Estahlishment in offices (Rs. l,ot) 
crores). 

Primary unit-wise excess of Rs. 2·L~3 crores was chiefly due to more 
expenditure under cost of material from Stock (RlI. 7.98 crores). Fluctua-
tion in adjustment under transfer of Debit/Credit (Rs. 7.74 erores). more 
lIdjustment of Debits for material on POll (Rs. 7.63 erores). Wages on 
POH (Rs. 6.91 crores). morc expenditure under cost of material purchased 
directly (Rs. 2.62 crores). 1110re payment of overtime Allowance (Rs. 0.46 
crOl'e). Night Duty Allowancc (Rs. 0.41 erores). Other Allowances 
(Rs. 0.30 crore). Productivity linked bonus (Rs. 0.08 erore). Contractual 
obligations (Rs. II. \0 crlll'e); partly offset hy less expenditure under "Other 
Expenses (Rs. 8.:W crores). less p;lymcnt of Salaries & Wages (Rs. 0.97 
crore). Dearness Allowance (Rs. 0.49 l'!'Ore) and aggregate of minor 
variations (saving!exl'css) less undcr other heads (Rs. 0.06 crore). 
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Of the total excess. the highest occurred on Western Railway (Rs. 8.41 
crores). Northern Railway (Rs. 5.28 crores). Eastern Railway (Rs. 3.45 
crores). Southern Railway (Rs. :!.85 crorc:';). South Eastern Railway 
(Rs. 2.55 crores). Northeast Frontier R[lilway (Rs. 1.42 crores). North 
Eastern Railway (Rs. 0.75 crore) and Central Railway (Rs. 0.09 crore); 
partly offset by Saving on South Central Railway (Rs. 0.47 crore). 

The excess requiring regularisation hy Parliament Works out to 
Rs. 24.32.70.037 which is the same as disclosed in the Appropriation 
Accounts. 

(v) Grant No.9-Working Expenses-Operating Expenses-Traffic. 

Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Excess 
Misc1assification 
Excess requiring regularisation 
Percentage of Excess 

Rupees 
1147.17.71.000 

15.31.77.000 
1162.49.48.000 
1166.02.37.157 

3.52.89.157 
NIL 

3.52.89.157 
0.30 

A grant of Rs. 1147.18 crorcs was obtained at the Budget Estimate 
Stage. A Supplementary Grant of Rs. 15.32 crores was obtained in March 
'90 to meet with the increase in expenditure on account of more payment 
of Night Duty Allowance. other Allowances. Over Time Allowance. more 
provision required under 'Transfer of Debits/Credits. Other Expenses and 
other miscellaneous factors; partly offset by less payment of Salaries & 
Wages. Dearness Allowance. Lease Charges to Indian Railway Finance 
Corporation. 

The Grant. however. proved to be inadequate. the actual expenditure 
having exceeded th,e provision by Rs. 3.53 crores. The excess was mainly 
under sub-heads (g) Other Miscellaneous Expenses (Rs. 7.77 erores). 
(e) Yard Operation (Rs. 0.42 erore); partly offset by Saving under sub-
head (b) Station operation (Rs. 4.37 erorcs) and aggregate of excess/saving 
under other hoads (Rs. 0.29 crore). 

Primary unit-wise the excess of Rs. 3.53 erores was chiefly due to 
fluctuation in adjustment under transfer of Dcbit/Credit due to Hire & 
Penalty charges. Inter Railway Financial Adjustment and others etc. 
(Rs. 10.09 crores). more expenditure under Other Allowances (Rs. 0.95 
erorc). Dearness Allowance (Rs. 0.32 crore). Night Duty Allowance 
(Rs. 0.20 crore). Fuel other than traction (Rs. 0.16 crore); partly offset by 
less expenditure under Other Expenses such as terminal charges etc. 
(Rs.4.22 erores). less payment of SalariC5 & Wages than anticipated 
(Rs. 0.87 crore). less expc.nditurc under Contingent Expenses (Rs. 0.68 
erore) Productivity linked bonus (Rs. 0.65 crore). Cost of material from 
Stock (Rs. 0.51 crorc). Kilometerage Allowance (Rs. 0.44 erore). Cost of material 
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purchased directly (Rs. 0.40 crore), Travelling Allowance including Air;-
Travel (Rs. 0.27 crore) and aggregate of minor Savings under other heads 
(Rs. 0.15 crore). 

Of the total excess, the highest excess occurred on Central Railway 
(Rs. 7.26 crores), South Central Railway (Rs. 3.27 crores), Eastern 
Railway (Rs. 1.90 crores), North Eastern Railway (Rs. 1.13 crores), 
Western Railway (Rs. 1.00 crore); partly offset by Saving on South 
Eastern Railway (Rs. 5.15 crores), Northern Railway (Rs. 2.41 crores), 
Northeast Frontier Railway (Rs. 2.39 crores) and Southern Railway 
(Rs. 1.08 crores). 

The excess requiring regularisation by Parliament works out to be 
Rs. 3,52.89,157 which is the same as disclosed in the Appropriation 
Accounts. 
(vi) Grant No. l~Working Expenses-Provident Fund, Pension and 

other Retirement Benefits. 
Rupees 

Original Grant 706,35,32,000 
Supplementary Grant 88,87,57,000 
Total Sanctioned Grant 795,22,89,000 
Actual Expenditure 797,70,09,647 
Excess 2,47,20,647 
Misclassification NIL 
Excess requiring regularisation 2,47,20,647 
Percentage of Excess 0.31 

A grant of Rs. 706.35 crores was obtained at the Budget Estimate Stage. 
A supplementary grant of Rs. 88.88 crores was obtained in March '90 to 
provide for more payment of superannuation and Retiring Pension, 
Commuted Pension, Family Pension, Death-cum-Retirement Gratuity, 
other Allowances, Other Pensions and Other Expenses. Ex-gratia Pension 
due to more people retiring on Pension tban anticipated and also taking 
into account the Post-budgetary increases on account of additional Dear-
ness Relief sanctioned to pensioners during the course of the current year; 
partly offset by less provision required under Gratuity and Special 
contribution to Provident fund and Contribution to Provident Fund. 

The grant, however, proved to be inadequate as the actual expenditure 
exceeded the provision by Rs. 2.47 crores. The excess of Rs. 2,47 crores 
mainly occurred under sub-head (a) Superannuation and Retiring Pension 
(Rs. 12.07 crores), followed by sub-head (d) Family Pension (Rs. 6.43 
crores), (c) ex~gratia Pension (Rs. 0.21 crore); partly offset by saving 
under sub-head (e) Death-cum-Retirement Gratuity (Rs. 8.76 Crores), (b) 
commuted Pensiop (Rs. 4.74 crores). (f) Other Allowances, other Pensions 
and Other Expenses (Rs. 1.94 crores), (g) Gratutity and Special contribu-
tion to P.F. (Rs. 0.44 crore) and (h) Contribution to P.F. (Rs. 0.36 crore). 
The excess is attributable mainly to increase in number of pensioners, 
Family Pension cases and voluntary retirement. 

Of the total excess, the highest excess occurred on Northern Railway 
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(Rs. 8.10 crores) followed by Central Railway (RIO. 6.55 crores). Eastern 
Railway (Rs. 2.73 crores). Western Railway (Rs. 1.03 crores). North 
Eastern Railway (Rs. 0.50 crorc). and aggregate of excess on remaining 
units (Rs. 0.13 crore); partly offset by Savings on South Central Railway 
(Rs. 6.01 crores). South Eastern Railway (Rs. 5.94 crores). Southern 
Railway (Rs. 3.00 erores) and Northeast Frontier Railway (Rs. 1.62 
crores). 

The excess requiring regularisation is Rs. 2.47.20.647 which is the same 
as disclosed in the Appropriation Accounts. 
(vii) Grant No. 14-Appropriation to funds-Depreciation Reserve 

Fund. Development Fund. Pension Fund. Acci-
dent Compensation. Safety & Passenger 
Amenities Fund and Revenue Reserve Fund. 

Original Grant 
Supplementary Grant 
Total Sanctioned Grant 
Actual Expenditure 
Excess 
Misclassification 
Excess requiring regularisation 
Percentage of Excess 

Rupus 
2621.00.00.000 

28.00.00.000 
2649.00.00.000 
2680.97.57.087 

31.97.57.087 
NIL 

31. 97.57.087 
1.21 

At the Budget Estimate Stage Appropriation to the funds was estimated 
at Rs. 2621.00 erores. A supplementary grant of Rs. 28.00 crores was 
obtained in March '90 to meet the increased expenditure on account of 
anticipated higher out-go from the fund during the year. 

The excess of Rs. 31.98 crores was due to more Appropriation under 
Development Fund (Rs. 33.26 crores). offset by drop in originating 
Passenger traffic and change in Tr'affic mix (Rs. 1.28 erores). 

The excess was due to more Appropriation to Development fund as the 
actual surplus turned out to be Rs. 173.26 crores Le. far in excess of 
Rs. 140.00 crores anticipated at the Budget/Revised Estimate Stage. 

There is no misclassification under this grant and tberefore the excess 
requiring regularisation is ·Rs .. 31,97,57.087 (1.21%) i.e. the same as 
disclosed in the Appropriation Accounts. . 

(viii) Grant No. 16-As.~ets-Acqui5ition, Construction and Replacement-'Other 
Expenditurc'-CAPITAL and RAILWAY FUNDS. 

There was an excess of Rs. 46.73crores under Capital and an excess of 
·Rs. 70.13 crores under Railway Funds which comprised of excess under 
Depreciation Reserve Fund (Rs. 96.85 crores). offset partly by Savings 
under Development Fund (Rs. 17.60 crores) and, Accident Compensation. 
Safety and Passenger Amenities Fund (Rs. '9.12 crores) and Saving under 
OLWR (Rs. 8.62 crores) as detailed below:- ' , 
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(Rs. 8.10 crores) followed by Central Railway (Rs. 6.55 crores), Eastern 
Railway (Rs. 2.73 crores), Western Railway (Rs. 1.03 crores), North 
Eastern Railway (Rs. 0.50 crore), and aggregate of excess on remaining 
units (Rs. 0.13 crore); partly offset by Savings on South Central Railway 
(Rs. 6.01 crores), South Eastern Railway (Rs. 5.94 crores), Southern 
Railway (Rs. 3.00 crores) and Northeast Frontier Railway (Rs. 1.62 
crores). 

The excess requiring regularisation is Rs. 2,47.20,647 which is the same 
as disclosed in the Appropriation Accounts. 
(vii) Grant No. 14-Appropriation to funds-Depreciation Reserve 

Fund. Development Fund, Pension Fund, Acci-
dent Compensation, Safety & Passenger 
Amenities Fund and Revenue Reserve Fund. 

Rupees 
Original Grant 2621,00,00,000 
Supplementary Grant 28,00,00,000 
Total Sanctioned Grant 2649.00,00,000 
Actual Expenditure 2680,97,57,087 
Excess 31,97,57,087 
Misclassification NIL 
Excess requiring regularisation 31,97,57,087 
Percentage of Excess 1.21 

At the Budget Estimate Stage Appropriation to the funds was estimated 
at Rs. 2621.00 crores. A supplementary grant of Rs. 28.00 crores was 
obtained in March '90 to meet the increased (xpenditure on account of 
anticipated higher out-go from the fund during the year. 

The excess of Rs. 31.98 crores was due to more Appropriation under 
Development Fund (Rs. 33.26 crores), offset by drop in originating 
Passenger traffic and change in Traffic mil (Rs. 1.28 crores). 

The excess was due to more Appropriation to Development fund as the 
actual surplus turned out to be Rs. 173.26 crores i.e. far in excess of 
Rs. 140.00 crores anticipated at the Budget/Revised Estimate Stage. 

There is no misclassification under this grant and therefore the excess 
requiring regularisation is Rs. 31,97,57,087 (1.21%) i.e. the same as 
disclosed in the Appropriation Accounts. 

(viii) Grant No. 16-Assets-Acquisition, Construction and Repla..:ement-'Other 
Expenditure'-CAPITAL and RAILWAY FUNDS. 

There was an excess of Rs. 46.73 crores under Capital and an excess of 
Rs. 70.13 crores under Railway Funds which comprised of excess under 
Depreciation Reserve Fund (Rs. 96.85 crores), offset partly by Savings 
under Development Fund (Rs. 17.60 crores) and Accident Compensation, 
Safety and Passenger Amenities Fund (Rs. 9.12 crores) and Saving under 
OLWR (Rs. 8.62 crores) as detailed below:-
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(i) A grant of its. 5058.66 crofes under Capital was obtained at the 
Budget Estimate Stage. A supplementary grant of Rs. 168.59 crores was 
obtained in March '90, for ,meeting the increased expenditure mainly undef 
Inventories (Rs. 178.87 croTes), New Lines (Rs. 16.07 crores), Gauge 
Conversion (Rs. 5.22 crores), Computerisation (Rs. 0.61 crore) , EI~ctrlfi­
cation Projects (Rs. 14.75 crores), Other specified Works 
(Rs. 1.00 crore); partly offset by Saving under Doubling (Rs. 18.50 
crores), Traffic Facilities (Rs. 1.46 crores), Rolling Stock (Rs. 6.88 crores) 
and Workshops (Rs. 21.09 crores). 

The grant under 'Capital', however, proved inadequate and actual 
expenditure exceeded the provision by Rs. 46.73 crores. There was a 
resultant misclassification of (-) Rs. 5,57,40,453 under Capital. The real 
excess, thus, requiring regularisation by Parliament Works out to 
Rs. 41,15,85,196 (0.79%). 

(ii) A grant of Rs. 1886.07 crores under "Railway Funds~' was obtained 
at the Budget Estimate Stage. A supplementary grant of Rs. 31.72 crores 
was obtained in March '90, for meeting the increased expenditure mainly 
under Gauge Conversion (Rs. 1.15 crores), Rolling Stock (Rs. 21.50 
crores), Track Renewals (Rs. 23.30 crores), Machinery & Plant (Rs. 2.89 
crores); partly offset by Savings under Bridge Works (Rs. 14.65 crores), 
Signalling & Telecommunication Works (Rs. 2.47 crores). 

The grant under "Railway Funds", however, proved inadequate and 
actual expenditure exceeded the provision by Rs. iO.13 crores. There was 
a resultant misclassification of Rs. 4,17,94,786. The real excess, thus, 



APPENDIX XU 

ACTION TAKEN ON RECOMMENDATIONS CONTAINED IN THE 
19TH REPORT OF PAC (lOth LOK SABHA) 

(i) Recommendations or observation which have been accepted by 
Government 

Recommendations 

The Public Accounts Committee have repeatedly exhorted the Ministries 
in the past to enforce strict exchequer control and impart financial 
discipline amongst their Departments so as to regulate the expenditure in 
accordance with the budgetary allocations. Nevertheless. financial disci-
pline has remained a distant goa\. 

The Committee note that during the year under review i.e. 1988-89 the 
excess expenditure was of the order of Rs. 367.98 crores under 26 grants as 
against Rs. 304.15 crares under 21 grants during the preceding year i.e. 
1987-88. Incidentally, the Committee observe that during the past decade 
(1979-89) there was a period (1981-82 to 1984-85) when the excess 
expenditure registered a declining trend from Rs. 462.69 crores in 1981-82 
to as low as Rs. 64.87 crores in 1984-85 but unfortunately this trend got 
reversed in 1985-86 when the excess expenditure touched a figure of 
Rs. 441.72 crores. Since then there has been on significant improvement in 
the situation. The Committee view this situation with concern. 

An analysis of the reasons for excess expenditure during 1988-89, which 
have been discussed in some detail in the succeediog paragraphs of this 
Report indicate that the lack of proper monitoring of the progress of 
expenditure, timely review of the financial requirements and failure to 
assess properly the requirement of additional funds have resulted in the 
excess expenditure. The Committee are unhappy to note that their oft-
repeated recommendations made in the past stressing upon various 
Ministries the need to exercise strict vigilance over the trend of expendi-
ture had little impact on the excess expenditure being incurred. The 
Committee once again urge the Ministries and Departments of Govern-
ment of India to observe greater financial discipline and ensure the 
expenditure does not exceed the budgeted limits. 

(Serial Nos. I, 2, 3 concerning Paras 1.5, 1.6 and 1.7 respectively of 
Appendix-XIX of 19th Report of PAC-10th Lok Sabha). 
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Action Taken 

The observations of the Public Accounts Committee have been noted. It 
has been brought to the notice of all Ministries vide O.M. No. F. 
1(9)-E.II(A)I92 dated 3rd November, 1992 (copy enclosed) that while it 
is of the utmost importance to ensure that estimates are framed accurately, 
it is equally important to see that expMldit~res are contained within the 
sanctioned estimates. For this purpose, it is essential to enforce strict 
financial discipline by regulating expenditure in such a way that budgetary 
allocations are not exceeded. In exceptional cases where Supplementary 
Grants become necessary, and accurate estimate of the likely saving should 
be made so that the Supplementary Grants are kept to the minimum if 
they cannot be avoided altogther. 

[This has been vetted by Audit vide their D.O. letter No. RRll-17J92-
9312240 dated 12.2.1993. (F. No. 12(1)-E coord.192») 

NO. F. (9)-E. II(A)192. 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(DEPARTMENT OF EXPENDITURE) 

New Delhi. the 3rd November. 1992 

12th Kartika, 1914 (Saka) 

OFFICE MEMORANDUM 

SUBJEcr:-Action on the recommendations of the Public Accounts Commit­
tee (lOTh Lok Sabha) made in its 19th Report on "Excess over 
vOTed Grants/Charged AppropriaTion." 

The Undersigned is directed to say that the Public Accounts Committee 
(10th Lok Sabha) in its 19th Report (1988-89) have briefly made the 
following observations:-

(i) Inspite of the Public Accounts Committee's repeated exhortation 
in the past to enforce strict exchequer control by way of regulating 
expenditure in accordance with budgetary allocations, the financial 
discipline has remained a distant goal. 

(ii) The Committee has observed that during the past decade there was 
a peirod when excess expenditure registered a declining trend but 
unfortunately the trend got reversed in 1985-86 and since then 
there has been no significant improvement in the situation. The 
Committee views this with concern. 
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(iii) The Committee is unhappy to note that their oft-repeated recom-
mendation made in the past stressing upon various Ministries. the 
need to exercisc strict vigilance over the trend of expenditure had 
little impacl on the excess expenditure being incurred. The 
Committee has urged upo~ that the MinistriesIDcpartments of the 
G'bvernment of India should ensure that the Expenditure incurred 
by them does not ext:e'ed the budgeted limits. 

2. In the light of the above observations of the Public Accounts 
Committee. it is necessary to emphasize that while it is of the utmost 
importance to ensure that estimates are framed accurately. it is equally 
important to see that expenditures are contained within the sanctioned 
estimates, For this purpose it is essential to enforce strict financial 
discipline by regulating expenditures in sueh a way that budgetary 
allocations are not exceeded. In exceptional cases where Supplementary 
Grants become necessary. an accurate estimate of the likely savings should 
be made so that the supplementary estimates are kept to the minimum. if 
they cannot be avoided altogether, 

3. All the Ministries!Departments are requested to keep the above 
instructions in view. for strict compliance, 

4, Hindi version of Ihis O.M. is enclosed. 

To 

SdI-
(NARAIN DAS) 

Under Secretary of the Govt. of India. 

All the MinistriesIDepartments of the Government of India. ctc. etc. 
No. F. 1(9)-E. II(A)/92. 

Copy forwarded to the Comptroller & Auditor General of India (With 
usual number of spare copies). UPSC. etc. as per standard endorsement 
list. 

SdI-
(NARAIN DAS) 

Under Secretary of the GOVI. of India. 
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Recommendation 
The Committee are also distressed to find that excess expenditure has 

been a recurring phenomenon during the years 1985-86, 1986-87, 1987-88 
and 1988-89 in respect of the following grants: 

(Rs. in crores) 
Name of Grant Excess Expenditure during the years 

1985-86 1986-87 1987-88 1988-89 

Defence Pensions 12.02 1.36 1.69 1.61 
(Revenue Voted) 
Public Works 4.25 10.93 5.67 10.03 
(Revenue Voted) 
Lakshadweep 0.06 1.24 0.11 
Defence Services- 22.91 100.33 2.05 103.65 
Army (Revenue 
Voted) 
Provident Fund, Pen- 11.70 53.49 UO.OI 93.30 
sions & Other Re-
tirement Benefits 
(Voted) 

Apparently no efforts seem to have been made by the concerned 
MinistrieslDepartments to examine the factors contributing to such a state 
of affairs and take corrective action. The Committee desire that every 
MinistrylDepartment particularly those concerned with grants mentioned 
above carefully review their mechanism for framing of budget estimates 
and apply correctives, wherever required to make the budget exercise 
more realistic and meaningful. 

[Sr. No.4. Appendix XIX. Para 1.8 of 19th Report of PAC (lOth Lok 
Sabha)] 

Action taken by the Ministry IJf Home Affairs 

In Lakshadwcep Administration. there had been no Pay & Accounts 
Office SYstem and the transactions arc effected in Treasuries in different 
Islands ~nd Mainland and compilatiol1/coordination is done by Accountant 
General. Kerala. In the absence of Pay & Accounts Office system. the 
headquarters is unable to know the position with regard to excesses savings 
before the close of the financial year. Also adjustments relating to 
Directorate General of Supplies & Disposals debits and. Inter-State 
adjustments are made directly by Accountant General. Kerala and the 
Administration becomes aware of the same only at the time of r'_ 
conciliation. Further. the Administration is. handicapped due to the 
absence of an organised Finance and Accounts Wing under a competent 
Financial Adviser or Finance Secretary. to guide the Administration in 
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financial and accounting matters. Due to these factors excess expenditure 
was incurred by Lakshadweep Administration during the years 1986-87 to 
1988-89 which is very much regretted. 

To overcome the situation the present system of Treasuries is now being 
replaced by Pay & Accounts Office system which will also include internal 
aduit system and Finance Secretary who will oversee the financial and 
accounting matters. After study by Staff Inspection Unit of Ministry of 
Finance the requisite number of posts for implementation of Scheme of 
Departmentalisation of Accounts have been sanctioned (copy enclosed) 
and it is expected that the situation will now improve. The Administrator, 
Lakshadweep Administration, has also been advised to issue suitable 
instructions to all concerned so that no excess expenditure is incurred· in 
future. 

This has been vetted by Audit vide their D.O.No.RR/6-301 
92-932434. dated 26.3 93 

SdI· 
(G. GANESH) 

Financial Adviser (Home) 

(Ministry of Home Affairs, Department of Internal Security. Rehabilita-
tion Division O.M. No.G. 2S01512!92-B&P dated 31st March. 1993.) 

To 

NO. U-13034/48188-ANL 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

The Administrator, 
Lakshadweep. 
Kavratti. 

New Delhi. the 8th Dec .• 92 

SUaJECT:- Departmtntalisat;on of Accounts in Lalahadwttp administra· 
tion. 

Sir, 

With reference to Lakshadweep administration's wirclcsa mcasagc 
No. 1128177·Services (CC) dated the 2911(V92, I am directed to convey 
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the sanction of the competent authority for the creation of the following 51 
posts for implementation of the scheme of departmentalisation of Accounts 
in the UT administration:-

S. Name of the Post Number of post Scale of pay 
No. 

1. Secretary (P&A) 1 Rs.3000-45001-
2. Stenographer Gr. III 1 Rs.1200-204Q1-
3. Accounts Officers 3 Rs.2375-35001-
4. l.A.O. 13 Rs.1640-2900I-
5. Senior Auditors 13 Rs.1400-2600I-
6. U.D.C. 5 Rs.1200-204Q1-
7. L.D.C. 12 Rs. 950-15001-
8 Group D 3 Rs. 750-940/-

51 

This is subject to the condition that all the 51 posts declared surplus by 
the Staff Selection Unit as detailed in the annexure (copy enclosed) to its 
report submitted in May. 1991. will be abolished before implementing the 
sanction for creation of 51 posts. 

This issues with the concurrence of the Ministry of Finance vide their 
V.O. No. 3947-E (Coord)/92 dated the 25/11192. 

Copy to:-

1. A.G. Kcrela. Trivandrum. 

Yours Faithfully. 

SdI-
(A. S. SIDHU) 
Director (ANL) 

2. Ministry of Finance. Department of Expenditure (Staff Inspection Vnit) 
with reference to their letter No. 24/119O-SIU dated the 9th May. 1991. 

3. Ministry of Finance E(Coord) Section with reference to their U.O. No. 
3947-E(coord)/92 dated the 25/11/92. 

Finance II Branch. MHA .. 

SdI-
(A. S. SIDHU) 
Direc/or (ANL) 



Details of Posts to be abolished 

S.No. Name of the posts 

1. Settlement Officer 
2. Vi,ilance Officer 

(I) Staff Ia , Sub-tresuria " emir" Treasury Koehl 

l. 
2. 
3. 

Sub-Treasury Officer/Assn. 
U.D. Clerk 
Treasurers 

Scale of Pay 
(Rs.) 

2000-3500 
2000-3500 

1350-2200 
1200-2040 
950-1500 

(II) Starr In AG'. ornce. Thlru"audapurem (Lakshldweep Sect.) 

l. 
2. 
3. 

Section Officer 
Auditor 
Typist 

(01) Starr from the Laklhadweep admlnlstration 

1. 
2. 

District Inspection (A&N) 
Group 0 in Coir Section 

(IV) Sec:urlt y Stan 

1. 
2. 
3. 

Head Constable 
Police Constables 
MPSAF 

(V) J8 Footer Boat 

1. Driver 
2. Lascar 
(VI) MASS FISHING 

1. 
2. 

Mass Fishin, Instructor 
Filhering 

1640-2900 
1350-2200 
950-1400 

2000-3500 
750-940 

950·1500 
il25·1200 
825·1200 

1320-2040 
750-940 

750-940 
750·940 

Action Taken by the Mlo Railways 

A.NNEXURE 

No. of JXlItI 

1 
1 

10 
11 
9 

1 
6 

4 

5 
13 
30 

2 
3 

3 
6 
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The observations of the Committee have been noted. Necessary instruc-
tions have been issued to the Railways (Copy enclosed). 
This hu been seen and vetted by Audit vide their U.OJ. No. 125-RAIII-
RRI,12-7192 dated 13.10.1992. 

[Ministry of Railways (Rly. Board's) case No: 92-B-34211.] 
/ 

112 
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GOVERNMENT OF INDIA (BHARAT SARKAR) 
MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 

No. 92-B-34211 New Delhi, dated 14-10-1992. 

The General Manager, 
CentraVEasternlNorthernlNorth Eastern Railways. 

SUB: Excess/Savings in Actuals over Budget Estimates 1988-89. 

The Public Accounts Committee (Tenth Lok Sabha) __ 'w. tb~ir Report 
have recommended, s~bject to certain observations, regularisation of 
excess expenditure incurred in the year 1988-89. Their observations 

_ -,pertaIning to Grant No. 13 of Railway are re-produced below:-

"1.8 The Committee are also distressed to find that excess expendi-
ture has been a recurring phenomenon during the years 1985-86, 
1986-87, 1987-88 and 1988-89 in respect of the following Grant(s): 

Name of Gra!lt 

... 
Provident Fund, 
Pension and other 
Retirement benefits 

1985·86 

11.70 

(Rs. in crore) 

Excess Expenditure during the years 

1986-87 1987-88 1988·89 

. .. 
53,47 110,01 93.30 

Apparently no efforts seem to have been made by the concerned 
Ministry(ies)lDepartment(s) to examine the factors contributing to 
such a state of affairs and take corrective action. The Committee 
desire that every MinistrylDepartment particularly those concerned 
with grants(s) mentioned, above carefully review their mechanism for 
framing of Budget Estimates and apply correctives, wherever 
required to make the budget exercise more realistic and meaningful." 

2. The excess in expenditure under Grant No. 13, viz. 'Provident Fund, 
Pension and other Retirement Benefits', as highlighted by the PAC, has 
been viewed by the Ministry with concern. Excess in expenditure under 
this Grant has been commented upon by tbe PAC in their previous reports 
also. Enclosed statement of Expenditure for the last five years for this 
Demand indicates that there has been a trend of under-estimating the 
expenditure on some of the Zonal Railways which, in tum, affects the 
position of expenditure under this demand for Indian Railways as a whole. 
It would, therefore, be desirable on the part of these Zonal Railways to 
analyse and identify the particular components of expenditure mainly 
responsible for this phenQmenon. 
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3. August Review and REIBE are the most appropriate stages to 
conduct such budgetary exercises and make realistic assessment of the . 
expenditure duly taking into consideration the shortfall during the past 
years. Board, therefore, desire that expenditure on your Railway should be 
closely watched so a's to ensure that it is not exceeded over the Budget 
allotment. It is needless to emphasise that estimated requirements of funds 
under various Demands for Grants including Grant No. 13 has to be on 
realistic and accurate basis. Pace of expenditure should be monitored 
closely during the course of the year so that timely action is taken to avoid 
any excess in expenditurelJapse of funds. 

Please acknowledge receipt. 

DA: As Above SdI-
(BIRKHE RAM) 

Executive Director, Finance (Budget) 
Railway Board 

Demand 13 
Provident Fund, Pension & Other Retirement Benefits 

RE FM 
R;lJlway Year Fixed Asked 

(1) (2) 

FM Actuals 
Fixed 

(3) (4) 

VarL 
(4·1) 

(5) 

(Rs, in thousands) 

Vari, 
(3·2) 

(6) 

Vari. 
(4·3) 

(7) 
---------------------------------------------------------- ~' 

CR 

ER 

NR 

Nr: 

1986·87 
1987·88 
1988·8'.1 
1 989·9(} 
1990·91 

1986-87 
1987·88 
1988·89 
1989·90 
1990·91 

1986·87 
1987·88 
1988·89 
198\1·90 
199(1·91 

1986·1)7 
1987·88 
1988·89 

, 1989·90 
1990-91 

551*62 
903776 928696 
863693 10-19298 

562212 687592 
910026 1036667 
864693 101)7635 

1190606 1190606 1190606 1255922 
1390821 1380941 1380941 1397846 

783803 794103 911259 
1103957 1103957 1111457 1285835 
1175910 1176710 1176710 1161212 
1264955 1298195 1269*05 1295671 
1435486 1516202 1473934 1338859 

652430 
1148554 
992989 

112·nJ2 
1260181 

212488 
275875 
541868 
566540 
614235 

1325096 
1013993 
1120991 
12769~7 

384170 
561946 
573240 
614235 

668540 867191 
1166835 1145406 
1001175 1198692 
1120991 1202*21 
1266321 135905~ 

212488 
277075 
543118 
566540 
614235 

210409 
523214 
616871 
572232 
65S438 

136130 
132891 

,223942 
65316 

7025 

127456 
181878 

-14698 
30716 

103373 

214761 
-3148 
205703 
77709 
98873 

562212 
-18670 

-184605 
o 
o 

794103 
7500 

o 
-28790 
-42268 

668540 
-158261 
-12818 

o 
-10626 

-2079 212488 
247339 -107095 
75003 -18828 

569f ,-6700 
44203 0 

12538<J 
126641 
222942 
65316 
16905 

117156 
174378 

-15498 
26266 
64925 

198651 
-21429 
197517 
81430 
92733 

-2079 
246139 
73753 
5692 

44203 J 
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Recommendation 

The Committee are extremely unhappy to note that as in the past the 
sad story of delay ranging from 2 to 22 months has been repeated in 
submission of explanatory notes by the concerned Ministries in respect of 
18 grants/appropriations out of 26 grants/appropriations that registered 
excess expenditure during 1988-89. Consequently. the Public Accounts 
Committee 1990-91 were unable to finalise and present their Report on 
excess expenditure during their term and the excess iCmained irregularised. 
The Committee. however. note that in pursuance of their 'rettommenda-
tions made in the 11th Report (9th Lok Sabha) in September. 1990. the 
Ministry of Finance have laid down though belatedly in September. 1991 
the time schedule for completing action at various stages involved in the 
finalisationlvetting of explanatory notes with a view to avoiding delay in 
submission thereof to the Committee. The Committee trust that the 
Ministries would henceforth strictly adhere to the prescribed time schedule 
paving the way for expeditious regularisation of excess expenditure. 

[SI. No.5 (para 1.13) of Appendix to 19th Report of PAC (lOth Lok 
Sabha] 

Action Taken hy the l\-V" Defence 

Observations of the PAC have been noted. Thc specific time schedule 
laid down for timely action at various stages involved in the preparation 
and submission of the notes for rcgularisilli(ln of excess expenditure by 
Ministry of Defence as well as Ministry of Finance is being strictly adhered 
to. There has been no delny in submission of the note for regularisation of 
excess expenditure that was incurred under Defence Services Grants for 
the year 1989-90. Thl: $,lid note was submitted on 16th September. 1991. 
i.e .. immediately after the Appropriation Accounts of the Defence Services 
for the year 1989-90 were presented to the Parliament on 13th Septemher. 
1991. 

This has been vetted by Audit. 
IF. No. JO(4} '!J2/BI-PC-1I] 

Recommendation 

The Committee note that against the final provIsIon pI Rs. 7116.07 
crores sanctioned under Grant No. 14 Defence Services-Army. the 
Ministry of Defence incurred expenditure of the order of Rs. 7219.72 
CTores resulting in an unrecovered.excess (,If Rs. 103.65 CTOres inspitc of the 
fact 'that a supplement.ny grant of Rs. 141.10 crores was taken by the 
Ministry. The wide variation between the original budgeted figures and the 
actual expenditure leads the Committee to an obviou .. eonclu!iion that the 
Ministry of Defence have at no stage. heen able to precisely anticipate. 
assess and provide for the funds actually required 9)' them under the 
various heads of Grant. The excess has occurred mainly under the heads 
A.I-Pay and Allowances of Army (Rs. 57.19 crores). A.9-Works (Rs. 
24.71 crores) A.5-Military Farms (Rs, 10.73 crores) and A,7-Inspection 
of Organisation (Rs. 7.IIl cTlll"es) besides son"H: other hc.ds, As usual. the 
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Ministry have informed that instructions already exist for framing the 
Defence budget estimates on realistic basis and for exercising a close and 
constant watch the trend of expenditure. The Committee need hardly 
emphasise that mere issue of instructions is not sufficient unless these 
instructions arc strictly complied with. They. therefore. desire the Ministry 
to take effective steps to ensure strict observance of the existing instruc-
tions apart from tightening further their control over expenditure. 

[SI. No. 6 (paJa 1.18) of Appendix XIX to 19th report of PAC 
(10th Lok Sabha] 

Action taken by the Mil) Defence 

The recommendations of the Public Accounts Committee have been 
noted. 

In order to indentify and remedy the shortcomings and defects in the 
existing system of estimation of requirement of funds under different 
heads. the variations between the assessments made at various stages in a 
financial year and the year and actual expenditure are being reviewed 
objectively. These reviews arc expected to he conducive to more precise 
and realistic estimation of requirements. In this connection. a copy of 
Ministry of Defence (Finance)ID No. 11(3)190IB-I dated 25-7-91 is 
enclosed. 

In order to further tighten the control over expenditure. Inter-Depart-
mental Monitoring Groups. comprising of the senior officers from Ministry 
of Defence. Integrated Finance. Services Headquarters and concerned 
Controller of Defence Accounts. have heen constituted to continuously 
review the progress of expenditure and pending liabilities. 

[Ministry of Defence. File No. 1O(4)/92IBIIPC-III]. 

MINISTRY OF DEFENCE (FINANCE) 

SCDJECT: ESTimaTion of Requirement of Fllnds 

It will be recalled that in the various budgetary reviews carried out 
during 1990-91. ServiceslDepartments had projected substantial additional 
requirements under various minor heads over the approved BE 1990-91. 
As all concerned arc aware. only part of these additional requirements 
could be met by reappropriation elc .. within the overall allocation of 
Rs. 15.750 crores. 

2. Notwithstanding the dlanges in allocation under various minor heads 
carried out at Revised ESlimatesIModificd Appropriation stages. the actual 
expenditure for 1990-91 (as available so far) clearly brings out that there 
have been substantial shortfalls in expenditure under a numher of heads. 
as also excesses under some other heads. resulting in overall savings. 
Defence Secretary has observed that they reflect on our style of financial 
management. which must be remedied urgently. A higher degree of 
precision is clearly required in estimating rc(pairemcnt!' for different types 
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of expenditure and continually reasselsing .,..uiremenb in the lipt of 
~ e~penditure actually incurred in the coune of the year. 

3. It ii, therefore, requested that projection of requiremenb done in 
1990-91 under each head in various budgetary exercises may please be 
reviewed objectively, with reference to the actual expenditure details. Such 
a review will, undoubtedly, be of great help in remedying the defects in 
the present Iystem of estimation and be co~ducive to more precise and 
realistic projection/estimation. The short-falls· under certain heads of 
expenditure also calls for a more precise analysis of contrac1 ual commit-
ments made, identification of items yet to be contracted and accurate 
estimatioo of their materialisation during the financial year. This should 
avoid the lituation of sizeable surrender under lOme heads, with certain 
ICAOJ'I IUffcriaafor want of fonda. 

SdI-
(p. R. SIV ASUBRAMANlAN) 

Addl. FA(P) 
All Joint Secretaries in Ministry of Defencc 
(including Integrated Finance) 
Add!. DGFP, Army HQn. 
DNP, Naval HQn. 
DFP, Air HQn., CCR & D (S), Member (Fin) OFB, DGQA, OONCC 

M of D (Fin) I.D. N~. 11(3)I9QIB-I daled 25-7-1991 
Recommendation 

The Committee note that in the case of Grant No. 52 - Deptt. of 
Chemicals & Petrochemicals. The Department at the initial stage antici-
pated savings under the sub-head AA. 2(1)(I)(S}-8engal Immunity 
Limited, which they intended to reappropriate to cover the anticipated 
excess expenditure under other sub-heads. The anticipated savings, how-
ever, did not materialise at all resulting in an excess expenditure of 
Rs. 3.64 crore,. The Committee consider it a Qse of bad budgeting. The 
Department of Chemicals and Petro-chemicals do not seem to have to any 
stage (i.e. Revised Budget Estimates stage or the Supplementary Grants 
stage) during the year made any attempt to assess· whether the savings 
initially anticipated were really going to materialise or not. It was only at 
the lag end' of the year that the awareness about the excess ~xpe .. ~iture 
having occurred dawned upon the Department when on 13.3.89 Reapprop-
riation Orders were issued. The Reappropriation- Orders- -seem to- bave 
been issued in hurry because on subsequent scrutiny by the Department 
these were found to be not in order and had to be withdrawn on 31.3.1989 
as the reappropriation between Capital and Revenuc Scc:tioDi of the Grant 
wu not pemisaible. The Committee cannot but elpl'Cll their cliapleuure 
over the perfunctory manner in which the Financial Diviaioa of the 
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Department examined their Accountl before issue of the impugned 
Reappropriation order on 19.3.1989114.3.1989. What perturb the Commit-
tee more is the fact that the Finance Division of the Department over 
looked the basic fact that reappropriation between the Revenue and 
Capital Heads was not permissible. 'Ibis resulted in the cancellation -of 
three such reappropriation orden on 31.3.1989, when it was too late to go 
in for a Supplementary grant. 'Ibe Committee desire die Department of 
Chemicals and Petrochemicals to take effective steps to revamp their 
Finance Division to put it on lOund footing 10 as to ensure that such a 
situation does not recur. 
[SI. No. 8 (Para 1.23) of Appendix XIX to 19th Report of PAC (10th Lok 

Sabha)] 
Actloa Taken 

'Ibis was an isolated case where excess expenditure over the sanctioned 
grant had occurred. Normally every effort is made to ensure that the 
requisite rules and guidelines regarding reappropriation are scrupulously 
followed and a detailed assessment of the fund requirements.~ made both 
at the stage of fonnulating the revised estimates and ,at the Supplementary 
demands. No such occurrence has happened subsequently and necessary 
steps have been taken to ensure that such an occurrence does not happen 
again. 
[Department of Chemicals and Petrochemicals vide O.M. No. 

23(9)19O-Fin. dated 16.2.93] 
Recommendation 

In the case of Revenue Section (Voted) of Grant No. 68 - Deptt. of 
Mines, the gap between the ,budget provision and the actual expenditure 
was to the tune of Rs. 41.34 lakhs during 1988-89. The Supplementary 
Grant of Rs. 1 lakh proved too meagre to meet the actual needs of the 
Department. The Committee, however note that but for the savings (i.e. 
Rs. 887.13 lakhs) the excess expenditure would have been as high as 
RI. 928.47 lakhs. The Main Head B.1(1) - Direction and Administration 
alone contributed maximum excess expenditure amounting to Rs. 560.01 
lakhs. Of all the sub-heads under this Main Head, sub-head B. 1(1)(1)-
Salaries, alone accounted for an excess of RI. 445.25 lakhs, the reasons 
being payment of T A and ad-hoc bonus payment for more number of days 
to employees and payment of arrears as a result of implementation of 
decision of the Central Administrative Tribunal for upgradation of post of 
Draftsman w.e.f. 16.1.1978. The Committee find these reasons are hardly 
convincing as there does not appear to be any element of uncertainty in 
the outgo on account of additional payments becoming due to the 
employees who are on their pay rolls. The e~,expenditure on account 
of the payment of arrears as a result of upgradatian and revision of pay-
scale of the Draftsman was apparently due to failure of the Department to 
take timely and prompt action after issue fo the Administrative orders on 
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5.5.1988 as the Ministry had sufficient time for making adequate budgetary 
,provision before the close of the Financial year 1988-89. The Committee, 

therefore, urge that no slackness should be allowed in the budget wing of 
the Department in the matter of taking corrective measures wherever 
required. 
[SI. No.9 Appendix XIX Para 1.25 of 19th Report of PAC (10th Lok 

Sabha] 
Action Taken by Mlo MID. 

The following instructions have been issued by the Ministry of Mines 
vide their letter No. PAOIM-Comp.l2(5)190-911761-770 dated 22.11.1990 
(copy enclosed) to ensure that there are no excesses over Voted Grants! 
Charged Appropriation: 

(1) The Pay and Accounts Officers will have to ensure that under no 
circumstances bills are passed which may result in exceeding of the revised 
budget allocations. Any bill which would lead to excess over budget 
allotment must be returned to the controlling officers immediately. 

(2) Before passing the bills for payment the Pay and Accounts Officers 
will also have to ensure proper pre-checks with special reference to check 
of sanctions as laid down in chapter 4 of Civil Accounts Manual. 

(3) Settlement of old payments and inter-departmental adjustments 
should be strictly with reference to final budget allotments available for the 
year. 

(4) Pay and Accounts Officers should follow the provisions of para 
10.6(c)(ii) of the 'Hand Book of Accounting Instructions under 
'Departmentalisation Accounting System' and no debit the final heads of 
account until the concerned bills are accepted by Departmental Officers. 
Controlling Officers should, ensure that old claimslinter-departmental 
settlements are accepted promptly and are not delayed to accomodate only 
current expenditure. Pay and Account Officers may report to the Chief 
Controller of Accounts any cases of continued non acceptance of old bills 
even when budget allocations are available. 

(5) The Deputy Controller' of Accounts, Geological Survey of India, 
Calcutta, all Pay and Accounts Officers, Geological Survey of India and 
Pay and Accounts Officers, Indian Bureau of Mines have been instructed 
to confirm every year that they receive the revised budget allocatic?ns in 
respect of their jurisdiction from the Geological Survey of IndialIndian 
Bureau of Mines authorities and are controlling the expenditure on that 
basis. In case of extremely disproportionate expenditure against any head 
likely to result in exhaustion of the amount available much before the close 
of the year, the matter may be brought to. the notice of Deputy Director 
General (Finance), Geological Survey of India, Deputy Controller of 
Accounts, Geological Survey of India or the Controller General, Indian 
Bureau of Mines under intimation to the Chief Controller of Accounts. 
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(6) It has been observed tbat monthly reconciliation is not carried out 
regularly. Reconciliation work is also running in mean in many cases. For , 
effective control of expenditure it is essential that tbe reconciliation should 
be done regularly in a systematic manner as eJplained in annexure "B' to 
rule 66(2) of General Financial Rules. The Pay and Accounts Officers 
should ensure prompt supply of expenditure figures every month to the 
Drawing and Disbursing Officers/Controlling Officers. They must also 
supply simultaneously a copy of Drawing and Disbursing Officer/ 
Controller wise expenditure figures to the Deputy Director General 
(Finance), Geological Survey of India, Calcutta for taking necessary action 
at their end. 

(7) All Pay and Accounts Officers should also send the monthly annual 
accounts to Deputy Controller of Accounts, Geological Survey of India, 
Calcutta by 15th of the following month. Deputy Controller of Accounts, 
Geological Survey of India will finalise the consolidated account! 
expenditure statement within a week and forward the same to Principal 
Accounts Office!Deputy Director General {Finance). 

(8) Heads of tbe Government Departments have been ins.tructed to 
ensure tbat Budget distribution among the different offices does not exceed 
the authorised provisions. 

By taking these steps it has been ensured that there was no excess over 
the Voted Grant/Charged Appropriation in 199(),.91 and 1991-92 and in 
future also no excess is likely to take place. 

This has been vetted by Audit. 

To 

[Ministry of Mines O.M. No. 3(10)192-I.F. dated 30.7.92] 

PRINCIPAL ACCOUNTS OFFICE 
MINISTRY OF STEEL &. MINES 

DEPARTMENT OF MINES 
Lok Nayak Bhawan 
New Delhi- 110 003 

Ref. No. PAOIM-Comp./2(5)19O-91n61-770 Dated 22.11.90 

Dy. C.A., GSI, Calcutta, 
All PAOs, GSI &. IBM 

SUB.: Control 4nd reduction of Govemme1ll Expenditure. 

Sir. 
R'eference is invited to Ministry of Steel and hiiAes, Department of 

MU1~sJ~tter No.1 (lO)I9O-IF dated 17.7.90 regarding th~ cut of 10% on 
the -~~ction.~d budget for 1990-91. The G.S.I. and the I.B.M. were 
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required to plan their expenditure in 1990-91 with reference to the revised 
budget ceilings and :llso to make out a monthly phasing of expenditure on 
this basis. It is 1'r: :,:umed that the G.S.I.II.B.M. have phased their 
expenditure for 1990-91 with reference to the revised budget indicated by 
the Department of Mines and that the revised allocations down the line 
have been communicated to the respective ZonaVRegional heads as also 
to the concerned Pay and Accounts Officers for controlling the budget 
allotments accordingly. This may be confirmed. 

Additional Secretary and Financial Adviser, Ministry of Steel and Mines 
has again directed that in no case should the revised budgetary provisions 
be exceeded. The following instructions may be strictly observed by all Pay 
and Accounts Officers: 

(a) The Pay and Accounts Officers will have to ensure that under no 
circumstances bills are passed which may result in exceeding of the revised 
budget allocations. Any bill which would lead to excess over budget 
allotment must be returned to the controlling officers immediately. 

(b) Before passing the bills for payment the Pay and Accounts Officers 
will also have to ensure proper pre-checks with special reference to check 
of sanctions as laid down in chapter 4 of Civil Accounts Manual. 

(c) Settlement of old payments and inter-departmental adiustments 
should be strictly with reference to final budget allotments available for 
1990-91. 

(d) P.A.O.s should follow the provisions of para 10.6 (d)(ii) of the 
'Hand Book of Accounting Instructions under Departmentalisation 
Accounting System' and not debit the final heads of account until tho 
concerned bills are accepted by Departmental Officers. Controlling 
Officers should ensure that old c1aimslintcr-departmental settlements are 
accepted promptly and are not delayed to accomodate only current 
expenditure. PAOs may report to the undersigned any cases of continued 
non acceptance of old bills even when budget allocations are avaihible. 

(e) The Dy. Controller of Accounts, G.S.I. Calcutta, all Pay and 
Accounts Officers, GSI and Pay and Accounts Office, IBM may 
immediately confirm that they have received the revised budget allocations 
in respect Of their jurisdiction from the GSIIIBM authorities and are 
controlling the expenditure on that basis. In case of extremely 
disproportionate expenditure against any head likely to result in exhaustion 
of the amount available much before the close of the year, the matter may 
be brought to the notice of Dy. D. G. (Finance), G.S.I., Dy. C.A., GSI 
or the Controller General. IBM under intimation to the undersigned. 

(f) It has been observed that monthly reconciliation is not being carried 
out regularly. Reconciliation work is also running in arrears in many cases. 
For effective control of expenditure it is essential that the reconciliation 
should be done regularly in a systematic manner liS explained in annexure 
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'B' to rule 66 (2) of General financial Rules. The Pay and Accounts 
Officers should ensure prompt supply of expenditure figures eve5}' month 
to the DDO~Controlling Officers. THEY MUST ALSO SUPPL Y 
SIMULTANEOUSLY A COPY OF D.D.O/CONTROLLER WISE 
EXPENDITURE FIGURES TO THE D.D.G. FINANCE, GSI, 
CALCurr A for taking necessary action at their end. 

(J) All P.A.Os should also send the monthly annual accounts 
to Dy. C.A., GSI, Calcutta by 15th of the following month. Dy. C.A., 
GSI, will finalise the consolidated account/expenditure statement within a 
week and forward the same to Principal Accounts OfficelD.D.G. 
(Fmance). 

Receipt of this communication may be acknowledged. 

Yours faithfully, 

SdI-

(H. PRABHAKAR RAO) 
Chief Controller of Accounts 

Recommendation 

The Committee regret to find that misclassification in the Revenue 
Section (Voted) of Grant No. 92-Lakshadweep, of an amount of Rs. 40.75 
lakhs which was utilised towards Share Capital Contribution to 
Lakshadweep Development Corporation and which, in fact. should have 
been booked in the Capital Section (Voted) of the Grant resulted in a 
misleading or false picture of the Grant as whole in the Appropriation 
Accounts (Civil) for 1988-89. The excess expenditure after taking into 
account the misclassification. it is seen. works out to only Rs. 11.21 lakhs 
in the Revenue Section (Voted) of the Grant which comes to 0.39% of the 
total grant. What is more regrettable is the fact that both the Ministry of 
Home Affairs and the Lakshadwcep Administration failcd to detcct thc 
error even while preparing the explanatory note for submission to the 
Committee but came to know of the mis-classification only whcn the office 
of the C&AG of India invited their attention thereto. This is clearly 
indicative of the lapse that has occurred at all levels in the Administration 
even in the scrutiny of accounts. The Committee take a serious view of the 
perfunctory manner in which the accounts were maintained by the 
Lakshadweep Administration and desire that reasons for misclassification 
be gone into and responsibility for the lapses fixed. (Sr. No. 10 Appendix 
XIX. Para 1.27 of Nineteen Report of PAC (TENTH LOK SABHA). 

Action Taken Note by the Wo Home AITalrs 

In Lakshadweep Administration there is no Pay & Accounts Office System 
and the transactions are effected in Treasuries in different Islands and 
Mainland and compilation/coordination is done by Accountant General, 
Kerala. In the absence of Pay & Accounts Office system, the head quarters is 
unable to know the position with regard to excess/savings before'the close 
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of the financial year. Also adjustments relating to Directorate General of 
supplies & Disposals debits and Inter-State adjustments are made directly 
~ Accountant General and the Administration becomes aware of the 
same only at the time of reconciliation. Further, tbe Administration is 
handicapped due to the absence of an organised Finance and Accounts 
wing under a competent Financial Adviser or Finance Secretary, to guide 
the Administration in financial and accounting matters. Due to these 
factors misclassification of expenditure towards contribution of Rs. 40.75 
lakhs in share Capital of Lakshadweep Development Corporation occurred 
and the same is very much regretted. Since the misclassification took place 
due to non-availability of Organised Accounts System, it may not be 
possible to fix responsibility on any individual officer. 

To overcome the situation the present system of Treasuries is proposed 
to be replaced by Pay & Accounts Office system which will also include 
internal audit system and Finance Secretary will oversee the financial and 
accounting matters. After a study by staff Inspection Unit of Ministry of 
Finance, a proposal for creation of posts for Departmentalisation of 
Accounts in Lakshadweep Administration has been submitted to the 
Ministry of Finance. It is expected that once the proposal is approved, the 
situation will improve. It may be added that the proposal for 
departmentalisation of Accounts has already been approved by Controller 
General of Accounts/Comptroller & Auditor General of India. 

This has been vetted by Audit vide their U.O. No. RRlI6-27192-93/1484 
dated 9th November, 1992. 

-{Ministry of Home Affairs, Department of Internal Security Rehabilitation 
Division O.M. No. G. 2501512!92-B & P dated 18th November, 1992.)J 

Recommendation 

Another instance of bad budgeting is revealed in the operation of grant 
No.94-Daman and Diu under which excess expenditure requiring 
regularisation works out to Rs. 10.27 lakhs after taking into account large 
scale savings agrregating Rs. 234.99 lakhs under some heads of the grant. 
off-setting much of the excess expenditure which would otherwise have 
been of the order of Rs. 245.26 lakhs during 1988-89. This reveals the 
unscientific approach in framing of estimates under various heads of the 
grant and the subsequent perfunctory review. The Committee deplore such 
a casual approach and deem it imperative that the requirement of funds 
under each head of the grant is critically and carefully examined before 
making provision therefor. Vigil over the trend in expenditure is also 
absolutely essential. The committee hope that necessary steps would be 
taken in this direction. 

J,.[Serial No. 11 Appendix XIX para 1.29 of 19th Report of Public Accounts 
""'-. Committee (lOth Lok Sabha)] 
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Action Taken by the Mlo Home Affairs 

It is to state that the Administration of Union Territory of Daman and. 
Diu started functioning separately from May. 1987 onwards and the 
preparation of Budget was started for the first time from the year 1988-89 
only. As such precise budget could not be prepared. At present the 
requirement of funds under each head of the Grant is critically and 
carefully examined before making provision thereof and a close watch is 
being kept over the expenditure to avoid recurrence of excess/savings by 
reporting/monitoring and expenditure every month. In this respect, a 
circular has been issued to all the Heads of Offices in Daman and Diu 
(copy enclosed). 

This has been vetted by Audit vide their U.O. No. RR/6-28192-93/1288 
dated 13th Oct., 1992. 

[Ministry of. Home Affairs, Deptt. of Internal Security, (Rehabilitation 
Divisiori) O.M. No. 250/12/92-B & P dated 19.10.92] 

NO. 311188-FDNOL.l!478 
ADMINISTRATION OF DAMAN & DIU 

OFFICE OF THE FINANCE SECRETARY 
Secretariat. Daman. 

Mati Damnn 

Dated: 8/09/1992 

CIRCULAR 

T~e Public Accounts Committee has made following observation~\ 
regarding grant No. 94 of Union Territory of Daman and Diu for the 
1988-89. 

Under Revenue sectiE>n (Voted) of Grant NO. 94 Daman and Diu for the 
year 1988-89 against the total provision of Rs. 12,43,OO.OOO/-the actual 
expenditure was Rs. 12,53,26,746/- As a whole, excess expenditure works 
out to Rs. 2,45,25,7461- which was offset by savings to the extent of 
Rs. 2,34,99,OOOl-leaving net excess expenditure of Rs. 10,26,746/- requring 
regularisation. accotding to the explanatory Noter (Appendix-XV) 
furnished by the Ministry. of Home Affairs. excess expenditure had 
occurred due to past liabilities which had to be liquidated during the year 
and certain other unanticipated expenses on purchase of machinery and 
equipment. 

1. 

Another instance of bad budgeting is revealed in the operation of grant 
No. 94 Daman and Diu under which excess expenditure requiring 
regularisation. works out to Rs. to.27 lakhs after taking into account large 
scale savings agg(egating to Rs. 234.99 lakhs under some heads of the 
Grant offsetting much of the excess expenditure whieh would otherwise _ 
have been of the order of Rs. 245.26 lakhs during 1988-89. This reveals the J 
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.lInplanned and unsystematic approach in framing of estimates under 
various heads of the grant and the subsequent perfunctory review. The 
Committee has deplored such a casual approach and deem it imperative 
that the requirement of funds under each head of the Grant is critically 
and carefully examined before making provision thereof. Vigil over the 
trcnd in expenditure is also absolutely essential. The Committee hopes that 
necessary steps would be taken in this direction. 

All Head of Offices in Daman and Diu are hereby instructed not to 
incure excess expenditure under any head of account and keep a close 
watch over the expenditure every month. In order to avoid excess 
expenditure against the allocated amount, the Director of Accounts, 
Daman should submit monthly reports to 1his Office under each Head of 
Account wherc thc allocation is made. 

To. 

Sd'-
(NARAYAN DIWAKAR) 

Finance Secretary. 

All the Heads of Offices in Daman and Diu. 

Copy for information and necessary action to: 
1. The Collector. Daman. 
2. The Collector. Diu. 

3. The Director (FIN UT). Govt. of India, Ministry of Home Affairs. 
North Block. New Delhi. with reference to her Wireless Message 
No. 25015/(3)192-P & B dated 28.8.1992. 

Recommendation 
The Committee note that under Grant No. 13 Provident Fund, Pensions 

and other Retirement Benefits. the Ministry of Railways incurred excess 
expenditure of the order of Rs. 93.30 crores during 1988-89. This is not the 
first time that this Grant registered excess expenditure. There has been 
excess expenditure under this Grant persistently Juring the period 1980·89 
except during 1981-82. The concern repeatedly expressed by the 
Committee in their earlier Reports led to appointment of a Review 
Committee by the Ministry of Railways in the matter. That review 
Committee found certain deficiencies with the system of framing budget 
estimates under Grant No. 13 and recommended introduction of 
comprehensive computerised accounting system to ensure precise budget 
estimates. The Committee take a serious view of the fact that as 
established by the findings of the Review Committee. excess expenditure 
under Grant No. 13 over the years, has occurred as the Zonal Railways 
were merely basing their estimates on past actuals and trend of the 
booking under the current year without adequately relating to the 
requirements to the relevant data. The Committee hope that with the 
computerisation of the pension accountal, the Ministry of Railways would frame 
more realistic estimates and be able to keep the expenditure under control. The 
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Committee would like to be apprised of the progress made in tho! 
implementation of the programme for com,Puterisation of the system. 

[S.No. 12 (para 1.36) of Appendix XIX (19 Report of PAC 10th Lok 
Sabha)] 

Action Taken 

The overall excess of expenditure under Grant No. 13, which was above 
12% of the Final Grant during the years 1986-87, 1987-88 and 1988-89 was 
brought down to only 0.31 % during 1989-90 and 2.16% during 1990-91 as 
shown below: 

(Amount in crores of Rs.) 

Year Final Grant Actual Exp. Excess % age 

1986-87 420.43 474.10 53.67 12.77 

1987-88 605.83 715.84 110.01 18.16 

1988-89 655.78 749.08 93.30 14.23 
1989-90 795.73 797.70 2.47 0.31 
1990-91 882.15 901.21 19.06 2.16 

The appropriation accounts for the year 1991-92 are under finalisation. 
However. even as per provisional figures available, the overall excess will 
be less than 3.50% 

. The need for avoiding recurrence of similar excess in future has been 
stressed to GMs all Indian Railways and they have been further instructed 
through Ministry of Railways letter No. 921AC-IWlt13 dated 24.9.92 (copy 
enclosed) to accord sufficient priority through attention at the highest 
level, on building up complete computerised data bank and other checks 
and balances for this purpose. FA&CAOs have also been directed 
separately vide D.O. letter No. 921AC-IWlt13 dated 25.9.92 (copy 
enclosed) to initiate necessary follow-up measures to avoid excess over the 
budgeted grant1ianctioned appropriation. 

As regards present status of computerisation in this area on the Zonal 
Railways, it is stated th.at five Zonal Railways, namely Central, Eastern, 
Southern, South Eastern and Western Railways have already achieved 
partial implementation and are in the process of completing the master 
files of old pensioners which would enable full implementation. The I 

remaining 4 Zonal Railways, namely Northern, North Eastern, Northeast" 
Frontier and South Central too have initiated steps for introducing 
computerisation. 
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This has been seen and vetted by Audit vide their V.OJ. No. NIt-
RAIII-RRlI2-7192 dated 6.11.92 who have observed as under: 

"The provisional figures for 1991-92 could be verified only after receipt 
of the Grant Account. The Ministry may like to fix target dates for 
completion of the master and full implementation of the computerisded 
procedure and monitor the progress." 

[Ministry of Railways (Rty. Board's) case No. 921ACIW1Il3.j 

No. 92-ACIW1I13. 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

(RAILWAY BOARD) 

New Delhi, dt. 24-9-1992. 

The General Manager 
(Central, Eastern, Northern, NE,NF,SE,SC, Southern & Western 

Railways) 

SUB: Para 1.36 of 19th Report of Public Accounts Committee (10th 
Lok Sabha) regarding excess over Voted GrantS/Charged 
Appropriations (1988-89)-Grant No. J3-P.F, Pensions and other 
retirement benefits. 

Board have been expressing concern with regard to excess of 
expenditure over budgetted grants-Sanctioned appropriations under Grant 
No. 13 relating to PF, pension etc. This excess has been noticed 
particularly in respect of pension in the last few years. Attention in this 
connection is invited to Board's letter No. 88-ACIW115 dat.ed 16.3.1988 
and 90-ACIW1I5 dated 6.6.1990 addressed to FA&CAOs of the Railways. 

2. The Public Accounts Committee (10th Lok Sabha) in their 19th report 
.pertaining to Appropriation accounts of 1988-89 have taken serious view of 
such excess expenditure (Para 1.36) (copy enclosed) and have observed 
that this excess has occurred as the Railways w:!re merely basing their 
estimates on past actuals and trend of booking under the-current year 
without adequately relating the requirements to the relevant data. It may 
be mentioned in this connection that in respect of excess Ieported in the 
earlier years, Ministry of Railway had assured PAC that in view of the 
steps being initiated particularly for computerisation of data relating to 
payment of pensions, the position is likely to improve and such excesses 
are not likely to recur Despite the above assurance, the position on 
Railways has got improved presumably because there are still wide gaps in 
organising the data bank relating to pensioners. 

3. While, no doubt, some progress has been achieved on certain railways 
in respect of computerisation of pension data, there are still some zonal 
railways like Northern and South Central i which are yet to take concrete 
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steps for computerising pension data. For arriving at estimates towards 
pension liability it is essential that Railways review their existing system of 
compilation of data and gear it up suitably by building up proper checks 
and balances so that this phase of work does not remain unsatisfactory any 
longer. As this would call for a time-bound action plan on Railways, Board 
desire that this matter may be given sufficient priority and attention at the 
highest level so that atleast in future, such excesses do not occur and 
attract adverse criticism from PAC. 

4. Receipt of this letter may be acknowledged. 

Enels (As above) 

N. Parthasarathy 

Sd~ 

(N. PARTHASARATHY) 
Executive Director (Accounts) 

Railway Board. 

GOVERNMENT OF INDIA 
MINISTRY OF RAIL WAYS 

(RAILWAY BOARD) 

Executive Director (Accounts) 
D.O. No. 92-ACII.-211l3. New Delhi. dt. 25-9-1992. 
Dear Shri (FA & CAOs of Zonal Railways). 

SUB: Para 1.36 of 19th Report of Public Accounts Committee (lOth 
Lok Sabha) regarding exceS.f over Voted Grants/Charged 
Approprilltions (l988-89)-Grant No. J3-P.F, P~ns;ons and other 
retirement benefits. 

The position relating to estimating requirements under Grant No. 13 
towards pensionary liability needs to be monitored at the highest levels 
since in the last few years there have been cases of excess of expenditure 
over budgetted grants/sanctioned appropriations attracting adverse 
criticism from Public Accounts Committee on more than one occasion. In 
this connection I would invite your attention to Board's letters No. 88-
ACII12116 dated 16.3.1988 and 9O-ACII12115 dated 6.6.1990 addressed to 
you and also letter of even number dated 24.9.92 addressed to your 
General Manager. 

From a review of the figures pertaining to your railway furnished 
hereunder, it is seen that there have been fluctuations and continuing 
excess of expenditure: ' 

(As per list attached) 
3. It is, therefore, necessary that steps are taken on priority to rectify 

this unsatisfactory position and streamline the procedure in such a manner 
that there are no further failures and adverse criticism from PAC in 
respect of this demand. I shall be grateful if suitable follow-up measures 
are initiated on your Railway and the Board advised of the steps taken. 
~ith regards, 

Yours sincerely, 
SdI-

(N. PARTHASARATHY) 
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Railway-wise break up of the Excess From 1986-87 10 1990-91 

(Figures in crores) 

CENTRAL EASTERN NORTIlERN 

F. Gront Actual Diff. F. Grant Actual Diff. F. Grant Actual Diff. 

56.20 68.76 + 12.56 78.91 91.12 + 12.21 67.77 88.98 + 21.21 
90.38 103.67 + 13.29 110.40 128.58 + 18.18 116.29 116.24 - 0.05 
86.17 IOS.76 + 22.59 117.59 116.12 - 1.47 101.15 121.07 + 19.92 

119.06 125.59 + 6.53 126.85 129.57 + 2.72 113.70 121.80 + 8.10 
138.10 139.79 + 1.69 147.31 153.89 + 6.58 128.53 137.95 + 9.42 

NORTH EASTERN NORTHEAST FRONTIER SOUTHERN 

21.25 21.32 +0.07 18.02 18.51 +0.49 55.06 57.39 + 2.33 
27.59 52.32 +24.73 21.55 22.00 +0.45 76.47 86.66 +10.19 
54.19 61.69 +7.50 28.05 28.91 +0.86 SO.86 93.77 + 12.91 
56.65 57.22 +0.57 32.78 31.15 -1.63 103.50 100.53 -2.97 
61.42 65.84 ... 4.42 33.64 3:'98 -1.66 111.96 111.48 -0.48 

SOUTH CENTRAL SOUTH EASTERN WESTERN 

37.48 39.00 +1.52 29.82 29.16 -0.66 50.94 55.12 +4.18 
51.29 55.14 +3.93 35.39 50.71 +15.32 68.83 91.83 +23.00 
53.56 63.87 +10.31 45.21 56.06 + 10.85 81.08 90.32 +9.24 
74.49 68.47 -6.()2 59.28 53.36 +5.92 99.66 100.89 1.25 
79.63 78.78 -0.85 55.41 57.04 +1.63 114.36 113.18 1.18 

Recommendation 
The Committee also find misclassification of expenditure to the extent of 

Rs. 1.00 lakh and Rs. 20.55 lakhs in Appropriation No. 3 and Grant 
No. 16, respectively operated by the Ministry of Railways during 1988-89. 
This is indicative of the faulty budget control a.nd lack of vigilance on the 
part of the spending units of the Ministry where misclassification escaped 
notice and could not be rectified in time. The Committee desire that such 
lapses be enquired into and responsibility fixed. Steps should also be taken 
to ensure that instances of such misclassification do not recur. 

[S.No.13 (Para 1.37) of 19th Report of PAC(10th Lok Sabha)] 
Action Taken 

Recommendation of the Public Accounts Committee have been noted. 
Instructions have been issued to Zonal RailwaysilUnits to give adequate 
attention to avoiding of misclassifications by necessary scrutiny even at the 
initial stage itself. Railways have also been instructed to fix responsibility 
for cases of misclassifications. The position is also being monitored through 
reports submitted by Zonal RailwayslUnits to the Railway Board. 
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This has been seen and vetted by Audit vide their U.OJ. No. 111· 
RAIII·RM2-492 dated 9.10.92 who have observed as: 

"Steps taken to fix responsibility for the errors may be intimated to 
the Public Accounts Committee." 

[Ministry of Railways (Railways Board)'s case No. 89 APP17·U88· 
89 Para 1.37] 

GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 
N. Parthasarathy, (RAILWAY BOARD) 
Executive Director Accounts New Delhi. September 3, 1992. 
DO No. 89/App/7-2I88-89 Para 1.37 

Dear Sri Gopalakrishnan(CR)lSanyal(ER)I Ajit(NR)lChandra· 

Sua:- Misclassification of expenditure as appeared In the 
Appropriation Accounts for 1988·89. 

The Public Accounts Committee (Tenth Lok Sabha) while examining the 
excess over 'Voted Grants' and 'Charged Appropriation' relating to the 
year 1988·89 have made the following comments in para 1.37 of their 19th 
Report for 1988-89: 

"1.37 The Committee also find misc1assification of expenditure to 
the extent of Rs. 1.00 lakh and Rs. 20.55 lakhs in Appropriation No. 
3 and Grant No. 16 respectively operated by the Ministry of Railways 
during 1988-89. This is indicative of the faulty budget control and 
lack of vigilance on the part of the spending units of the Ministry 
where misclassification escaped notice and could not be rectified in 
time. The Committee desire that such lapses be enquired into and 
responsibility fixed. Steps should also be taken to ensure that 
instances of such misclassification do not recur." 

••• • •• ••• 
2. In this connection your kind attention is invited to Board's earlier 

directives in this regard contained in their letters No. 861APP .17·U85·861 
Paras 1.21 dated 9.9.1988 and 831APPI7·U82·8Wara 2.29 dated 6.2.1985. 

3. It is a matter of great concern that even after pointing out the 
occurance of misclassification by the PAC in the past and issue of 
instructions in 'his regard to the railways, adequate attention has not been 
bestowed to .curb its recurrence. Efforts do not appear to have been made 
at' least to rectify them before closure of accounts of the years. It is also 
seen that cases of misclassifications have increased in the year 1989·90 and 
1990-91 as can be seen from Annexure·J to Appropriation Accounts of· 
these years. 
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4. It is. therefore. necessary that machinery available on your railway is 
adequately geared up to take action to scrutinise cases of misclassification 
at the initial stage of passing bills for payment. In this connection. 
instructions issued by the Board from time to time should be kept in view 
and adequate attention given to implement these instructions effectively. 

5. I shall be grateful if you please submit a report indicating the steps 
taken for avoidance of such misclassifications as also fixing responsibility in 
such cases in the earlier years (including 1988-89) referred to above. 

With regards, Yours sincerely, 
SdI-

(N. Parthasarathy) 

*Ramachandran (SR) / Mrs. Padma Iyengar (SCR) / Mathur (WR) / 
Majumdar(SER) / Mitra (Metro / Cal) / Ghan Shyam (CLW). 

Recommendations 

Subject to observations made in the preceeding Paragraphs, the 
Committee recommend that the expenditure referred to in Appendix-I of 
this Report be regularised in the manner prescribed in Article 115 (1)(b) of 
the Constitution of India. 

[S.No.-14-Appendix-XIX, Paragraph 1.38 of the 19th Report of the 
Public Accounts Committee (10th Lok Sabha»). 

Action Taken by Wo Finance 

The Demands for Excess Grants (excluding Railways) for 1988-89 were 
passed by the Lok Sabha on 12th August. 1992. The connected 
Appropriation Bill, as passed by Lok Sabha was returned by Rajya Sabha 
on 19th August, 1992 and was assented to by the President of India 00 
24th August. 1992. 

[Min. of Fin. (DEA) V.O. No. F. 7(2)-B(R}92 dated 15.10.1992.J 

Action Taken by M / 0 Railways 

Demands for Excess Grants were Presented to Parliament on 21.7.92 
and the same were voted and passed by Parliament. 

This has been seen and vetted by Audit vide their V. O. I. 125-RAIII-
RRI12-7-92 dated 13.10.1992. 

[Ministry of Railways (Railway Board)'s case No. 92-B-3421.) 
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Recommendation 
The Committee are also distressed to find that excess expenditure has 

, been recurring phenomenon during the year 1985·86. 1986-87. 1987·88 and 
1988·89 in respect of the following grants:-

Name of Grants 

Public works 
(Revenue·voted) 

1985·86 

4.25 

Excess Expenditure during the years 

1986·87 1987·88 1988·89 

10.93 5.67 10.03 

Apparently no efforts seem :0 have been made by the concerned 
MinistrieslDepartments to examine the factors contributing to such a state 
of affairs and take corrective action. the Committee desire that every 
MinistrylDepartment particularly those concerned with grants mentioned 
above carefully review their machanism for framing the budget estimate 
and apply correctives. wherever required to make the budget excerCise 
more realistic and meaningful. 

[Serial No.4. Appendix XIX Para No. 1.8 of the 19th Report of 
P.A.C.(10th Lok Sabha)] 

Recommendation 
In their earlier Report i.e. 11th Report (9th Lok Sabha) the Committee 

had underlined the need for prescribing a time schedule for various 
disisions fo Central Public Works Departmen\ to submit to the Budget 
Divn. of the Ministry of U.rban Devetopm.ent the requisite data enabling 
the latter to prepare accurate budget esti.1ll'ctes and the Revised Estimates 
in time. The Action Taken Note furnished by the Ministry does not make 
any mention of the time schedule except tightening of the control over 
issue of letter of credit, regular monitoring at higher levels which. 
according to the Ministry, have improved the situation during 1990-91. 
while appreciating the efforts made by the Ministry to bring down the 
excess expenditure. the Committee feels that a time schedule as 
recommended by them is imperative for eliminating the scope for excess 
expenditure in future. The Committee urges the Ministry to prescribe the 
requisite time schedule for strict compliance by all concerned. 

[Serial No. 15 Appendix XIX Para No. 2.5 of the 19th Report of 
P.A.C. (10th Lok Sabha)] 

Action Taken note by Mlo Urban Development 
Time Schedule for submission of budget estimate, revised estimate and 

final requirements of the funds during the year are pr!=Scribed by the 
Ministry vide circulars issued to all concerned OffieeslDepartments. Copies 
of these circulars inviting requirement during 1991·92 (Finat requirements) 
and Revised Estimate of 1992·93 and Budget Estimate for 
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1993-94 arc enclosed as Annexure 'A'. The estimates under Public Works 
arc prepared in the lower formations of the Central Public Works 
Departments viz. divisions and circle offices and then scrutinised by the 
concerned Chief Engineers before those are sent to Director General of 
works. The lower formation offices arc scattered throughout India and 
hence the process takes considerable time. 

The monitoring of the budget is made on monthly basis by comparing 
the expenditure incurred receipts realised vis-a-vis budget provision. This 
comparison is made sub-headwise by the Director General (Works)'s 
Office as work wise monitoring may not be feasible in view of the number 
of factors effcctlOn the progress of individual work which differs from work 
to work. In monitoring the expenditure efforts are made to see that the 
progressive expenditure in any Major Head docs not exceed the average at 
the end of any given month and if any excess expenditure is expected the 
same can be regularised by re-appropriation orders. The monitoring of 
expenditure has also been started by thc Ministry at Chief Controller of 
AecountslFinancial Adviser (UD) level with the result that during 1989-90 
thcre was only a small excess of Rs. 1.11 lakhs in the charged expenditure 
of the Capital Section under Public Works Grant No. 76 and there was no 
excess expenditure during 1990-1)1 and 1991-92. Copies of circulars issued .. 
In this regard are enclosed as Annexure ·S'. The position is continued to 
be reviewed periodically and whenever necessary. instructions arc issued to 
all concerned to avoid excess expenditure over voted Grants. 

This hJS been vetted by Audit vide their U.O. No. RRl18-2/92-93120n. 
d:lted lR.1.l993. 

SdI-
(Smt. A.P. Ahluwalia) 

Joint Secretary and Financial Adviser (UD). 

[Ministry of Urban Development No.G-25015l1192-Bt.] 



No. G .2301 V1I92-Bt 
.GOVERNMENT OF INDIA 

MINIS-TR Y OF URBAN DEVELOPMENT 
(SHAHARI VIKAS MANTRALA Y A) 

Annex. 'A' 

IMMEDIATE 
BUDGET 

New Delhi. dated the 24th January, 1992 
OFFICE MEMORANDUM 

SUB:-Final requirements of funds during 1991-92 in respect of the 
Demand· controlled by the Ministry of Urban Development. 

All the Administrative Divisions/Departments are rt:qnested to work out 
final requirements of funds of the current year and intimate these to the 
Budget Section. alongwith surrenders. if any by the 10th February. 1992 in 
the enclosed proforma. If no information is received by that date. it will be 
presumed that the final requirements are the same as in the Revised 
Estimates 1991-92 and action will be taken accordingly. 

2. While furnishing the information. the DivisionslDepartments are 
requested to ensure that detailed head-wise figures and detailed reasons for 
variations. if any between the final grant and the total estimated 
expenditure (Col. 4 & 8 of the Annexure) are furnished. 

3. The final requirements of funds should be based on the actual 
expenditure incurred during the first ten months of the current financial 
year i.e. upto the end of January, 1992 and the estimated expenditure in 
the remaining two months. While assesing the requirements for these two 
months it would be ensured that all liabilities to be discharged during the 
two months are taken into account and that no provision is kept for items 
of expenditure not likely to materialise during current financial year. 

4. As regards stores. equipments etc. yet to be received, the Divisions! 
Deptts. should include in the estimates only those items which the 
supplying authorities have Committee in writing to supply and payments 
for which would be made by the end of March. 1992. 

5. All DivisionslDeptts, are cautioned that final requirements should in 
no way exceed the approved R.E. 1991-92. This may be kept in view while 
projecting the final figures. 

Encl:-As above. 

(S. BALAKRISHNAN) 
Under Secretary to the Government of India. 

To 
AU Heads of DepartmcntslDivisions of this Ministry. 
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MOST IMMEDIATE 
No. G-20017/4192-Bt 

GOVERNMENT OF INDIA 
MINISTRY OF URBAN DEVELOPMENT 

(SHAHARI VIKAS MANTRALA Y A) 
New Delhi. dated the 17th Aug. 1992. 

OFFICE MEMOR4NDUM 
Sen: Rel'ised ESTimart?s i992-93 and BudgeT ESTimaTes 1993-94 proposals for 

. submission of. . 
As in the earlier years. proposals for the Revised Estimates 1992-93 and 

Budget Estimates 1993-94 in respect of the Demands with which each 
organisation is concerned may be forwarded to Budget Section through the 
Administrative Sections concernc;d by the dates noted below:-

D~m;ond N,) . .'<:. Title Final date for receipt of proposals in Budget Section 

Revi~ed 
Estim;l1~s 

1l)9:!·l)3 
------.- ----
;)\·l.:rh;ln Devehlpmcnt ,\.. 

H,)llSlng ! .III}:! 
7Y-Puhll.: Wncb 1.1 j .!J1 

~U.~t;.ti,'n~r~ 

& Printlllg 
• II '12 

PLAN 

Budget 
ESllnJ:ltes 
1l)<))·9J 

Along wllh 
Annual PI:1I1 
propos;lls 
I (1lJ~·9.l 

The allov .. tlllle·s.:iat'dules may lle adhered to strictly. 

Revised 
Estimates 
1I}92-93 

15.10.92 
15.I(JI)1 

15.1092 

NON·PLAN 

Budget 
Estimates 
191}3-94 

15.10.92 
15.10.92 

15 10.92 

2. D.G.(W). C.P.W.D. etc., are specifically requested to ensure that 
their proposLlls are sent well in time this year as late submission of 
proposals holds up the compilation of the Budget to be sent to the 
Ministry of Finance within a prescribed and limited time frame. 

~. The Director of Printing/Printing Desk arc requested to ensure that 
the proposals relating to the different presses arc sent to Printing Desk! 
Bedget Section in an even flow to avoid last minute rush and accumulalion 
ami also to faCilitate thclr propcr scrutiny at all points. 

4. The Controller of StLltionery and Director of Printing are requested to 
send proposals in respect or materials and supplies sufficiently in advance 
to enable Stationery DcsklBudgct Section to examine them critically and 
obtain approval for the proposals at appropriately higher level. He should 
assess the requirements for paper and stores were realistically ta!ng all the 
factors into account based on his past experience. his first hand owledge 
of the market position in respect of comparatively easier av 1 ability of 
:paper rather than leaving the matter to the judgement of this Ministry as 
has be~n done during the last few years. 

136 
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5. The following important instructions may be taken into account while 
.preparing the budget proposals:-

(a) Vacant Post: Instructions regarding filling up of vacancies issued vide 
O.M. No. C-170121284-Bt., dated 29.5.86 and 23.7.1986 may be \ept in 
view while framing the Revised Estimates and Budget Estimates. 

(b) Annual Increments: While framing the budget estimates annual 
increments should invariably be taken into account. 

(c) Lump-sum-Prov;s;on: Inclusion of Lump-sum provision should be 
avoided. All provisions proposed should be classified under detailed heads 
and appropriate sub-heads which have been declared to be primary units of 
appropriation. All proposals must be accompanied with detailed 
justification. 

(d) Trend of Expenditure: In order that the trend expenditure for twelve 
months proceeding the preparation of the Revised Estimates becomes 
available, the following details should be furnished: 

(i) Actual expenditure for the last 7 months of the previous financial 
Year 1.9.91 to 31.3.1992 and 

(ii) Actual expenditure for the first 5 months of the current financial 
year viz. 1.4.92 to 31.8.92 and 

(i'" Probable expenditure for the remaining 7 months of the current 
financial year based on firm and will reasoned estimates alongwith 
detailed reasons for wide variations, if any, between B.E. 1992-93 
and R.E. 1992-93 and B.E. 1993-94. 

A proforma for this purpose is available at Annexure-I 
... 6. In the cases of making budget provisions for Plan ProjectslSchemes 

like .ntegrated Development of Small and Medium Towns, National 
Capital region etc., it has been noticed that the Revised Estimates are not 
properly prepared. Very often, the current year's budget estimates are 
adopted wholly or with slight modification as Revised Estimates without 
taking into account the actual progress of the work/expenditure and all 
other relevant factor. It is necessary that both the Revised Estimates 1992-
93 and Budget Estimates 1993-94 represent as far as possible, firm 
requirement of funds. Attempts may, therefore, be made to frame the 
budget proposals on a realistic basis so as to avoid huge surrenders or to 
seek supplement aries. Instructions issued by the Govt. on the recently 
introduced system of Zero Based Budgeting must be strictly followed while 
framing the budget proposals. 

7. Economy instructions, issued from time to time, may also be borne in 
mind while preparing the budget proposals, Every effort should be made 
to ensure that budget provisions under T.E., O.T.A. etc., are not exceed 
in Revised Estimates. 

8. The information called for in this O.M. may be furnished independent 
of the one called for separately regarding review of Financial and Physical 
progress of important programmes and schemes, by the prescribed date. 

(S. BALAKRISHAN) 
Under Secretary to the Government of India 

Phone No. 3018691. 
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ANNEX. 'B' 

Copy of L. O. No. 7(B)l9J-B(DGW) dated the 4th March, 1992 addressed 
to various Chief Engineers by Sh. O.P. Goel DG(W) 

As you are aware the expenditure under various heads of accounts is 
reviewed in the Ministry every month. The review for the month of 
January, 1992 reveals that there is disproportionate expenditure under 
Head 2059 Public Works (Suspense Stock & MWA). Against a total 
provision of Rs. 84.80 crores. Rs. 80.36 crores have been utilised upto 
January 1992. In case necessary check is not made the expenditure may 
exceed the allotment which is not at all dcsirable. You are requested to 
ensure that the expenditure under all heads of accounts is kept within the 
allotment. Extra care and precaution is necessary in respect of Head 2050 
Public Works (Suspense Stock & MWA). It may kindly be noted and 
intimated to all SEs and EEs under your control that the Government of 
India will take very adverse view of any excess expenditure. I shall be 
thankful if you kindly takc nccessary steps in this regard. 

With regards. 

Government of India 
Directorate General of Works 

Central Public Werks Department 

Yours sincerely, 
SdI-

(O.P. GOEl) 

No. 7(3)191-B(DGW) New Delhi the 9th March. 1992. 
Copy to :-Suptdg. Engineers and Executive Engineers in thc Central 

Public Works Department for strict compliance. 

SdI-
(P.e. SUD) 

F.O. to D.G. (Works) 

GOVERNMENT OF INDIA 
DIRECTORATE GENERAL OF WORKS 

CENTRAL PUBLIC WORKS OEPARTMENT 
No. 4(1)190. B(DTW) dt. 6.2.91 
Subject: Shortfall in the projected recovery under 2059 p.w. during 

1990-91. 
Chief Controller of Accounts vide his D.O. No. 25019IPre O/C&AI 

Review of Expenditurc/90-91 dated 31.10.1990 addressed to OG(W) states 
that the recoverics effcctcd in 2059-P.W. is proportionately lesser than the 
projection made for 1990-91. The overall position is as under. 

139 



Head of Account 

2059 P.W. 
Machinery & Equipment 
of tools and Plan. 
Suspense Stock (Credit) 
M.P.W.A. (Credit) 
Estt. Charges recovered 
Area other Govt. Deptt. 
Estt. Charges recovered 
on W.C. Staff 
Public Works Workshop 

140 

(RI. In crores) 

B.G Recovery 
1990-91 Upto 12190 

2.63 1.18 

73.50 48.81 
5.00 4.79 

31.66 17.86 

8.36 1.83 

0.30 0.13 

It may please be seen that the overall recovery is only 60% of the 
projection upto December 1990. Necessary corrective steps are required to 
be taken to ensure that there is no shortfall in recoveries. You may please 
issue necessary instruction to all concorncd and ensure compliance in this 
regard. 

SdI­
(P.C. SUD) 

F.O. to DG(W) 

Recommendations 

SI. Para MinistrylDcptt. 
No. No. concerned 

1 2 

16 2.7 

3 

Finance 
(Expenditure) 
Labour 
Revenue 
environment 
& forest, Commerce, 
External Affairs, 
Home Affairs, 
Ocean. 
Development 

Observations & Recommendations 

4 

In response to the Committee's 
earlier recommendations the Ministry 
of Finance had undertaken a study 
but, however, confined it to only 
four cases i.e. Department of 
expenditure, Art & Culture, 
Department of Fertilizer and Direct 
Taxes wherein savings had been 
almost equivalent to the provision 
made or had been quite significant. 
On close scrutiny, the Committee 
find that there were other cases also 
in which savings as a percentage to 
the total provision during 1987-88 
and 1988-89 were no leu substantial 
as indicated below: 



SI. Name of Grant 
~·No. 

1. Ministry of Labour 
(Capital Section) 

2. Deptt. of Revenue 
(Capital Section) 
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3. Ministry of Environment & Forests 
(Capital Section) 

4. Deptt. of Commerce 
(Capital Section) 

s. Ministry of External Affairs 
(Capital Section) 

6. Police 
(Capital Section) 

7. Deptt. of Ocean Development 
(Capital Section) 

P~rcentage of savings 
w.r.t. total provision 

1987-88 1988-89 

68.8 90.3 

84.8 81.2 

92.8 65.3 

44.0 50.5 

58.5 46.4 

49.0 44.2 

93.1 37.4 

The savings of the order as reflected in the table above need to be 
seriously examined by the concerned Departments as this establishes the 
unreaJistic mechanism adopted for estimating requirement of resources. 
The Committee desire the Ministry of Finance to review the matter and 
issue guidelines if necessary and ensure optimum utilisation of scare 
resources among competing ends. 

[Serial No. 16, Appendix-XIX, Para 2.7 of 19th Report of PAC, Teilth 
Lok Sabba] 
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Action Taken Note by Mlo Finance 
As recommended by the Public Accounts Committee the savings which 

occurred under the seven Grants. mentioned in the Report, during 1987-88 
and 1988-89, have been reviewed on the basis of information furnished by 
the MinistrieslDepartments concerned. 

2. The detailed reasons for the savings are given below Ministry! 
Department-wise: 

(i) Ministry of Labour 
(Capital Section) 

Percentage of savings W.r.t 
total provision 

1987-88 
68.8 

1988-89 
90.3 

The Appropriation Accounts reflect the positions as follows: 

Year 

1987-88 
1988-89 

Total Grant 

0.16 
0.72 

(In crores of rupees) 

Actual 
expenditure 

0.05 
0.07 

Savings 

-0.11 
-0.65 

The savings occurred under the provisions made for loan assistance 
to cooperative societies of bidi workers for construction of godowns 
and worksheds and loans for housing schemes for bidi and mine 
workers. The main reasons for the savings are ascribed to receipt of 
less number of proposal!V'applieations from the eligible societies! 
individuals. Ministry of Labour has initiated remedial steps to ensure 
better utilisation of the funds intended for welfare of workers. 

(ii) Departmnt of Revenue 
(Capital Section) 

Percentage of savings w.r.t 
total provision 

1987-88 
84.8 

1988-89 
81.2 

The Appropriation Accounts reflect the positions as foUows: 

Year 

1987-88 
1988-89 

Total Grant 

1.98 
1.44 

Actual 
expenditure 

0.30 
0.27 

(In crores of rupees) 

Savings 

-1.68 
-1.17 
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The savings occurred mainly under the provisions made for buildings for 
opium factories and alkaloid works at Ghazipur and Neemuch and 

.. modernisation of alkaloid plants at the two places. 

The actual expenditure on buildings fell short of the provision in both 
the years, mainly due to non receipt of bills from CPWD and also non 
starting and non-completion of works by it. 

As regards modernisation the sanctioneEi provision in 1987-88 for the 
purpose, for the Neemuch alkaloid plant remained un utilised due to non-
supply of equipments which were planned to be purchased, resulting in 
contractual disputes with the suppliers. In 1988-89 there was again a 
significant saving under it as the equipments. etc. connected with first stage 
of modernisation of the Ncemuch alkaloid plant could not be procured due 
to delay in identifying appropriate indigenous technolog~ for 
modernisation. 

(iii) Ministry of Environment 
& Forests(Capital Section) 

Per<:entage of savings w.r.t 
total provision 

1987-88 
92.8 

1988-89 
65.3 

The Appropriation Accctunts reflect the positions as follows: 

Year 

1987-88 
1988-89 

Total Grant 

2.36 
2.94 

Actual 
expenditure 

0.17 
1.02 

(In crores of rupees) 

Savings 

-2.19 
-1.92 

The Ministry has already submitted action taken note to PAC on the 
savings after getting it vetted by Audit. 

The provisions against which savings had occurred relate to works. A 
Civil Engineering Wing was set up in the Ministry w.e.f. August 1987, but 
the ongoing works remained under execution with the Central Public 
Works Department under the Ministry of Urban Development. Further, in 
December 1987, a ban was imposed for start or even sanction of new 
works during 1987~88 which mainly accounted for the savings in that year. 
From 1988-89 the execution of the works was taken over by the Civil 
Engineering Wing of the Ministry. 

The ban imposed on new starts or sanction of qew works also affected 
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the expenditure programme in 1988-89 since prc-construction planning and 
completion of other formalities takes about to 6 to 8 months after issue of 
sanction. which resulted in the lesser expenditure on works in that year. . 

(iv) Department of Commerce Percentage of savings w.r.t 
(Capital Section) total provision 

1987-88 
44.0 

1988-89 
SO.S 

The Appropriation Accounts reflect the positions as follows: 

Year 

1987-88 
1988-89 

Total Grant 

245.19 
194.30 

Actual 
expenditure 

137.20 
96.16 

(In crores of rupees) 

Savings 

-107.99 
-98.14 

The savings occurred mainly under 'Technieal Credits' provided under 
Trade and Payment Agreements between India and certain East European 
countries as shown in the table below: 

(In crores of rupees) 

1987-88 1988-89 

Sanctioned Actual Sanctioned Actual 
provision expenditure provision expenditure 

Technical credits 200.00 100.03 150.01 52.76 

The Trade and Payment Agreements stipulate settlement of transaction 
through non-convertible accounts and provide for grant of short term 
advances described as 'Technical Credits' to enable them to tide over any 
temporary shortage of rupee funds to pay for their imports from India. 
These credits are repaid by those countries out of the ·funds generated by 
their exports to India and such repayments if effected in the same year are 
adjusted in reduction of expenditure. It. therefore. depends on the country 
concerned either to utilise or not utilise the technical credit facility. While 
preparing the Budget Estimates. it is not possible to accurately estimate as 
to how much credit facility will be utilised by a particular country. As a 
result sometimes there have been large savings or excesses under this head. 
However, efforts are continuously made to frame the Budget Estimates as 
realistically ·'as possible so that large savings do not occur. 
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(v) MIDJItry of EDerDaI Alraan 
(Capital Section) 

Percentage of savings w.r.t. 
total provision 

1987-88 
58.5 

1988-89 
46.4 

The Appropriation Accounts reflect the position as follows: 

Year 

1987-88 
1988-89 

Total Grant 

75.06 
93.00 

Actual 
expenditure 

31.14 
49.85 

Savings 

-43.92 
--t3.15 

The savings occurred mainly under provisions made for loans and 
advances to various foreign Governments, the details of which are 
given in the table below: 

(In crores of rupees) 

1987-88 1988-89 

B.E. Actual B.E. Actual 

Advances to Govt. of 
Bangladesh 10.57 

17.48 
25.00 

4.84 
8.87 

8.00 
6.00 

25.00 
22.00 

0.42 
4.47 Bhutan 

Nepal 
Sri Lanka 0.01 

Total 53.06 13.71 61.00 4.89 

Bangladesh 
1987-88 & 1988-89: The Provisions could not be utilised owing to 

non-finalisation of some contracts regarding 
supplies to be made to. Bangladesh by the Indian 
firms. 

Bhutan 
1987-88 

1988-89 

Nepal 
1987-88 

: Due to the non requirement of loan on Chukha 
Hyde) Project and delay in commencement of 
work on Nagalam Cement Plant in Bhutan. 

: Due to the non finalisation of the project plan 
during the financial year. 

: The provision could not be utilised as the term 
of existing standby cr~dit was extended to the 
end of March.,1988 and no amount was required 
to be furnished for Standby Credit to 
Government of Nepal. 
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: The provision could not be utilised due to the 
Government decision for treating loans to Nepal u a 
revolving fund under the charge of Reserve Bank of 
India. 

Sri Lanka: 1987-88 nominal provisions was made. 
1988-89: The entire provision remained unutilised due to the 

post-Budget decision to channelise the loan through 
Ministry of Finance, instead of through Ministry of 
External Affairs. The provision made in MEA's 
Grant was accordingly surrendered. 

The reasons given above are self explanatory and relate mainly to loans 
to neighbouring countries. The utilisation of any line of credit extended by 
the Ministry would depend on the timely finalisation of supply agreements 
between parties in India and parties in the recipient country, over which 
the Ministry has no control. The time lag between formulation of Budget 
Estimate and close of the financial year is 18 months during which changes 
take place in administrative/political decisions which have their impact on 
the budget formulated. Delay in finalisation of detailed estimates for 
projects for which loans are required on account of delayed supply of the 
requisite data demanded by the Consultants, sometimes result in the lapse 
of funds earmarked for these projects. 

In will thus be seen that the saving in the Capital Section was due to 
factors beyond the control of this Ministry and not perhaps due to any 
unrealistic mechanism adopted for estimating requirements of funds. 
(vi) Police Percentage of savings w.r.t. total 

(Capital Section) provision 

1987-98 
49.0 

The Appropriation Accounts reflect the position as follows: 

1988-89 
44.2 

(In croreS of Rupees) 

Year Total Grant Actual Savings 
expenditure 

1987-88 79.10 40.35 - 38.75 
1988-89 183.91 102.69 - 81.22 

The reasons for savings during the year 1987-88 and 1988-89 are as under: 
1987-88: The saving was mainly due to non-commencement of work as 

an economy measure and technical difficulties in cue of construction of 
buDding for Central Forensic Science Laboratory and Erection of Barbed 
Wire Fencing on Indo-Bangladesh Border. In the case of construction of 
Border Out-Post, buildings for Central Police Organisations and 
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construction of Roads of Indo-Bangladesh Border also there was saving 
~ due to non-commencement of work in view of economy measures in the 

context of drought situation and also slow progress of work. 
1988-89: The saving was mainly due to unavoidable interruption in 

construction work because of unprecedented flood, heavy rains and water 
logging in the border areas to be used for erection of barbed wire fencing, 
flood lighting on Punjab border and border Out-Post. There. was also 
saving in respect of construction of office/residential buildings due to non-
sanctioning of work; non-finalisation of land acquisition cases and slow 
progress of work; and economy measures. 
(vii) Department 01 Ocean 

Development 
(Capital Section) 

Percentage of savings w.r.t. 
total provision 

1987-88 
93.1 

1988-89 
37.4 

The Department has already submitted an Action Taken Note to PAC 
on the savings, after getting it vetted by Audit. 

The Appropriation Accounts reflect the position as follows: 

Year 

1987-88 
1988-89 

Total Grant 

2.31 
2.86 

(In crores of Rupees) 

Actual 
expenditure 

0.16 
1.79 

Savings 

-2.1S 
-1.07 

The savings in both years (1987-88 and 1988-89) were mainly due to_non-
finalisation of agreement with Danish International Development Agency 
(DANIDA) for procurement of a vessel for coastal research. As a result 
the counterpart provision of Rs. 2.00 crores made in 1987-88 and Rs 1.00 
crore in 1988-89 remained unutiIised. 

3. From the reasons given by the various MinistrieslDepartments as 
explained above, it is seen that the factors leading to large scale savings 
could not be foreseen and hence were unavoidable. It is also submitted in 
this connection that except in the cases of Commerce, External Affairs and 
Police, . .the provisions involved in the other four cases are small as 
compared to the total Budget of the Ministries as well as Government. 
Hence, sa\'ings as a percentage of the total provision under a particular 
section of a Grant, Revenue or Capital, cannot be an appropriate indicator 
of the effectiveness of budgetary control in all cases. 

4. It has been desired by the PAC that .after a review, the Ministry of 
Finance could issue guidelines if necessary, and ensure optimum utilisation 
of scare resources among competing ends. On a similar recommendation 
made in para 2.8 of the 17th Report of the PAC (8th Lok Sabha-198S-86), 
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general guidelines have already been issued vide O.M. No. F.l2(7)-
E(Coord.)I8S, Vol.11 dated 25.2.1986 (copy annexed) to all Ministries! 
Departments of the Government of India to frame budget estimates on a 
reaslistic basis so as to avoid huge shortfalls in expenditure, The concern 
expressed by the Public Accouqts Committee over variations between the 
funds authorised by Parliament and the actual expenditure bas also been 
conveyed to the MinistrieslDepartments through the annual Bud,et 
Circular. The Financial Advisers have been advised vide circular No. 
F. 2(126}-B(D)192 dated 14th September, 1992 (copy enclosed) to take 
due note of the past performance, the stages of formulation! 
implementation of the various schemes, the constraints on spending etc. 
into account while scrutinising the estimates proposed by various spending 
agencies. The estimates are also subjected to close scrutiny in the pre 
budget discussions held by the Ministry of Finance with the Financial 
Advisers every year. 

This has been vetted by Audit vide their V.O. No. RRIl-I8192-9312297 
dated 2.3.1993. 

SdI-
(SMT. JANAK] KArnPALlA) 

Additional Secretary (Budget) 

[F.No. F.7(2}B(R}I92. Dated: 23.3.1993] 
[Ministry of Finance (Deptt. of Eco. Affairs) New Delhi.] 

To 
Chairman and t4embers of tbe 
Public Accounts Committee, 
Lok Sabha Secretariat, 
NEW DELHI. 



No. F.12(7)-E (Coord)/85 Vol.lI 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DEPARTMENT OF EXPENDITURE 

ANNEXURE I 

New Delhi. the 25th February. 1986. 

SUllJECT: 17th Report of the Public Accounts Committee (8th Lok Sabha) 
(1985-86) regarding excess over voted grants and charged 
appropriations (1983-84) - Recommendation made in para 2.8 
of the Report) 

The undersigned is directed to say that the Publie Accounts Committee 
had been commenting on the tendency of under-utilisation of funds ear-
marked for some of the vital sectors of the economy. thereby not only 
slowing down development in these sectors but also depriving the other 
important sectors of the much needed resources for development. 
Attention in this connection is invited to this Department O.M.No.F.12(4)-
E(Coord)/82 dated 20-12-82. The Committee have again expres.~ed their 
unhappiness over large scale savings in some of the vital sectors of the 
economy vide para 2.8 of the recommendation contained in the above 
Report (extract enclosed). 

2. With the introduction of the Scheme of Integrated Financial Advisers, 
tfte responsibility of framing Budget Estimates on a realistic basis as also 
post-budget vigilance to ensure that there is neither considerable short-falls 
in expenditure nor unforeseen excesses devolovs on the Financial Advisers. 
For achieving this objective, the Financial Advisers may ensure that the 
prescribed rules and Procedures and such other stage as may be considered 
necessary are followed by the MinistrieslDepartments with which they are 
concerned. 

3. MinistrieslDepartmentslFinancial Advisers arc requested to note the 
observations made by the Public Accounts Committee for compliance. 
Financial Advisers are also requested to send Action Taken Notes to the 
Public Accounts Committee explaining the reasons for heavy short-fall in 
expenditure in the Sector with which they arc concerned under intimation 
to this Ministry. 

(1) MinistriesIDepartments of the Govt. of India. 

Sci/-
(M.S. MATHUR) 

Director 

(2) Financial Advisers including Financial Commissioner for Railways 
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No. F.2 (126)B-(D)192 
GOVERNMENT OF INDIA 

ANNEXURE II 
Immediate 

Budget 

• MINISTRY OF FINANCE 
(DEPARTMENT OF ECONOMIC AFFAIRS) 

BUDGET DIVISIONS 

New Delhi. the 14th September. 1992 

BUDGET CIRCULAR 1993-94 

The following instructions are issued for the guidance of Ministries.! 
Departments in framing the Revised Estimates for 1992-93 and Budget 
Estimates for 1993-94. 

••• • •• . ... 
3.2 Both the Estimates Committee and Public Accounts Committee have 

been expressing concern over the variations that persist between thc funds 
authorised by Parliatnent and the actual expenditure. Financial Advisers 
should take due note of thc past performance. the stages of formulation. 
implementation of the various schemes. Thc constraints on spending etc. 
into account while scrutinising the cstimates proposed by various spending 
agencies 

...... .... 

1. All MinistrieslDepartments. 
All Financial Advisers. etc. 

.. .. 
SdI-

(P.N. BHATTACHARYA) 
Additional Budget Officer 

Tel: 3012661 

Action taken Note by Mlo Environment " Forests 

In accordance with Government of India's decision that each major 
scientific department with a substantial annual civil works should have a 
civil engineering unit of its own. Civil Engineering Wing was created in the 
Ministry of Environment and Forests vide Ministry'S letter No. 1101314187-
PGP II dated the 12th March. 1987 for execution of Civil construction 
works. The Civil Engineering Wing started its functioning with effect from 
August 1987. The works which were already sanctioned and in progress. 
remained under execution with Central Public Works Department under 
the Ministry of Urban Development. From the year 1988-89. Capital works 
were got executed through the~newly created Civil Construction Unit. 
Though the newly created Civil Constructiol Unit. Though provision for 
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new works was made in BE 1988-89 as per Budget prepared in October 
1987, full allotment could not be utilised due to ban imposed by the 
Ministry of Finance in December. 1987 for start or even sanction of new 
works during 1987-88. since pre-construction planning and completion of 
other formalities takes about six to eight months after issue of sanction. 
Further, the utilisation in subsequent years will indicate that after the 
initial years, the position of utilisation on capital works budget improved 
and during the year 1990-91. a supplementary demand of Rs. 2.14 crores 
was also raised. During the year 1991-92. the full amount provided has 
been utilised. 

[Ministry of Environment and Forests O.M. No. G-30020(1)/92-B&A 
dated 27 October, 1992]. 

NO. Al101314187-PGP II 
BHARAT SARKARAJOVERNMENT OF INDIA 

PARYAVARAN AUR VAN MANTRALAYA 
MINISTRY OF ENVIRONMENT & FORESTS 

PARYAVARAN. VAN TATHA VANYA lEEV VIBHAG 
DEPARTMENT OF ENVIRONMENT. FORESTS AND WILDLIFE 

To 
The Pay and Accounts Officer. 

Paryavaran Bhavan, 
CGO Complex. Lodi Road, 

New Delhi-ll0 003. 
Dated the 12th March. 1987 

Deptt. of Environment. Forests & Wildlife. 
CGO Complex, 
Lodi Road, 
New Delhi-ll0 003. 

Suo: Creation of Posts for Civil Construction work of the Ministry of 
Environment and Forests .. 

Sir, 
In the Ministry of Science and Technology O.M. No. A-4201412t86-

Adm.1(A). dated 28th May. 1986 it has been decided that each major 
scientific department with a substan·tial annual civil work budget should 
have a civil engineering unit of its own. Accordingly. it has been decided 
to set up a separate civil engineering unit for and in the Ministry of 
Environment and Forests. I am directed to convey the sanction of the 
President to the creation of the 53 temporary posts listed in the Annexure 
for the Civil Engineering Unit upto 29.2.1988. 

2. The posts will normally be filled up by deputation of persons from the 
CPWOM£S. 

3. The expenditure involved is debitable to the Major Head "S425-BBI-
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Ecology and Environment BBI (I)--Civil Engineering Wing" during the 
year 1987-88 (Plan-Capital) Demand No. 2O-Ministry of Environment 
and Forests subject to further being voted by Parliament. 

4. This Issues with the approval of the Ministry of Finance, Deputment 
of Expenditure vide their U.O. No. F.3330SEt87 dated 28th January, 1987. 

Copy to: 

Yours faithfully, 

SdI· 
(S.P. SHARMA) 

Deputy Secretary to the Government 0/ India 

1. Heads 0/ all associated Offices 0/ the Ministry of Environment and 
Forests. 

2. All SectioMO/fieers in the Ministry 0/ Environment and Forests. 
3. The Director 0/ Audit, Commerce Works and Misc. II AGCR Bldg., 

New Delhi 
•• •• , .. 

CONFIDENTIAL 

GOVERNMENT OF INDIA 
DIRECTORATE GENERAL OF WORKS 

CENTRAL PUBLIC WORKS DEPARTMENT 
No. 8(8}'87-B (DGW) 

New Delhi, Dated 3.12.87 

SUBJECT: Curtailment 0/ expenditure to contain deficit. 

A copy of Ministry of Urban Development I.D. No. G·17012lll87Ah. 
dated 27.11.87 on the subject cited above is enclosed for strict compliance. 
Enel: As above. 

Sd'-
(A.S. SIDHU) 

F.O. To D.G.(W) 

•• •• •• [Min. of Urban Dev. U.O. NO.G-170121l187-Bt.dt. 17.11.1987.] 

CONFIDENTIAL 

Ministry or Urban Development 

I attended the meeting held at 3.00 P.M. on 19.11.87 in the Finance 
Ministry (vide D.O. letter dated 18.11.87), received from Secretary (Expr.) 
which was presided over by the Finance Secretary. 

2. The Finance Secretary explained to the Secretaries present the need 
to further curtail expenditure during the current financial year by an 



153 

aggregate of about Rs. 1500 crores to enable fulfilment of the assurance 
given by the Prime Minister to the Parliament. to keep the deficit within a 
certain limit. For this purpose, the Finance Secretary said that the 
following broad guidelines should be strictly followed:-
(a) No new start&' sanctions should be issued henceforth. In other words. 

no new schemes or works for which provisions had been made in the 
Budget should henceforth be sanctioned for implementation, though 
cleared by the competent authorities including the Cabinet . 

•• •• •• 
Action Taken by Deptt. of Ocean Development 

1. The Department of Ocean Development is concerned with serial No. 
7 of Paragraph 2.7 of 19th Report of PAC (10th Lok Sabha). The 
following table shows the Budget EstimateSlRevised Estimates and savings 
under certain sub-heads for the years 1987-88 and 1988-89. 

(Rs. in crorcs) 

Sub-Heads SEtRE SAVINGS Percentage SERE SAVINGS Percentage 
(1987·88) of Savings (1988·89) 

(1987·88) 

(a) Other Research 2.00 2.00 100% 1.00 
Vessel (Coastal) 

(b) Acquisition of (1.111 0.01 100% 0.05 
Ice Breaker 

(c) Antarctic Study 0.30 0.14 47% 0.30 
Centre 

(d) Research Station 1.50 
in Antarctica 

2.31 2.15 93.1"0 2.85 

2. The reasons for the above savings are given as:-

Other Research Vessel (Coastal): 

of Savings 
(1988-89) 

1.00 100% 

0.05 100% 

NIL NIL 

0.01 0.67% 

1.06 37.2% 

The Department had proposed for procurement of (Coastal Research) 
vessel under 'Danish International Development Agency' (DANIDA) 
Assistance. A provision of Rs. 2.00 crores was made in the Budget for 
1987-88. During the year. the matter was processed but agreement with 
DANIDA could not be finalised. Consequently there was no alternative 
but to surrender the provision. 

In 1988-89 also the matter was processed in the Department and the 
• total provision of Rs. 2.50 crores was made. Inspite of several rounds of 

discussions and meetings with the DANIDA Consultants and Indian 
counterparts, design for construction of the ship could not reach a final 
stage during the year 1988-89. This caused the postponement of signing-of 
agreement and construction of ship and hence savings. Out of the total 
provision of Rs. 2.50 crores. a sum of Rs. l.50 crores was allowed to be 
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reappropriated and the balance sum of RI. 1.00 crore surrendered. The 
propOsal for procurement of Coastal Research Vessel under DANIDA 
Assistance did DOt finally materiaJise. A note giving facts in this regard is 
attached ,as Annexure-I. 
Anttll'Clic Snuly Centre: 

The work of construction of building to house Antarctic Study Centre ."u entrusted to Centra) Public Works Department (C.P.W.D.), Goa and 
funds amounting to RI. 16 lakhs out of the 'provision of RI. 30 laths were 
made available. The C.P.W.D. could not make progress in the 
implementation of the project for want of clear site for construction 
purposes. In fact, the plot allotted to this Department by the Government 
of Goa was being used at that time for garbage dumping purpoaea and 
local Mu~cipaJ Authorities fund it difficult to provide an alternative site 
'for dumping of garbage. The matter was taken up with tbe Deputy Chief 
Minister, Government of Goa for intervention. Though clearance from 
environment angle was received from tbe Ministry of Environment cl 
Forests, clearance from the State Department of Environment and 
Pollution Control Board was awaited. The construction work could 110t 
commence in the absence of such a clearance. This led to surrender of 
remaining provision of RI. 14 lakhs. 

The responsibility of construction of Centre has since been taken from 
CPWD and entrusted to tbe Civil wing of CSIR who have more relevant 

-experience in construction of Scientific Laboratories etc. (CPWD carried 
out the task of laying boundary wall except for ODe side where garbage is 
being dumped). 

ThouJb a clear solution to garbage dumping problem is still elusive, it 
bas been decided to ear-mark a comer of plot for same and start 
construction in the rest of area. 

Accordingly pbase I of the coDstructioD whicb will cover logistic and part 
of residential complex has been approved and action is being initiated by 
CSIR. 
Acquisition 0/ Ice-breaker: 

The token provisions of RI. 1 lakh and RI. S lakbs were provided durina 
1987-88 and 1988-89 respectively to supplement the proposal of acquisition 
of I~-breaker. This was kept in anticipation of allotment of funds for 
acquisition o( I~-breaker involving aD expenditure of about RI. 100 
crores. As the Department was not able to get Plan allocation of this size, 
the option of chanering of Ice-breaker vessels for expeditions to ADtarctica 
OD year-to-year basis bad to be resorted to. The token provisions ~ere. 
tberefore, surrendered. 

3. Furtber, it may be stated that the observations made b)' the Public 
AccouDts Committee have been made known to all tbe Programme 
Officers of tbe Department for information and Itrict compliance. The)' 
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~ have been requested to keep in view all the vital factors, including the 
principles of Zero Based Budgeting, prioritisation of activitieHchemes, 
while estimating requirements of resources, 10 as to avoid situations 
leading to excess expenditure, abnormal surrenders of savings, etc. 

With reference to the observations of Public Accounts Committee, 
Ministry of Finance (Department of expenditure) vide their O.M. 
No.F.l(9)-E.II(A)I92 dated 03.11.1992, addressed to all Ministries' 
Department of the Government of India, have also emphasised the need to 
frame accurate estimates. They have also advocated strict financial 
discipline by regulating expenditures in such a way that budgetary" 
allocations are not exceeded. 

3. This has been vetted by Audit vide their D.O. No. RRl49-1-92-9Y 
1552 dated 24.11.1992. 

SdI-
(J.V.R. PRASADA RAO) 

Joint Secretary. 

(Deptt. of Ocean Development OM No. DOM2-IFM2-92 dated 30-11-
92]. 



ANNEXURE 1 

DEPARTMENT OF OCEAN DEVELOPMENT 

NOft 011 propmlll to procun COII.fI4l Ruetll'Clt VU8el wader DANIDA 
AslistllllCe . 

The Department had been making effortl for procurina a Coastal 
Research Vessel since 1984. An E.P.C. Memo for this purpole wu 
prepared and subsequently the proposal wu accommodated for assistance 
under DANIDA. The DANIDA appraisal, as made in 1985, recommended 
to the two· Governments the financing of the vessel under Danish 
Government Loan. The appraisal mission proposed a vessel 35 metres 
Ion&, 8.5 metres broad and with a depth of 5.6 metres with ac:commodation 
for 9 scienUatl. Wbi1e the specifications were being examined for responte, 
the Department was approached by the Department of Economic Aftain 
tQ accommodate also the concern of the Department of Environment, 
which is rcaponsible for monitoring of pollution from 0 to S lans from the 
shore. This DCCeSIitated that the specifications as suuested by the 
DANIDA Coosultants should be reworked and after lakina into 
consideration of the need for monitoring the oceans from 0 to 2S kms, 
fresh specifications were suuested. 

The Reappraisal team of DANIDA which examined the technical 
programmes of both Department of Ocean Development and the Ministry 
of Environment cl Forests, concluded that the task envisaged for the 
programme under the Ministry of Environment & Forests could be met by 
a smaller vessel due to the fact that the work involved only in estuaries 
and shallow coutal waten up to 5 kms. in the sea. On integration of this 
aspect with Department of Oce&n Development's requirements for using 
this VCIICI for the multi-dilciplioary studies on coastal circalation and 
environmental monitoring studies up to 2S kIDs. in the sea, tbe Danish 
Reappraisal team had expressed reservation that the type of coastal 
research vessel project under the prcscnt venture would not cater to the 
need of both the progranunes. 

The appraisal made by the Danish Mission was not scientifically correct. 
They seemed to have come to this conclusion just to get out of their 
commitment made earlier for assisting the Government of India in thil 
direction. 

Ultimately, the Danish Governinent's offer of uaistance ·for procuring 
coutal research vessel did not materialise. 

1S6 
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(U) Ruommendations or observations which the Committee do not desire to 

pursue in view of the repUes received from Government: 

RecommeadadOD 
The excess expenditure of RI. 128.52 crores under Revenue Section 

(Charged) of Appropriation No. '28 - 'Interest Payments' during the year 
1988-89 cannot be said to be unforseeable because the two decisions 
attributed to have led to excess expenditure as mentioned in Paragraph 
1.18 were taken by Government. right at the commencement of the 
financial year 1988-89. A precise assessment of funds required to cover the 
impending excess expenditure could have been made and adequate 
supplementary provisions sought from Parliament. Unfortunately, the 
Supplementary provision i.e. RI. SO crores that was sought at the faa end 
of the year could meet only 28% of the actual additional requirements (I.e. 
of Rs. 178.52 crores) leaving the balance for Parliament to regularise 
subsequently. Barring unforeseen circumstances, it is not expected of any 
Ministry to cross their financial limit even after making a supplementary 
provision, as has happened in this case. The Committee take a serious 
view of the caual approach especially of the Ministry of Finance wbich is 
supposed to be a model for others to emulate in the matter of framing not 
only the original Budget estimates but also revised Budget estimates. The 
Committee desire that the reasons for failure to make realistic assessment 
of funds requirements as also to take timely action for ensuring adequate 
provisions for funds under the Appropriation No. 28 be investigated and 
the perIODS found at fault ,uitably dealt with. The Committee trust that 
the Ministry would be very careful while framing Budget estimates in 
future. 

Reply of the Govenuaent 
Generally, interest payments on deposits etc. kept by the investors with 

the .Government, are payable only when the investors prefer their claim of 
interest. Prcciae estimation in such cases is, therefore, made difficult as it 
depends on the will and convenience of the depositors and also the extent 
to which the estimated borrowings have reaDy materialised. Hence the 
estimates are framed not only on the basis of aritbmatical calculation but 
also tile put trends. 

In the two preceeding years, 1986-87 and 1987-88, there had been 
.. vinp in the Appropriation Interest Payments to the tune of RI. 304.06 
crores and RI. 198.61 crores respectively as dctatled below. 

Year 

1986-87 

1987-88 

Provisions 

9550.00 
11450.00 

Actuals 

9245.95 
11251.36 

Savings 

(-) 304.05 
(-) 198.64 

In' of the resultant savings in the put, the interest appropriation 
wu .;ented to the extent of Rs. ~ crores only in March, 1989. It was 
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anticipated that this would be adequate. However, the payments were 
larger. It may be DOted, however. that the cxceu over the 1988-89 
appropriation wu 0.9% which is not a large discrepancy considering the _, 
inevitable judacmcntal clement in estimation. In view of the above, it is 
requested that this point may not be pursued further. 

This note has been approved by the Finance Minister. 

[P. No. F. 6(26}-B(AC)I9O). 

To 
TbeChainnan 

SdI-
(SMT. JANAKI KAllfPALIA) 

AddUiolUll Secrettuy (Budget). 

A Memben of Public Accounts Committee. 
(iii) Reco~ns OT ob.rnvtlliolll, replia to which ,",ve not been 

lICCepled by 1M Commilt« and which requiTe reiteTation: 

-Nil-
(iv) Recommendlltions OT obsnvtltions in Tapect 0/ which GovemmmI 

have furnished Interim replia: 

-Nil-



APPENDIX XID 

Statement of Observations and Recommendations . 

SI. Para Ministry/ Observations & Recommendations 
No. No. Deptt. 

Concerned 

1 2 3 4 

1. 1.15 Finance The Committee note that an expenditure of 
(Expenditure) Rs. 976.82 crores has been incurred in excess of 

the aggregate provision of Rs. 37550.32 crores 
sanctioned under 20 Grants/Appropriations 
during the year 1989-90. It is further 
disconcerting to find that the excess expenditure 
of this order bas occured even after obtaining 
Supplementary Grants of Rs. 1729.13 cror~s'in . 
18 out of 20 Grants/appropriations that 
registered excess expenditure. During the year 
1988-89 and 1987-88, the excess expenditure-was: 
ofl the order of Rs. 367.98 crores under 26 
Grants/appropriations and Rs. 304.15 crores 
under 21 Grants/appropriations respectively. 
The year 1989-90 however, has witnessed an 

2. 1.16 -do-

unprecedented rise in the aggregate excess 
expenditure though the number' of ~xcess 
registering Grants reduced as compared to 
earlier years. The Committee view this 
deteriorating situation with grave concern. 

The Committee have been repeatedly 
expressing concern over the phenomenon of 
excess expenditure and yet year Ifter year, 
Parliament is being presented with a fait 
accompli of unremitting excess exp-enditure. The 
Committee are extremely unhappy over the lack 
of positive efforts on the part of the various 
Ministrie&IDepartments of the Government of 
India to observe greater financial discipline and 
ensure that expenditure does' not exceed the 
budgeted limits. Going by the extent of excess 
expenditure registered during the year 
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3. 1.17 Finance 
(Expen-
diture) 
Defence, 
Railways & 
Urban 
Develop-
ment 

Name of Orant 

Defence Pensions 
(Revenue-Voted) 

Railways-Provident 
Fund. Pension aad other 
Retirement Benefits I 

(Voted) 

Public Works 
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under review, the Committee are inclined to 
believe that all these past exhortations for 
exerclSmg better budgetary control by the 
Ministries have not made any positive impact. The 
Committee take a serious view of such a dismal 
situation and would once again emphasise the need 
for more accurate estimation of monetary 
requirements and better budgetary control by 
various Ministries with a view to reduce the excess 
expenditure' over voted Grants/charged 
appropriations to the barest minimum. 

The Committee are deeply concerned to find 
that excess expenditure has persistently 
occurred during the years 1985-90 in respect of 
the following three Grants: 

Excess Expenditure durin, the yean 
(RI. in crom) 

1985-86 1986087 1987-88 1988-89 1989-90 

12.02 1.36 1.69 1.61 278.93 

11.70 .S3.49 110.01 93.30 2.47 

4.15 10.94 S.67 10.07 0.01 

(Revenue- (Revenue Revenue- (Revenue- (Capital 
Voted) Voted " Voted" Capital Cbarpd) 

Qarpd) Capital Voted It 
Chupd) Cbarpd) 
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1 2 3 4 

--------------------------------------------------

4. 1.18 Finance 
(Expen-
diture) 
Defence 

Obviously. the concerned MinistrieslDepartments 
have failed to examine the factors responsible for 
such a state of affairs and take timely corrective 
action. 1be Committee exphuise that every 
MinistrylDepartment particularly those concerned 
with grants mentioned above should carefully 
review their existing mechanism in the preparation 
of Budget estimates and apply the necessary 
correctives to make the Budget exercise more 
realistic and meaningful. 

The Committee are deeply concerned to note 
the inordinate delay ranging from 7 to 18 months 
in the submission of explanatory notes by the 
concerned Ministries in respect of 10 grants! 
appropriations out of 20 grants/appropriations that 
registered excess expenditure during 1989-90. The 
long delays of 13 and 18 months in respect of 
explanatory notes pertaining to the Ministries of 
Petroleum It Natural Gas and Urban 
Development respectively, is really more 
disturbing. Consequently, the Public Accounts 
Committee (1991-92) was handicapped to finalise 
and present their Report on excess expenditure 
during their term and the excess expenditure 
remained unregularised. It is unfortunate that 
these delays have occurred inspite of the fact that 
the Ministry of Fmance in pursuance of the 
Committee's recommendations made in their 11th 
Report (9th Lok Sabha) have laid down the times 
schedule for completing action at various stages 
involved in the finalisationlvetting of explanatory 
notes with a view to avoiding delay in submission 
thereof to the Committee. The Committee 
emphasise that the Ministries shoUld henceforth 
strictly adhere to the prescribed time schedule 
paving the way for timely regularisation of excess 
expenditure. 
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1 2 3 4 

S. 1.19 Finance The Committee are also unhappy to note the 
(Exp. & largescale savings, aggregating Rs. 38006.78 crores 
Eco. during the year 1989-90 as indicated in the 
Affairs), Appropriation Accounts Civil, Defence Services, 
Defence, Railways and Postal and Telecommunication 
Railways services. The Committee need hardly point out 
Communi- that savings are as bad as excess expenditure in 
cations that these deprive certain deserving vital sectors of 

economy of the much needed resources. The 
Committee note that in pursuance of their earlier 
recommendation, Ministry of Finance (Deptt. of 
Economic Affairs) have issued instructions on 14 -, 
September, 1992 to all the Ministries! Department 
inter alia emphasising that Financial Advisors 
should take due note of the past performance, the 
stage of formulationlimplementation of the various 
schemes, the constraints on spending etc., into 
account while scrutinising the estimates prepared 
by various spending agencies. The Committee 
stress that Budge,t estimates should be made 
keeping in view the resources available or likely to 
be available during the year and each Ministry 
should undertake a realistic exercise while 
forecasting the monetary requirements under each-
Grant to ensure best and efficient utilisation of 
funds. 

6. 1.22 Commerce The' Committee are extremely unhappy to note 
that. the Capital Section (Voted) of Grant No.8 
Department of Commerce recorded an excess of as 
high as Rs. 410.66 crores against the total 
provision of Rs. 369.92 crores. The excess 
expenditure occurred mainly under the sub-head 
"EE.S(I) Loans to Government of 
USSR-Technical Credits incorporated in Trade 
Agreements" which was of the order of Rs. 523.98 
crores. This excess was partly offset by entire 
aggregate provision of Rs. 100.00 crores remaining 
unutilised under the head "EE-Advances to 
Foreign Governments" due to non-utilisation of 
credit facility by certain· Government under 
"Technical Credits incorporated in Trade 
Agreements." The Committee are constrained to 
observe that inspite of the fact that a 
Supplementary Grant of Rs. 199.98 crores was ... , .; 
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7. 1.23 
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obtained by the Ministry in March 1990 and strict 
watch is claimed to have been maintained on the 
drawals of technical credit by the Ministry from 
December, 1989 onwards, the Ministry of 
Commerce have miserably failed to assess the 
actual quantum of Supplementary Grant required 
to be obtained for "Loans to Government of 
USSR" due to which huge amount of excess 
expenditure of the order of Rs. 410.66 crores was 
left uncovered. The Committee take a serious view 
of the complacence on the part of the Ministry and 
emphasise that the Ministry of Commerce should 
keep a close watch over the trend of expenditure 
during the year and issue necessary guidelines to 
all concerned to avoid such recurrence in future. 

Commerce The Committee are constrained to observe yet 
another deviation from the 'prescribed financial 
principles under the sub-heads "BB(2Hanta 
Cruz Electronic Export Processing Zone" and 
"cBB(6)-Noida Export ProceSsing Zone," 
operated by the Ministry of Commerce. Under 
these heads, excess of Rs. 2.50 crores has occured 
against Budget provisions of Rs. 4.75 crores, what 
concerns the Committee is the fact that the 
additional funds of Rs. 1.00 crores for Santa Cruz 
Electronic Export Processing Zone and Rs. 1.5o-
crores for Noida Export Processing Zone were 
provided by way of re-appropriation froba other 
Budget heads. According to the Ministry, the 
expenditure on these heads constituted "New 
Service" or "New Instruments of Service" and 
required prior approval of Parliameni as the funds 
provided by re-appropriation exceeded prescribed 
financial limits. The Committee take.a serious note 
of this major lapse on the part of 'the Ministry 
incurring expenditure without prior approval of 
Parliament. This is obviously a case of sheer 
negligence and the Committee would like 
responsibility to be fixed for the lapse. The 
Committee also trust that necessary action in this 
regard would atJeast.now be taken by the Minisl!)' 
and instructions issued to ensure that such a lapse 
do not recur in future. 
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8. 1.26 Defence The Committee note that against the original 
provision of Rs.' 1349.57 crores sanctioned under 
Grant No. 14 - Defence Pensions (Revenue-
Voted), the Ministry of Defence incurred 
expenditure of the order of Rs. 1878.50 crores 
resulting in an uncovered excess of Rs. 278.93 
crores iaspite of the fact that a supplementary 
grant of RI. 250.00 crores was obtained by the 
Ministry in March, 1990. The excess expenditure is 
stated to be mainly due to the revision of pension 
and payment of arrears due to implementation of 
orders of Fourth Pay Commission by Pension 
Disbursing Agencies. The wide variation between 
the original budgeted figures and tbe actual 
expenditure leads the Committee to an obvious 
conclusion that the Ministry of Defence have failed 
to precisely anticipate, assess and provide for tbe 
funds actually required by them. The Committee 
urge the Ministry of Defence to exercise maximum 
care in assessing their funds requirements. 

9. 1.29 Finance The Committee note that against the original 
(Economic provision of Rs. 17,000 crores under Revenue-
Affairs) Section (Charged) of Appropriation No. 29 -. 

Interest Payments for the year 1989-90, the 
Ministry of Finance incurred expenditure of the 
order of Rs. 17756.94 crores resulting in an 
uncovered excess of Rs. 46.94 crores inspite of the 
fact that a supplemenatry appropriation of RI. 710 
crores was made. According to the Ministry of 
Finance, the excess expenditure of Rs. 46.94 
crores was the net effect of the excesses and 
savings under various sub-heads but mainly under 
the sub-head. 'A-3(8)-Interest on Insurance and 
Pension Funds' and in the opinion of the 
Committee this cannot be said to be unforeseeable 
as the decision of the Government to pay interest 
on half-yearly basis instead of on an annual basis 
on the Special Deposit of provident, 
Superannuation .and Gratuity Funds was taken oa 
24th February 1989. Barring unforseen I 

circumstances it is not expected of any Mmistryi . 
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much less the Ministry of Finance. to exceed their 
financial limit even after obtaining a 
supplementary provision as has happened in the 
case. The Committee take a serious view of the 
lack of realistic assessment on the part of the 
Ministry and urge the Ministry to exe.rcise greater 
care while finalising budget estimates in future. 

Petroleum The Committee note that the Revenue Section 
& Natural (Voted) of Grant No. 62-Ministry of Petroleum 
Gas and Natural Gas. recorded an overall excess of 

Rs. 2.14 crores during the year 1989-90. The 
excess expenditure occurred mainly under the sub-
head "B. 1(1) (1)- Subsidy to shipyard for MSV 
etc. ,. Which was of the order of Rs. 6.72 crores. 
The Committee have been informed that the 
original Grant of Rs. 2.22 crores under this sub-
head was in adequate and augmentation of the 
Grant by Rs. 6.72 crores was done through re-
appropriation from another sub-head. However. 
this re-appropriation was contrary to the guidelines 
on New service / New Instrument of service and 
this was reported to Parliament only in March. 
1991 when the Ministry presented the last batch of 
Supplementary Demands for Grants 1990-91. The 
Committee consider it unfortunate that the 
exercise of absolute powers available with the 
Ministry for re-appropriation within the grant has 
resulted in this sorry state of affairs in the Ministry 
of Petroleum and Natural Gas. The Committee 
recommend that appropriate steps may be taken 
by the Ministry to ensure that power of re-
appropriation is exercised with utmost caution and 
conscious efforts made to follow the prescribed 
financial principles while exercising powers of re-
appropriation. 

Defence Another instance of bad budgeting is revealed in 
the operation of Grant No. 17- Defence Services-
Air Force (Revenue-Voted) by the Ministry of 
Defence. Against the original provIsion of 
Rs. 1873.53 crores under this Grant, the Ministry 
incurred expenditure to the tune of Rs. 1938.77 
crores leaving an uncovered excess of Rs. 15.24 
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crores despite the fact that a supplementary grant 
of Rs. 50 crores was obtained. The excess has 
occurred mainly under the Heads A-I-Pay and 
Allowances of Air Force (Rs. 3.53 crores) , A-4-
Transportation (4.72 crores), A-S-Stores (Rs. 6.84 
crores) and some other heads. The Ministry have 
stated the instructions were issued in June, 1990 
emphasizing the need for framing the Budget 
Estimates on realistic basis depending on the 
requirement and for exercising a close and 
constant watch over the trend of expenditure with 
reference to the sanctioned grant. The Committee 
emphasize upon the Ministry of Defence to take 
effective steps to ensure strict observance of these 
instructions . 

12. 1.38 Railways The Committee are unhappy to find the slack 
budgetary control machanism in the Railways. The 
Committee note that during the year 1989-90, 
there was an overall net excess of Rs. 100.76 
crores over the final Grants and Appropriations 
resulting from an aggregate excess of Rs. 197.76 
crores under 7 Grants (3, 5. 6. 9, 13, 14 & 16 
Capita) and Railway Funds) and one 
Appropriation (4) and saving of Rs. 97.00 crores 
under 10 Grants (1.2.4.7,8,10,11,12,15 and 16 • 
O.L.W.R.)" and 11 Appropriations (3,5,6,7, 
8.9.10,11,12,13 and 16 - Capital, Railway Funds 
& O.L.W.R.). The huge overall net excess of 
Rs. 100.76 crores has occurred inspite of the fact 
that Supplementary Grants were obtained 
invariably in all excess registering grants! 
appropriation except Grant No.5. The vide 
variations between the original budgeted figures 
and the actual expenditure clearly indicate that the 
Ministry of Railways have, at no stage, been able 
to precisely anticipate, assess and provide for the 
funds actually required by them under the various 
heads. The Committee emphasize the need for 
framing the Budget Estimates on a realistic basis 
depending on the requirements and exercising 

• O.L.W.R.-Open Line Works Revenue 
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a close and constant watch over the trend of 
expenditure with reference to the sanctioned 
grants. 

The Committee also find misclassification of 
expenditure to the extent of Rs. (-) 1,33,64,077 in 
Appropriation No. 4 and Grant No. 5 and 16, 
operated by the Ministry of Railways during 1989-
90 which is indicative of the faulty budget control 
and lack of vigilance on the part of the spending 
units of the Ministry where misclassification 
escaped notice and could not be rectified in time. 
The gravity of the lapse becomes more serious 
when viewed in the light of the fact that similar 
lapses were noticed by the Committee in the 
accounts for the year 1988-89. With a view to 
obviate the recurrence of such lapses in future the 
Committee recommend that these lapses should be 
enquired into and responsibility fixed. The 
Committee would like to be apprised of the 
concrete action taken in this matter. 

Finance Subject to the observations made in the 
(Expendi- preceding paragraphs, the committee recommend 
ture) & that the expenditure referred to in Para 1.3 of this 
Railways Report be regularised in the manner prescribed in 

Article 115 (1) (b) of the Constitution of India. 

Finance The Committee note that in pursuance of the 
(Expendi- recommendations made by them ID their 19th 
ture) Report (10th L.S.) corrective action has generally 

been taken by the various Ministri.:slDepartments 
by issuing necessary instructions to the different 
concerned. agencies for enforcing strict financial 
discipline. Considering the huge excess 
expenditure thal has occured during the year 1989-
90, the committee have no doubt that such 
instructions are not being strictly followed. The 
Committee would, therefore, emphasize the need 
for ensuring that all such instuctions are strictly 
complied with by the various Ministries! 
Departments of the Government. 
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